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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

O.A. No. 423 of 2022 

Mohinder Pal and another       Applicants 

Versus 

State of Haryana and others          Respondents 

 

Reply on behalf of Respondent No. 7 i.e. 

M/s JSM Foods Private Limited.  

Respectfully Showeth: 

1. That the respondent No. 7 is a private limited Company and 

is filing the present reply through its authorised signatory 

namely Sh. Veerbhan Wadhwa who has been authorised by 

the Board of Directors vide resolution dated 25.09.2021. A 

copy of the Board Resolution dated 25.09.2021 is attached 

herewith as Annexure R-7/1. 

Preliminary Submissions/ Objections: 

2. That it is submitted that the answering respondent had 

participated in the e-auction which was conducted in 

pursuance of e-auction notice dated 27.04.2015 and 

submitted bid for grant of mining contract for Mandoli 

Ghaggar East and Mandoli Ghaggar West Mining 

Blocks. As per Clause 4 of the auction notice, the area of the 

mining blocks was tentative and was notified “as is where is 
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basis”. However, the nature of the minerals available in the 

mining block were not mentioned in the auction notice. A 

copy of the auction notice dated 27.04.2015 is Annexure R-

7/2. 

 
3. That on account of being the highest bidder, respondent No. 1 

had communicated the acceptance of bid to the answering 

respondent by way of Letter of Intent dated 19.06.2015 for 

respective mining blocks. As per the letter of intent, the 

proposed mining contracts were for sand minor mineral. A 

copy of the Letter of Intent dated 19.06.2015 is Annexure R-

7/3. 

 
4. That in pursuance of the Letter of Intent dated 30.11.2015, the 

answering respondent had submitted the Mining Plan and 

Progressive Mine Closure Plan with respondent No. 1 for 

aforesaid mining blocks which were duly approved on 

08.01.2016. A copy of the Mining Plan is attached herewith as 

Annexure R-7/4. 

 
5. That it shall be imperative to state that the answering 

respondent had submitted applications dated 17.06.2016 

with respondent No. 5 for the purpose of seeking grant of 

Environmental Clearance as per the EIA Notification dated 

14.09.2006. Respondent No. 5, after due deliberation and 

consideration of all the relevant aspects, granted 

environmental clearance dated 21.12.2016 for both the 

aforesaid mining blocks. A copy of the Environmental 
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Clearance dated 21.12.2016 for the respective mining blocks 

are attached herewith as Annexure R-7/5. 

 
6. That it shall be imperative to state that the answering 

respondent had executed the mining contracts for the 

aforesaid mining blocks with respondent No. 1. The mining 

contract for Mandoli Ghaggar West mining block was 

executed on 26.07.2016 (Annexure A-2) and the mining 

contract for Mandoli Ghaggar East mining block was executed 

on 21.07.2017 (Annexure A-5). 

7. That after obtaining the necessary clearance from respondent 

No. 3 in terms of the provisions of Water (Prevention and 

Control of Pollution) Act, 1974 as well as Air (Prevention and 

Control of Pollution) Act, 1981, the answering respondent had 

commenced the mining operations in the year 2017. 

8. That it shall be imperative to state that the answering 

respondent was granted the mining contract for the aforesaid 

mining blocks for extraction of sand minor mineral. After the 

commencement of the mining operations, the answering 

respondent was extracting sand minor mineral from the 

mining lease areas of the aforesaid mining blocks and was 

selling the same.  

9. That after the extraction of sand minor mineral from the 

upper layers of the mining lease area comprised in the 

aforesaid mining blocks, the answering respondent came 

across minor quantities of boulder and gravel that were 

inextricably mixed with sand. Immediately, the answering 
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respondent submitted an application dated 25.09.2020 to 

respondent No. 1 seeking permission to dispose boulder and 

gravel mined alongwith sand from the aforesaid mining 

blocks. A copy of the application dated 25.09.2020 is attached 

herewith as Annexure R-7/6. 

10. That thereafter, the application submitted by the 

answering respondent was taken up for consideration by 

respondent No. 1; and respondent No. 1 was pleased to pass 

the Orders dated 05.02.2021 in favour of answering 

respondent. A copy of the Orders dated 05.02.2021 (for both 

the mining blocks) is attached herewith as Annexure R-7/7. 

11. That the perusal of the Orders dated 05.02.2021 shall reveal 

that the same were passed by respondent No. 1 in exercise of 

powers available under Rule 56(19) of Haryana State 

Mining Rules, 2012. Furthermore, the orders were passed 

after taking into consideration the survey conducted by the 

team constituted by respondent No. 1 and after assessing the 

economic viability. As per the orders dated 05.02.2021, there 

was neither any increase in the approved production capacity 

as per the EC nor there was any change in the mining lease 

area nor the agreed terms and conditions. The Orders dated 

05.02.2021 were passed after taking a well informed decision 

and by correctly exercising the statutory powers.  

12. That in pursuance of the Orders dated 05.02.2021, the 

answering respondent submitted an application dated 

12.02.2021 to respondent No. 1. As per the said application, 

request was made to update the e-ravaana portal account of 
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the answering respondent as per the Orders dated 

05.02.2021. A copy of the Application dated 12.02.2021 is 

attached herewith as Annexure R-7/8. 

13. That thereafter, the answering respondent had submitted a 

similar application dated 05.04.2021; and on the said basis, 

respondent No. 1 had issued letters dated 08.10.2021 to the 

answering respondent for the purpose of providing an 

opportunity of hearing. A copy of Letters dated 08.10.2021 

(for both the mining blocks) is attached herewith as 

Annexure R-7/9. 

14. That thereafter, the answering respondent had submitted 

applications dated 13.10.2021 with respondent No. 1 seeking 

concession regarding the stipulations mentioned in the orders 

dated 05.02.2021. Respondent No. 1, after taking into 

consideration the aforesaid applications, passed orders dated 

05.01.2022 which are attached herewith as Annexure R-

7/10. 

15. That as per the Orders dated 05.01.2022, the respondent No. 

1 had allowed the request of the answering respondent 

regarding disposal of boulder and gravel by updating the e-

ravaana portal account of the answering respondent.  

16. That it shall be imperative to state that the Environmental 

Clearance dated 27.06.2016 was granted by respondent No. 5 

in favour of answering respondent for a period of 5 years. 

However, in view of the Notification dated 18.01.2021 issued 

by the MOEF & CC, Government of India, the period from 
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01.04.2020 to 31.03.2021 was ordered to be excluded while 

calculating the period of validity of EC and there was an 

extension of one year. In this regard, a copy of Notification 

dated 18.01.2021 is attached herewith as Annexure R-7/11. 

17. That it shall be further imperative to state that while passing 

the orders dated 05.02.2021, respondent No. 1 had neither 

increased the authorized production capacity nor the mining 

lease area. In view thereof, the answering respondent was not 

required to seek environmental clearance for the additional 

minerals as the same was not required in terms of Paragraph 

No. 7 (ii) of the Notification dated 14.09.2006 issued by 

MOEF & CC, Government of India. It was neither a case of 

expansion nor a case of change of technology / process 

involving a change in the product mix. A copy of the 

Notification dated 14.09.2006 is attached herewith as 

Annexure R-7/12. 

18. That despite the fact that the answering respondent 

was not under any legal obligation to obtain EC for the newly 

added minerals, as a matter of abundant caution, the 

answering respondent had submitted applications with 

respondent No. 5 for the purpose of seeking addition of 

boulder and gravel in the environmental clearance. In this 

regard, a copy of the applications dated 20.10.2021, 

11.11.2021, 28.12.2021, 10.01.2022 and 17.02.2022 are 

attached herewith as Annexure R-7/13. 
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19. That apart from seeking addition/modification of EC, the 

answering respondent had submitted application dated 

01.06.2022 for the purpose of extension of EC. Respondent 

No. 5, after taking into consideration all the facts and 

circumstances, issued letter dated 07.10.2022 to the 

answering respondent whereby the EC was extended and the 

newly added minerals were also incorporated in the EC. A 

copy of the letters dated 07.10.2022 for both the mining 

blocks are attached herewith as Annexure R-7/14. 

20. That it is submitted that the answering respondent has 

been conducting the mining operations in consonance with 

the agreed terms and conditions as well as in compliance of 

the applicable laws. The answering respondent was granted 

the permission to extract boulder and gravel as additional 

minerals in due exercise of powers by respondent No. 1. There 

was no delay on the part of answering respondent to inform 

respondent No. 1 regarding the discovery of additional 

minerals which had occurred during the course of mining. 

The answering respondent is disposing off the additional 

minerals after obtaining the necessary 

permissions/clearances and the allegations of illegal mining 

are completely false and baseless.  

21. That the applicants have filed the application before this 

Hon’ble Tribunal by misusing the jurisdiction of this Hon’ble 

Tribunal as well as by concealing and suppressing the 

material facts. The application filed by the applicants is 

devoid of merits and the same is liable to be dismissed.  
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Reply on merits: 

1. That the contents of paragraph No. A of the application are 

vehemently denied being false and misleading. It is 

submitted that there is no illegal mining of boulder and 

gravel by the answering respondent. In this regard, the 

contents of preliminary submissions are reiterated.  

2. That the contents of paragraph No. 3 refers to the legal 

provisions contained in Rule 56 of the Haryana Minor 

Mineral Concession, Stocking, Transportation of Minerals 

and Prevention of Illegal Mining Rules, 2012. Hence, no 

reply is required to the contents of paragraph No. 3. 

3. That the contents of paragraph No. 4 are denied being false. 

It is submitted that the e-auction dated 10.06.2015 and 

11.06.2015 was conducted by respondent No. 1 in pursuance 

of e-auction notice dated 27.04.2015 vide Annexure R-7/2. It 

is further submitted that there was no mention of the nature 

of minerals in the e-auction notice and the same is apparent 

from its perusal. Furthermore, in this regard, the contents of 

paragraph No. 2 of preliminary submissions are reiterated.  

4. That the contents of paragraph No. 5 are a matter of record. 

In this regard, the contents of paragraph No. 3 of preliminary 

submissions are reiterated.  

5. That the contents of paragraph No. 6 are not related to the 

answering respondent. Hence, no reply needs to be 

submitted.  
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6. That the contents of paragraph No. 7 are a matter of record.  

7. That the contents of paragraph No. 8 are not in related to the 

answering respondent. Hence, no reply needs to be 

submitted. 

8. That the contents of paragraph No. 9 are a matter of record. 

However, it is submitted that the environmental clearance 

for extraction of sand minor mineral was granted on the 

basis of the letter of intent issued by respondent No. 1 as well 

as the approval of mining plan granted by respondent No. 1. 

After the commencement of mining operations, the 

answering respondent was selling sand minor mineral only. 

During the course of mining operations, the answering 

respondent came across minor quantities of boulder and 

gravel which were inextricably mixed with sand. The 

answering respondent immediately submitted application 

dated 25.09.2020 seeking permission to dispose off the 

same. Respondent No. 1, on the basis of detailed survey 

conducted by the Department, passed orders dated 

05.02.2021 in exercise of powers available under Rule 56(19) 

of Haryana State Mining Rules, 2012 granting permission to 

the answering respondent to sell boulder and gravel. Since 

there was neither any increase in the authorized production 

capacity nor the mining lease area, the answering respondent 

was not required to obtain EC for the newly added minerals 

as per notification dated 14.09.2006. In this regard, the 

contents of preliminary submission are reiterated.  
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9.  That the contents of paragraph No. 10 are a matter of record.  

10. That the contents of paragraph No. 11 are a matter of 

record.  

11. That the contents of paragraph No. 12 are not related to the 

answering respondent. Hence, no reply is required.  

12. That the contents of paragraph No. 13 are not related to the 

answering respondent. Hence, no reply is required.  

13. That the contents of paragraph No. 14 are admitted only qua 

the contents of order dated 05.02.2021 vide Annexure A-8 

being a matter of record. The rest of the contents of 

paragraph No. 14 are denied being false. It is submitted that 

after extracting minerals from the top layers of the mining 

lease area for a period of around two years from the 

commencement of mining operations, the answering 

respondent discovered the presence of boulder and gravel in 

the lower layers in small quantities. The answering 

respondent submitted application dated 25.09.2020 with 

respondent No. 1 seeking permission to dispose boulder and 

gravel as additional minerals. The answering respondent 

reliably learnt that a similar situation had occurred in an 

adjoining mining block namely Kanalsi. Thereafter, 

respondent No. 1 had conducted a detailed survey of the 

mining lease area and presence of boulder and gravel was 

found in small quantities. After taking into consideration the 

survey report as well as after assessing the economic 

viability, respondent No. 1 passed the orders dated 

05.02.2021 in exercise of powers available under Rule 56 (19) 
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of Haryana State Mining Rules, 2012 (referred to in 

paragraph No. 3 of the original application). Moreover, the 

answering respondent was selling the minerals through e-

ravaana portal only as per the option available therein. There 

was no wrong sale of minerals through e-ravaana portal. 

14. That the contents of paragraph No. 15 as well as document 

vide Annexure A-9 are denied for want of knowledge. 

However, it is submitted that the applicant has failed to 

attach any proof of service vis-à-vis the representation dated 

04.12.2021 and the same makes it apparent that the 

representation is just an afterthought.  

15. That the contents of paragraph No. 16 are a matter of record 

in so far as the same refers to the contents of order dated 

05.01.2022 vide Annexure A-10. The rest of the contents are 

denied being false and misleading. It is submitted that there 

was no requirement to ascertain the environmental 

compensation while passing the Orders dated 05.01.2022 as 

no damage was caused to the environment. It is further 

submitted that the Orders dated 05.01.2022 were passed by 

respondent No. 1 to carry out necessary changes in the portal 

account of the answering respondent. It shall be imperative 

to state that while passing the Orders dated 05.02.2021, 

respondent No. 1 had neither increased the production 

capacity nor increased the mining lease area. Hence, the 

answering respondent was well within its rights to conduct 

mining operations vis-à-vis the additional minerals on the 

basis of the clearances and approvals already granted as it 
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was neither a case of expansion or modernization or change 

of product mix due to change of technology or process and 

there was no requirement to obtain EC for newly added 

minerals as per the notification dated 14.09.2006.  

16. That the contents of paragraph No. 17 are not related to the 

answering respondent. Hence, no reply is required. 

17. That the contents of paragraph No. 18 as well as the 

document vide Annexure A-12 are denied for want of 

knowledge. However, it is submitted that the applicant has 

failed to attach any proof of service vis-à-vis the 

representation dated 04.12.2021 and the same makes it 

apparent that the representation is just an afterthought.  

18. That the contents of paragraph No. 19 as well as the 

document vide Annexure A-13 are denied for want of 

knowledge. However, it is submitted that the applicant has 

failed to attach any proof of service vis-à-vis the 

representation dated 04.12.2021 and the same makes it 

apparent that the representation is just an afterthought.  

19. That the contents of paragraph No. 20 as well as the 

document vide Annexure A-14 are denied for want of 

knowledge. However, it is submitted that the applicant has 

failed to attach any proof of service vis-à-vis the 

representation dated 04.12.2021 and the same makes it 

apparent that the representation is just an afterthought.  

20. That the contents of paragraph No. 21 as well as the 

document vide Annexure A-15 are denied for want of 
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knowledge. However, it is submitted that the applicant has 

failed to attach any proof of service vis-à-vis the 

representation dated 04.12.2021 and the same makes it 

apparent that the representation is just an afterthought.  

21. That the contents of paragraph No. 22 are a matter of record 

in so far as the same refers to the notification dated 

17.03.2022 vide Annexure A-16. However, it is denied that 

there is any sort of violation of the provisions of the aforesaid 

notification by the answering respondent. It is submitted that 

the answering respondent, in response to the notice dated 

28.03.2022 issued by Haryana Water Resource Authority, 

had submitted a reply dated 30.05.2022. As per the reply, the 

answering respondent had stated that as per the 

Environmental respondent No. 5, the total requirement of 

water is 52.82 KLD and the source of the water shall be water 

tanks only. There is no requirement of ground water and the 

answering respondent was bound to comply with the terms 

and conditions mentioned in the EC. Hence, the answering 

respondent had requested the Authority to issue NOC. A 

copy of the reply dated 30.05.2022 (for the both the mining 

blocks) is attached herewith as Annexure R-7/15. 

22. That the contents of documents vide Annexure A-17 are 

a matter of record. However, the contents of paragraph No. 

23 are denied being false on account of the fact that the 

contents of document vide Annexure A-17 have not been 

shown in the correct perspective. It is submitted that all the 

transit pass annexed with the original application vide 
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Annexure A-17 have been issued after the passing of the 

orders dated 05.02.2021 issued by respondent No. 1. The 

answering respondent had all the right to issue transit pass 

for boulder, gravel and sand after the passing of Orders dated 

05.02.2021.  

23. That the contents of paragraph No. 24 read with sub-

para No. 1 to 22 are denied as no ground is made out to grant 

any of the reliefs sought by the applicants in the original 

application. In this regard, the contents of preliminary 

submissions are reiterated.  

24. That the contents of paragraph No. 25 (wrongly 

numbered as 23) are denied as no cause of action has arisen 

in favour of the applicants for the purpose of filing the 

original application before this Hon’ble Tribunal. The 

applicants have ostensibly tried to create a cause of action in 

their favour on the basis of representations dated 04.12.2021, 

10.02.2022, 22.02.2022 and 08.03.2022. However, none of 

the alleged representations are supported by any proof of 

service and the same are merely an afterthought.  

25. That the contents of paragraph No. 26 (wrongly 

numbered as 24) are denied as the reference to the judgment 

of Hon’ble Supreme Court vide Annexure A-18 is completely 

misconceived. The original application is not maintainable as 

no cause of action has arisen in favour of the applicants. In 

this regard, the contents of preceding paragraph are 

reiterated.  
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26. That the contents of paragraph No. 27 (wrongly 

numbered as 25) are denied for want of knowledge. However, 

it is submitted that the as per the knowledge of the answering 

respondent, the applicants had previously filed Appeal No. 

19 of 2022 titled as Junaid Ayubi & Another v. State of 

Haryana & others wherein allegations of illegal mining were 

raised against respondent No. 9. The petitioners have 

intentionally and wilfully concealed the said fact in the 

present petition and are guilty of misleading this Hon’ble 

Tribunal. 

 

Prayer:-  In the light of the submissions made herein above, it is 

submitted that the Original Application filed by the applicants is 

liable to be dismissed with costs and the applicants are not entitled 

to any relief as prayed for.  

PLACE: 
DATED:- 

Respondent No .7 

Through Counsel:-                                                       

 
                       (M.F. KHAN, B. KRISHNA) 

                                                 Advocates for the Respondent 
                                                 MFK & Co. 
                                               Ch. No. 417, Additional Building, Block D,  

                                     Gate No. 03, Supreme Court of India, 
         New Delhi- 110001 

                                              Off at : 9, Todarmal Lane, Bengali Market,  
         New Delhi- 110001 
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IN THE NA"IIONAL GRE,EN TRIBUNAL, PRTNCIPAI-
BENCH, NEW DELHI

Versus

State of Haryana and others Respondents

AI.FIDAVIT

[, \,'eerbhan War]hwa aged years son of Sh. Dayal Dass R/o
Village and Post Office Gumthala Rao, Tehsil Radaur, District
Yarnunanagar do, hereby, solemnly affirm and declare as under:-

1. I'hat the deponent is the authorised signatory on behalf of
respondent No. 7 and the deponent is competent and authorised
to file the accompanying reply on behalf of respondent No. 7.

2.That the facts and circumstances mentioned in the
aocompanyrng reply are based upon the documents maintaiined

b'y respondent No. 7 in ordinary course of business as well a,s on

the basis of the personal knowledge of the deponent.

3.That the conte:nts of the accompanying reply may kindly be read
ar; part and parcel of the present affidavit and the same have not
be reproduced herein below for the sake of repetition.

Mohinder Pal and another

PL\CE

DATED:-

O.A. No. azg of zozz

Applicants

\,--))Z'/4'
DEPONENT

VERIFICATION:.

Verified that the contents of the present affidavit are true and

correct as per my knor.tledge and belief. Nothing herein has been

con:ce&led or suppressed. *E-
r))a "'

DEPONENl]

PL\CE z-olp
;;;;"61
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Haryana Government
Department of Mines and Geology

Sector-17, Chandigarh
27th April, 2015

DMG/HY/e Auction/YNR/2015/2150

It is hereby notified for the information of the General Public that mining contracts for extraction of
minor mineral from mines of the district of Yamunanagar will be granted through the process of e-Auction.
The e-Auction will be held on 10/06/ 2015 at 9.00 hours and bids can be submitted from 10.06.2015 09:00
am to 11.06.2015 12:00 Noon extendable maximum up to 3.00 PM. The important instructions for
participation in the online e-Auction are as under:

A. The bids shall be made online on the e-procurement website https://haryanaeprocurement.gov.in.

B. The intending bidders before participation in the e- auction/ bidding process will be required to
create their user account online and obtain user-id / password on the website
https://haryanaeprocurement.gov.in (If already created user account, this step needs to be skipped).
For necessary instructions regarding participation in e-Auction of mines/blocks please visit the
aforementioned website and click on the available link “How to…” at the Home Page.

C. After getting the user account created, the prospective/ intending bidders shall upload following
documents (in PDF format not exceeding limit of 10 MB for individual document) along with
earnest money(EMD) and e-service fee in order to participate in the e-Auction latest by
09/06/2015 05:00 PM anytime after the publication of this document:

(i) “No Dues Certificate” from the authorised officer or an affidavit sworn before any
Magistrate to the effect that no amount of contract money, royalty, dead rent or surface rent
is due in respect of any mining lease/mining contract or mineral concession held by him
earlier or in respect of any mineral concession currently held by him or his family
members;

(ii) Copy of the Partnership deed or Article of Association (in case of company), or an
affidavit (in case of sole proprietor);

(iii) A copy of authority letter by the Partnership Firms or Copy of resolution of the Board of
Directors (BoD) of the Company in favour of the person who shall be offering the bids
online for such intending agency;

(iv) Earnest Money equal to 10% of the reserve price of the mining area/site for which bid has
to be made, rounded by an amount of Rs.10,000/-, through online payment in due course of
time i.e up to 09.06.2015 till 05:00 PM. In case the intended bidder fails to pay online
EMD fee under the stipulated time frame will not be allowed to enter in e-Auction of
mine(s)/ block(s). The payment for EMD fee can be made by eligible bidders online
through RTGS / NEFT or OTC. (Please refer to important Payment Guidelines under
Annexure – ‘A’ provided by online payment gateway service provider i.e. ICICI Bank).

The intended bidder must remit the funds at least T+1 working day (Transaction
day + One day) in advance before the expiry date & time i.e. 09.06.2015 upto 05:00 PM.
The payment shall be made against the beneficiary account number as mentioned in the
challan to be generated online at the e-Procurement portal
https://haryanaeprocurement.gov.in.

(v) Details of the bidding agency in case of requirement of refund of EMD (a) Refund
Account Name (b) Refund Account No. (c) IFSC code of the Bank. Note: Please cross
check the information to be submitted online before saving the same as the information in
non editable.

(vi) The Bidders shall have to pay e-Service Fee of Rs.1000/- online by using the service of
secure electronic payment gateway. The secure electronic payments gateway is an online
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interface between contractors and online payment authorization networks. The Payment for
e-Service Fee can be made by eligible bidders/ contractors online directly through Debit
Cards & Internet Banking Accounts.

Note: Any document uploaded as per (i) , (ii) and (iii) above at later stage/ after auction found to
be wrong/ false shall invite revocation /cancellation of bid and forfeiture of amount
deposited at the time of auction apart from debarring the bidder from participation in any
subsequent bids for a period of 5 years

D. In case of any query regarding process of e-Auction, the intended bidder can contact the service
provider at below mentioned  address:

M/s Nextenders (India) Pvt. Ltd. O/o. Director Supplies and  Disposal Haryana, SCO – 09,
IInd Floor, Sector – 16, Panchkula – 134108 E - mail: Chandigarh@nextenders.com Help
Desk: +-91-172-2582008-09, 2618292 and 1800-180-2097 (Toll Free Number)

Note- A training-cum-orientation program for the intending bidders will be held on 15th and
22th May 2015 at Panchkula or Chandigarh office of Nextenders from 11.00 A.M. to 1.00 P.M.
Parties interested in attending the same are requested to contact/confirm participation to Sh.
Kanwarjeet Singh Mobile 09592259876, Sh. Sat Dev Sharma 9872252144 Sh. Deepak Mobile
– 9501176347 or the helpdesk on Toll Free No. 1800-180-2097 and 0172-
2582008/2582009/2618292 or through E-mail: chandigarh@nextenders.com.

E. Any bidder interested to participate in the auction can submit his bid/s from date 10.06.2015
09:00 am to 11.06.2015 12:00 Noon.

F. However in case any bid in respect of any mine/ block is received 10 minutes prior to time
fixed for closure for the bid then the time for closure of the bid in respect of said mine/ block
would be extended automatically by 10 minutes, so that equal opportunity is made available to
the persons participating in the bidding process. Such extensions of ten minutes will continue
till bids are received within next 10 minutes of last bid, otherwise the same would get
concluded.

G. In case the bidding would continue during such extensions of 10-10 minutes, the bidding
process will finally conclude at 03.00 pm and no further extension would be given thereafter.

H. The minimum bid incremental value during the initial time provided i.e. up to 10.06.2015 12.00
noon) will be multiple of Rs. 50,000 (Fifty Thousand). However the increment during extended
period (11.06.2015 from 12.00 noon to 3.00 PM) will be multiple of 100000 (one lakh) instead
of 50,000 (Fifty Thousand).

The details of the areas of the Mining Blocks along with reserve price and period of mining
contract which are to be granted on mining contracts and other terms and conditions of the
auction are given below:

District Yamuna Nagar:

Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

River bed Mining Blocks

1 Bailgarh North
Block/ YNR B1

Bailgarh 1//10, 11, 20, 21
2//4, 6, 7, 8, 13, 14,15, 16, 17,
18, 19,  21, 22, 23, 24, 25
3// 25
4// 5, 6, 7, 13, 14, 15, 16, 17, 18,
19, 22, 23, 24/1, 24/2/1, 24/2/2,
25
5//1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 11,
12, 13, 14, 15, 16, 17, 18, 19, 20,

44.00 7.20 7

19 380



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

21, 22, 23
8//1, 2, 3, 9, 10, 11, 12, 19, 20,
21
6//1, 10, 11
9//1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 11,
12, 13, 14, 15, 16, 17, 18, 19, 20,
22, 23, 24, 25
17//3, 4, 5, 6, 7, 8, 14, 15, 16, 17,
25
18//1, 2, 9, 10, 11, 12, 13, 17, 18,
19/1, 19/2, 20/1, 20/2, 21, 22, 23,
24, 25
20//1/1, 1/2, 2, 3, 4, 7, 8

2 Bailgarh South
Block/ YNR B2

Bailgarh 54//2, 9/1, 9/2, 11, 12, 19, 20, 21
53//16, 25
56//5, 6, 7, 14, 15, 16, 17, 23, 24,
25
55//1, 10, 11, 20
72//3, 4/1/1, 4/1/2, 4/2, 5, 7, 8,
13, 14, 18, 19, 22, 23
73//1, 2, 9, 10, 11, 12/1, 12/2, 20,
21
74//15, 16/1/1, 16/1/2, 16/2, 17,
24, 25
85//3, 4/1, 4/2, 5, 7, 8, 9, 11,
12/1,12/2, 13, 14, 18, 19,20,21,
22
84//25
86//1/1, 1/2, 2, 10
87//4, 5, 6/1, 6/2, 7, 13, 14, 15,
17, 18, 22/1, 22/2, 23/1, 23/2
93//2, 10, 11

28.00 4.60 9

3 Mandoli
Ghaggar East
Block/ YNR B3

Mandoli
Ghaggar

52//2, 3, 4, 5, 6, 7, 8, 9, 13, 14,
15, 16, 17, 18, 23, 24, 25
53//1, 2, 3, 4, 7, 8, 9, 10, 11, 12,
13, 14, 17, 18, 19, 20, 21, 22, 23,
24
58//1, 2, 3, 4, 7, 8, 9, 10, 11, 12,
13, 14, 18, 19, 20
59//3, 4, 5, 6, 7, 8, 13, 14, 15, 16,
17,18

20.18 3.30 10

4 Mandoli
Ghaggar West
Block/ YNR B4

Mandoli
Ghaggar

53//5, 6, 15, 16/1, 16/2, 25
54//1 to 25
55//1, 2, 9, 10, 11,20
57//1 to 4, 7 to 13
58//5, 6, 15

25.56 4.20 7

5 Kanalsi Block/
YNR B5

Kanalsi 41//16, 24, 25
42//16 to 19, 20, 21,22 to25
43//16, 17 to 24, 25
44//1, 10, 11, 12, 19, 20, 21, 22
45//1, 2, 3 to 8, 9, 10 to11, 12, 13
to 18, 19, 20 to 21, 22, 23 to 24,
25/1, 25/2
46//1, 2, 3, 4, 5, 6, 7, 8, 9 to 17,
18, 19, 20, 21, 24, 25
47//3,4,5,6,7/1,7/2,8,9 min,11
min,12 to 25
48//16  min, 24 min, 25
52//4 min, 5, 6, 7, 15

44.14 7.25 9

20381



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

53//1, 2, 3,4/1, 4/2, 5, 7, 8 to 13,
19

6 Jairampur Jagir
Block/YNR B6

Jairampur
Jagir

2//20, 21, 22
6//25
7//3,8/1, 8/2, 3, 4/1, 4/2, 5/1, 5/2,
6/1, 6/2, 6/3, 7/1, 7/2, 7/3, 12/2,
12/3, 13/1, 13/2, 13/3, 14/1, 14/2,
14/3, 15/1, 15/2, 15/3, 16, 17/1,
17/2, 18 to 23, 24
8//1,2, 10/1, 10/2, 10/3, 12/1,
12/2, 16, 24/2, 25
11//1 to 3, 8, 9 to 12, 13, 19 to 22
12//5, 6, 14, 15, 16, 17, 24, 25
15//3, 4 to 7, 8, 13, 14, 15, 16,
17, 18, 23, 24/1, 24/2, 24/3, 24/4,
24/5, 24/6, 25/1, 25/2, 25/3, 25/4,
25/5, 25/6
16//1, 2, 9, 10, 11, 12, 20, 21/1,
21/2, 21/3, 21/4, 21/5
19//1, 10 min, 11min, 19min, 20,
21, 22
20//3 to 8, 13 to 16, 17, 25
23//1, 2, 8, 9, 13 min, 17 min

33.58 5.50 10

7 Bir Tapu Block/
YNR B 7

Bir Tapu 17//1/1,1/2, 2 to14, 15/1, 15/2,
16 min, 20, 21, 25 min
18//3 min, 4, 5,6, 7, 8,  9 min,12
min, 13 to 19 , 20 min, 21 min,
22 to 25.

14.45 2.75 7

8 Odhari North
Block/ YNR B 8

Odhari 17//20min, 16, 17, 18, 19, 21, 22,
23, 24, 25
27//4min, 3min, 8min, 9min,
10min
28//14min, 18min, 19min,
21min, 25/1min, 16, 17, 22, 23,
24, 25

18.48 6.05 9

9 Odhari South
Block/ YNR B 9

Odhari 36//5min, 7min, 14min,17min,
18min, 23min, 6, 15, 16, 24, 25
37//1/1, 1/2, 2/2, 3, 4, 5, 6, 7, 8,
9/1, 9/2, 10, 11, 12, 13/1,13/2,
14, 15, 16, 17/1, 17/2, 18, 19, 20,
21/1, 21/2, 22, 23, 24, 25/1, 25/2
38//11, 12/1, 12/2, 13/1,13/2, 14,
15/1, 15/2, 16, 17, 18,19/1, 19/2,
20, 21, 22/1, 22/2, 23,24, 25
47//1/1, 1/2, 2/1, 2/2, 3, 4, 5, 6, 7,
8/1, 8/2, 9/1, 9/2, 10, 11, 12,
13/1, 13/2, 14/1, 14/2, 15, 16,
17/1, 17/2, 18, 19, 20, 21, 22/1,
22/2, 23, 24, 25/1, 25/2
48//3min, 2min, 9min, 12min,
19min, 20min, 21min, 4, 5, 6, 7,
8, 13, 14, 15, 16, 17, 18, 22, 23,
24, 25
53//1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 11,
12, 13, 14/1, 14/2, 15, 16, 17, 18,
19, 24, 25
54//1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 11,

56.98 9.35 10

21 382



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

12, 13, 14, 15, 16, 17, 18, 19, 20,
21, 22, 23, 24, 25
58//1, 2, 3, 4, 10/1, 10/2 59//1, 2,
3, 4, 5, 6, 7, 8, 15
60//5

10 Lapra Block/
YNR B 10

Lapra 5//2min, 3min, 7min, 8min, 9,
10min, 11min, 12 to 14,15min,
16 to 19, 20min, 21min, 22 to 25
16//1min, 2 to 20, 21, 22, 23, 24,
25/1, 25/2
15//6/1min, 15min, 16,24min,
25min
4//11min, 18min, 19min, 20 to
23, 24min, 25min
18//1min, 2min, 7min, 8min,
9min, 10 to 13, 14min, 17min,
18min, 19, 20,21,22min, 23min
17//1 to 20, 21, 22, 23, 24,25

34.28 5.60 7

Pobari 14//5
15//1 min,2min,3 min,6min, 7/1,
7/2, 8, 9, 10, 12, 13, 14, 15, 16,
17, 18, 25
16//6/2 min, 7 min, 8 min, 9 min,
10 min, 11/1,11/2, 12, 13, 14, 15,
16, 17,18,19, 20/1, 20/2,21
min,22 min,23,24,25
17//3 min, 8, 9, 10 min, 11, 12,

13, 18, 19, 20/1, 20/2, 21, 22, 23

11 Pobari Block/
YNR B 11

Nakom 2//15, 16min
3//11, 19, 20, 21min, 22, 23
6//2min, 3min, 4min, 5min, 6, 7,
8min, 14min, 15min
5//10, 11, 12, 18, 19, 20min,
22min, 23, 24, 25
14//4min, 5min
15//1min, 2min

23.05 3.80 9

12 Jathlana Block/
YNR B 12

Jathlana 103//11, 19, 20, 21, 22
104//7min, 8min,9min, 10min,
11, 12, 13, 14, 15, 16, 17, 18, 19,
20, 21/1, 21/2, 22, 23
105//6, 7, 8, 9, 10, 11, 12, 13, 14,
15, 16, 17, 18, 19, 20, 21, 22, 23,
24, 25/1, 25/2
106//13, 14, 15, 16, 17, 18, 19,
20, 21, 22, 23, 24, 25, 11, 12,
123//1 to 15, 16, 17, 18, 19, 20,
21, 22, 23
124//1, 2, 3, 4/1, 4/2, 4/3, 5/1,
5/2, 5/3, 6/1, 6/2, 7, 8, 9/1/1,
9/1/2, 9/2, 9/3, 10, 11, 12/1, 12/2,
12/3, 13, 14,15,19,20, 21
125//1, 2, 3, 9/1, 9/2, 10,11,20
107//14min, 15min, 16,17, 18,
19min, 20min, 21, 22,23,24, 25
108//25min
121//5min, 6, 7min, 14min,
13min, 15, 16 ,17, 18min, 23min,
24, 25
122//1 to 23, 24, 25

101.27 16.60 10

22383



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

126//1, 2, 3, 4, 8, 9, 10, 11, 12,
21, 20
127//3 to 8,2min,9min,12min,

19min, 13, 14, 15, 16, 17, 18, 19,
25
137//16, 17, 18, 23, 24 ,25
138//2, 3 to 8, 9, 12, 13, 14, 15,
16
139//1, 2min, 8min, 9, 10, 11, 12,
20
136//21min

Dhakwala 1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 11, 12,
14, 15, 16, 17, 18, 19/1,19/2, 20,
21, 22, 23, 24, 25, 26, 27, 28, 29,
30, 31, 32, 33, 34, 35, 36, 37, 38,
39, 40, 41, 42, 43 min, 44, 45,
46, 47, 48 min, 49 min, 50, 51,
52, 53, 54 min, 55 min, 56 min,
221, 222 min, 223 min, 224 min,
225 min, 226, 227, 228, 229,
230, 231, 232, 233/1,233/2, 234,
235, 236, 237, 238, 239, 240,
241, 242, 243, 244, 245, 246,
247, 249 min, 251 min, 252, 253
min, 254 min, 340 min, 341,
342min, 343 min, 344, 345, 346,
347, 348, 349, 350, 351 min, 352
min

13 M T Karhera
Blocl/ YNR B
13

M T
Karhera

3//18, 19min, 20min, 21min,
22, 23,
4//25min
11//6, 7, 8min,12, 13, 14,
15,16/1, 16/2, 17, 18, 19min,
20/1min, 21min, 22, 23, 24, 25
12//1, 2, 9, 10, 11, 20,21/1, 21/2
13//1, 10, 11, 20, 21, 22
14//1 to 25
15//5/2, 6, 7, 14/2, 15, 16, 17,
18min, 23, 24, 25
21//1 to 13, 14min, 17/2min
18min, 19, 20, 21, 22
22//1, 2min, 10min, 1/1, 1/2, 5, 6,
10min, 15, 16, 21/1,24, 25
26//1, 10, 11, 20/2
27//1, 4, 5/1, 5/2, 6, 7, 8, 9/1, 9/2,
10, 11, 12, 13, 14, 15, 16, 17, 18,
19, 20/1
20/2, 21, 22, 23, 24, 25
28//5min, 6min,15min, 16min,
25min
31//5, 6, 7min, 14min, 15, 16,
17min, 24min, 25
32//1, 10, 11, 20, 21
37//1, 10, 11, 20, 21
38//5, 6, 15
42//42
32//2, 3, 4, 5min, 6min, 7, 8, 9,
12, 13, 14, 15min, 17min, 18, 19,
22, 23, 24min

67.79 11.10 7

23 384



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

37//2, 3, 4min, 8min, 9, 12,
13min, 19, 22

Majri 31 min, 34, 35, 36, 32 min, 33,
37, 38, 70 min, 71 min, 42 min,
43, 133, 134, 135, 136 min, 142
min, 143, 144, 145, 152, 156,
157, 158 min, 153, 154, 155 min,
165 min, 166 min, 168, 169, 180,
184, 185 min, 177, 181, 182,
183, 206, 207, 208, 209, 210,
215, 219, 220, 221, 216, 218,
230, 231, 217, 229, 232, 233,
234, 238, 44, 36, 45, 46, 47, 48,
49, 50, 51, 52, 53, 54, 55, 56, 57,
58, 59, 60, 61, 62, 63, 64, 65, 66,
67, 68, 69, 146, 147, 148, 149,
150

Nagla
Rangran

1//17min, 18, 19, 21, 22/1, 23/1,
23/2, 24min
5//1, 2, 3, 4min, 8min, 9, 10, 12,
13/1min, 19min, 22/2min, 6/5, 6,
7, 8, 13, 14/1, 14/2, 19, 20, 21,
22, 23, 24
7//25
8//4/1, 4/2, 5/1, 5/2, 6, 7, 13,
14/1, 14/2, 15, 16, 17, 18, 22,
23/1, 23/2, 23/3, 24, 25
9//1, 2, 3, 4/1, 4/2, 5, 6, 7, 8, 9/1,
9/2, 10, 11/1, 11/2, 12, 13, 14,
15min, 16min, 17, 18, 19/1, 19/2,
20, 21, 22, 23, 24min
17//1, 2, 3, 4min, 7min, 9, 10,11,
12, 13min,18min,19, 20/1, 20/2,
21, 22min
18//2, 3, 4, 5, 6, 7, 8, 9, 12/1,
12/2, 13, 14, 15, 16, 17,18, 22,
23, 24, 25/1, 25/2
19//2, 3, 4, 5, 6, 7, 8, 9,12, 13,
14, 15/1, 15/2, 16, 19
20//1, 2min, 9min, 10, 11, 20, 35

14 Nagla Rangran
Block/
 YNR B 14

Sandhala 9//12min, 13, 19, 20min, 21min,
22
18//5min, 6, 7min, 14min, 15,
16, 17, 18min, 23min, 24/1, 24/2,
25
19//1, 10, 11
21//2min, 3, 4, 5/1, 5/2, 6, 7, 8,
9min, 12, 13, 14, 15, 16, 17, 18,
19, 20min, 21min, 22, 23, 24, 25
20//1, 10, 11
34//1, 2, 3, 4, 5, 6, 7, 8, 9,10, 11,
12, 13, 14, 18, 19, 20, 21, 22, 23

89.48 14.65 9

24385



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

33//6min,15min,16min, 25min
37//5min, 6, 15, 16, 25
36//1, 2, 3, 8/1, 8/2, 13, 12/1,
12/2, 11, 20, 19/1, 19/2, 18, 21,
22, 45//5, 46//1, 2

15 Nagli Block/
YNR B 15

Nagli 1//18min, 19, 21, 22, 23min 5//1,
2, 3min, 8min, 9, 10, 11, 12,
13min, 18min, 19, 20, 21, 22,
23min
6//5, 6, 15, 16, 25
11//5, 6, 14, 15, 16, 17, 18, 19,
20min, 21, 22, 23, 24, 25
12//1, 2, 9, 10,11, 12min, 19min,
20, 21, 22min
21//1, 2min,9min,10,11,20,21
22//1 to 25
23//4min, 5, 6, 7min, 14min, 15,
16, 17min, 24min, 25
28//4min, 5, 6, 7min, 14min, 15,
16, 17min, 24min, 25
29//1 to 25
30//1, 10, 11, 20 ,21
37//1, 10, 11, 20, 21min
38//1 to 24, 25
39//4min, 5, 6, 7,8min, 12min,
13, 14, 15, 16, 17,18,19,20min,
21, 22, 23, 24, 25
40//16min, 17min, 24, 25
41//5
42//1 to 9, 10, 12, 13 to 17, 18,
24, 25
43//1, 2, 3, 4, 8, 9, 10, 11, 12, 20,
19, 21
44//1, 45//5

77.25 12.65 10

16 Gumthala North
Block/
 YNR B 16

Gumthala 45//21, 46//12 min, 13 min, 14,
16, 17, 18, 19, 20, 21, 22, 23, 24,
25, 47//16 min, 17 min, 18 min,
21 min, 22 min, 23 min, 24, 25,
66//15, 16 min, 24 min, 25, 67//3,
4/1, 4/1, 5, 6, 7, 8 min, 9 min, 10
min, 11 min, 12, 13/1, 67//13/2,
14, 15, 16 min, 17, 18/1, 18/2,
19, 20, 21, 22/1, 22/2, 23 min, 24
min, 69//1, 2, 3, 4, 5, 8, 9, 10, 11
min, 70//1, 9 min, 2, 10 min,
83//1/1, 1/2, 2/1, 2/2, 2/3, 3/1, 8,
9, 10, 11, 12, 13 min, 18 min, 19,
20, 21, 22, 23/1min, 23/2min,
84/4, 5, 6/1, 6/2, 6/3, 7min, 14/2,
14/3, 14/4, 14/5, 15/1, 15/2, 16/1,
84//16/2, 17min, 25/2, 99//4min,
5/1, 5/2, 5/3, 6, 7/1min, 7/2 min,
14, 15, 16, 17min, 24min, 25,
100//1, 2/1, 2/2, 3min, 8 min,
9/1, 9/2, 10, 11, 12, 13 min, 18
min, 19, 20, 21, 22, 23 min,
113//1/1, 1/2, 2, 3 min, 8 min,
113//9, 10, 11, 12, 13 min, 18
min, 19, 20, 21, 22, 114//4, 5/1,

44.62 7.30 7

25 386



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

5/2, 6, 7min, 14min,15,16,
17min, 24min, 25

17 Gumthala South
Block/
YNR B 17

Gumthala 124//4 min, 5, 6, 7 min, 14 min,
15, 16, 17 min, 24 min, 25,
125//1, 2, 3 min, 8 min, 9, 10, 11,
12, 13 min, 18 min, 19, 20, 21,
22, 23, 136//3 min, 2, 1, 8 min,
9, 10, 11, 12, 13 min, 18 min, 19,
20, 21, 22, 23 min, 137//5, 6, 15,
16, 25, 147//5 min, 6 min, 15
min, 16 min, 25 min, 148//1, 2, 3,
8, 9, 10, 11, 12, 13 min, 18 min,
19, 20, 21, 22, 23, 157//1 , 2, 3,
8, 9, 10, 11, 12, 13, 14 min, 17
min, 18, 19, 20, 21, 22, 23, 24
min, 158//5 min, 6 min, 15 min,
16 min, 25 min, 164//5, 6, 15, 16,
25, 165//1, 2, 3, 4 min, 7, 8, 9,
10, 11, 12, 13, 14 min, 17, 18,
19, 20, 21, 22, 23, 24, 172//1
min, 2, 3, 4, 6 min, 7, 8, 9, 10
min, 11 min, 12, 13, 14, 15 min,
16 min, 17, 18, 19, 20 min, 21,
22, 23, 24, 25, 176//2, 3, 4, 5,
177//1, 10, 69//6, 7, 46//8, 9, 10,
11, 1min, 2min, 47//15min, 6min

49.67 8.15 9

18 Dhanaura Block
/ YNR B 18

Dhanaura 67, 72 min, 75 min, 74, 73, 72,
71, 68/1, 68/2, 68/3 min, 68/4,
68/5, 68/6, 68/7, 68/8, 68/9,
68/10, 69/3 min, 69/4, 69/5, 69/6,
69/7, 69/8, 69/9, 69/10, 69/11
min, 69/12, 69/13, 69/14, 69/15,
69/16, 69/17, 69/18, 89/1, 89/2,
89/3, 89/4, 89/5, 89/6, 89/7, 89/8
min, 89/9, 89/10, 89/11, 89/12,
89/13, 89/14, 89/15, 89/16,
89/17, 89/18 min, 89/19, 89/20,
89/21, 89/22 min, 89/26 min,
89/27, 89/28, 89/29, 89/30 min,
88/1 min,  86/27, 69/19

18.18 4.40 10

Outside River Bed Mining Blocks

19 Bhood Kalan
Block/
YNR B 19

Bhood
Kalan

40//11, 12/1, 12/2, 13, 16, 17, 18,
19, 20, 21, 22, 23, 24, 25, 41//14,
15, 16, 17, 25, 43//1, 2, 3, 4, 5, 6,
7, 8, 14, 15, 26, 44//1, 2, 3, 7, 8,
9, 10, 11, 12, 13, 18, 19, 20

12.62 3.35 7

20 Bhood Majra
Block/
 YNR B 20

Bhood
Majra

26//1, 18, 19, 20, 21, 22, 23,
27//5, 6, 14/2, 15/1, 15/2, 16, 17,
24, 25/1, 25/2, 25/3, 29//4, 5, 6,
7, 15, 30//1, 2, 9, 10, 11, 12, 13

9.95 2.65 7

Kohliwala
YNR B 21

4//1, 2/1, 2/2, 8, 9/1, 9/2, 10, 11,
12/1/1, 12/1/2, 12/2, 13/1,
5//6/1/1, 6/1/2, 6/2, 7/1, 7/2,
14/1/1, 14/1/2, 14/2, 15, 16, 17

21 Kohliwala
Block/ YNR B
21,22& 23

Kohliwala
YNR B 22

10//1, 2, 7, 8, 9, 10, 11, 12, 13,
14, 15, 16, 17, 18, 19, 23/1, 23/2,

27.89 7.35 8

26387



Sr.
No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

24, 25., 11//21, 14//3, 4, 5, 6, 7, 8

Kohliwala
YNR B 23

7//13, 14, 16, 17, 18, 19, 21, 22,
23, 24/1, 24/2, 25,
8//18, 19, 20, 21/1, 21/2, 22, 23,
24, 16//1/1, 1/2, 2, 3/1, 3/2, 4, 8,
9, 10, 11, 12/1, 12/2, 13, 17//3, 4,
5, 6, 7, 15.

22. Devdhar Block/
YNR B 24

Devdhar 23//11, 12, 13, 14, 15, 16, 17, 18,
19, 20, 21, 22/1, 22/2, 23/1, 23/2,
24, 25, 22/21, 24//12, 13, 14, 15,
16, 17, 18, 19, 20, 21, 22, 23, 24,
25, 25//16, 23, 24/1, 24/2, 25,
30//3, 4/1, 4/2, 5, 6, 7/1, 7/2, 8,
13, 14, 15, 16, 17, 18, 31//1, 2, 3,
31//4, 5, 6, 7, 8, 9, 10, 11, 12, 13,
14, 15, 16, 17, 18, 19, 20, 32//1,
2/1, 2/2, 3, 4, 5, 6, 7, 8, 9/1, 9/2,
32//10/1, 10/2, 11, 12, 13, 14, 19,
20

31.87 8.40 8

23 Gulabgarh
Block/
 YNR B 25

Gulabgarh 8//11, 12, 13, 16, 17, 18, 19, 20,
21/1, 21/2, 21/3, 22, 23, 24/1,
24/2, 25, 9//12, 13, 14/1, 14/2,
15, 16, 17, 18, 19, 22, 23, 24, 25,
10//3, 4, 5, 6, 7, 8, 13, 14, 15, 17,
11/1, 2, 3, 4, 5, 7/1, 7/2, 8, 9/1,
9/2, 9/3, 10, 11, 12/1, 12/2

16.19 4.25 7

Churhpur
YNR B 26

15//22/1, 22/2, 23min,
19//10min, 11, 12, 13min,
16min, 17 , 18, 19, 20, 21, 22,
23, 24, 25, 20//2, 3 , 4, 5min, 6,
7, 8, 9, 12, 13, 14, 15, 16, 17, 18
, 19, 24, 25/1 to 25/4, 32//4, 5, 6,
7, 14, 15, 16, 17/1, 17/2, 17/3,
24, 25, 33//1, 2, 3, 4, 5, 6, 7, 8, 9,
10, 11, 12, 13, 14, 19, 20, 21/1,
21/2, 22/1, 22/2, 43//4, 5/1, 5/2

24 Churhpur
Block/
YNR B 26 & 27

Churhpur
YNR B 27

50//2, 3, 4, 5, 6, 7, 8, 9min, 13,
14, 15, 16/1, 51//1, 2, 3, 4, 5, 6,
7, 8, 9, 10, 11, 12, 13, 14, 15,
16/1, 16/2, 17, 18, 19, 20min, 22,
23/1, 23/2, 24, 25, 52//1, 2, 3, 4,
5, 6/1, 6/2, 7, 8, 9, 10, 11, 12, 13,
14, 15, 16min, 17min, 18, 19, 20,
21, 22/1, 23min, 53//1, 2, 3/1,
3/2, 4, 5min, 7min, 8, 9, 10, 11,
12, 13, 14min, 20min

50.40 13.25 8

25 Malikpur
Khadar Block/
YNR B 28

Malikpur
Khadar

47//5 to 16, 17, 18, 19, 20, 22,
23, 24, 25, 48//1 to 15, 17 to 22,
54//3, 4, 5, 41//13, 14, 15, 16, 17,
18, 19, 21, 22/1, 22/2, 22/3, 22/4,
22/5, 23, 24/1, 24/2, 25, 40//11,
20, 21, 49//1, 10

23.20 6.10 8

Pipli Majra
YNR B 29

6//21/1, 21/2, 7//25, 12//4, 5, 6, 7,
8/1, 8/2, 13, 14, 15, 16/1, 16/2,
17, 18, 19/1, 19/2, 21/1, 21/2, 22,
23, 13//1, 10, 11

26 Pipli Majra
Block/ YNR
B 29, 30 &31

Pipli Majra

16//12, 13, 19, 20, 21, 17//16, 17,

18.20 4.80 7
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No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

YNR B 30 23, 24, 25, 20//2, 3, 4, 5, 9

Pipli Majra
YNR B 31

6//15, 16, 17, 24, 25, 5//20, 21,
22, 14//1, 2, 3, 10, 13//4, 5, 6/1,
6/2, 7

27 Ismailpur
Block/
YNR B 32

Ismailpur 15//14, 15, 16/1, 16/2, 16/3, 17,
18/1, 18/2, 22, 23, 23/1, 23/2, 24,
25, 16//11, 12, 13, 14, 15, 16, 17,
18, 19/1, 19,2, 20, 21/1, 21/2, 22
to 25, 17//11, 12,13, 14, 17, 18,
19, 20, 21, 22, 23, 22//1, 2, 10,
23//1 to 15, 17 to 23, 24//2/1,
2/2, 3 to 8, 9/1, 9/2, 10/1, 10/2,
11, 12, 13/1, 13/2, 14 to 25,
25//15, 23/1, 23/2, 24, 25,
28//3/1, 3/2, 4, 5, 6, 7/1, 7/2, 8, 9,
13, 14, 15, 16, 17, 24, 25,
29//1/1, 1/2, 2/1, 2/2, 3, 4, 5, 6, 7,
8, 9/1, 9/2, 10, 11, 12, 13, 14,
15/1, 15/2, 17 to 21, 22/1, 22/2,
23/1, 23/2, 35//1, 2/1, 2/2, 9, 10

50.50 14.50 8

28 Jaidhari Block/
YNR B 33

Jaidhari 31//4, 5, 6, 7, 14, 15, 16/1, 16/2,
17, 24, 25, 32//1 to 25, 33//1, 2,
3, 4/1, 4/2, 5, 6, 7/1, 7/2, 8, 9, 10,
11/1, 11/2, 12, 13, 14/1, 14/2, 15,
16, 17/1, 17/2, 18, 19, 20, 21/1,
21/2, 22, 23, 24/1, 24/2, 25/1,
25/2, 25/3, 34//1, 2, 9, 10, 11, 12,
19, 20, 21/1, 21/2, 22, 41//4, 5/1,
5/2, 6, 7, 19//21, 22, 20//21, 22,
23, 24, 25, 21//21, 22, 23/1, 23/2,
24/1, 24/2, 25/1, 25/2, 22//24, 25,
38//1/1, 1/2, 2/1, 2/2, 9/1, 9/2, 10,
11/1, 11/2, 12/1, 12/2, 19/1, 19/2,
20, 21, 22, 39//1 to 17, 24, 25,
50//4, 5, 6, 7, 14, 15, 51//1, 2, 9,
10, 11, 12

49.60 13.05 8

29 Jaidhar Block/
YNR B 34

Jaidhar 27//12, 13, 14, 16/1, 16,2, 17,
18/1, 18/2, 19, 20, 21, 22, 23, 24,
25, 26//25/1,25,2, 33//5, 32//1/1,
1/2, 2, 3, 4/1, 4/2, 4/3, 5, 6, 7, 8,
9, 10, 13, 14, 15, 16, 17, 31//1, 2,
3, 6, 7/1, 7/2, 8, 9, 10, 11, 12/1,
12/2, 13/1, 13/2, 14/1, 14/2, 15,
16/1, 16/2, 17, 18, 19, 20, 21, 22,
23, 24, 25/1, 25/2, 43//2, 3, 4/1,
4/2, 5, 6, 30//11, 19, 20/1, 20/2,
21, 22, 23, 44//1, 2, 3

25.60 6.71 8

30 Haldari Gujjar
Block/
YNR B 35

Haldari
Gujjar

8//1 to 25, 14//1 to 25, 18//1/1,
1/2, 2 to 9, 10/1, 10/2, 11 to 25,
19//1 to 25, 20//1 to 4, 7 to 10,
11 to 14, 17 to 20, 21 to 24

46.80 12.30 8

31 Nandgarh
Block/
YNR B 36

Nandgarh 4//9/1, 9/2, 12, 18/1, 18/2, 19,
21/1, 21/2, 22, 23/1, 23/2, 24/1,
24/2, 11/5, 6, 7, 12, 13, 14, 15/1,
15/2, 16, 17, 18/1, 18/2, 19, 20/1,
20/1, 21, 22, 23, 24/1, 24/2, 25,
12//1, 2, 3, 4, 5, 6/1, 6/2, 7, 8, 9,
10/1, 10/2, 11, 12, 13, 14, 15/1,

32.10 8.45 8
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No.

Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No Area
(in hect.)

Reserve
Price

(in Crores
per annum)

Period

15/2, 17, 18, 19, 20, 21, 22, 23/1,
23/2, 13//10, 15//1, 2, 9, 10, 11,
16//1, 2, 3/1, 3/2, 4, 5, 6, 7, 8, 9,
10, 11, 12/1, 12/2, 13, 14, 15, 16,
17, 18, 19, 20/1, 20/2, 23, 24,
23//3

32 Begampur
Block/
YNR B 37

Begampur 63//11, 12, 64//11, 12, 13, 14, 15,
17, 18, 19, 20, 21, 22, 23, 24,
65//14, 15, 16, 17, 18, 19, 20, 21,
22, 23, 24, 25, 66//16/1, 16/2, 17,
18/1, 18/2, 23, 24, 25/1, 25/2,
70//3/1, 32/2, 4, 5, 6, 7, 8, 9, 11,
12, 13, 14, 15, 16 to 25, 71//1, 2,
3/1, 3/2, 4 to 11, 12/1, 12/2, 13,
14, 15/1, 15/2, 16 to 19, 20/1,
20/2, 21/1, 21/2, 22 to 25, 72//1,
2, 3, 7, 8, 9, 10/1, 10/2, 11 to 14,
15, 16/1, 16/2, 17/1, 17/2, 18 to
21, 22, 23, 24, 25, 73//11, 20,
75//4, 5, 76//1 to 5, 6, 7 to 14, 15,
16, 17 to 20, 21 to 24, 77//1 to 4,
5/1, 5/2, 6, 7/1, 7/2, 8 to 10, 11,
12, 13/1, 13/2, 14 to 18, 19/1,
19/2, 20, 21/1, 21/2, 22 to 25,
78//6, 7, 8, 13, 14, 15, 16 to 25,
80//15, 16, 81//1, 2, 3, 4, 5/1, 5/2,
6, 7/1, 7/2, 8 to 10, 11, 12, 13/1,
13/2, 14 to 18, 19/1, 19/2, 20,
21/1, 21/2, 22/1, 22/2, 23, 24, 25,
85//2, 3, 4, 82//1 to 11, 12/1,
12/2, 13, 14, 15, 17, 18 to 20, 21,
22, 23, 84//2, 3, 8, 9, 13, 83//1 to
3, 4, 7, 8, 9, 10

39.50 10.40 8

33 Mandewala
Block/
YNR B 38

Mandewala 11//13, 17, 18, 23/1, 23/2, 24,
25/1, 25/2, 15//1, 35/1, 9, 10,
11/1, 11/2, 12, 19, 20/1, 20/2,
21/8, 14//3/1, 3/2, 4/1, 4/2, 5/1,
5/2, 6/1, 6/2, 7, 8, 13, 14, 15/1,
15/2, 16/1, 16/2, 17, 18, 19, 20/1,
20/2, 21, 22, 23, 24/1, 24/2, 25/1,
25/2, 20//4/1, 4/2, 5/1, 5/2, 6, 7,
19//1

27.00 7.10 8

34 Galauri Block/
YNR B 39

Galauri 4//1, 2, 9, 10, 11, 12/1, 12/2,
19/1, 19/2, 20, 21/1, 21/2, 22/1,
22/2, 5//3, 4/1, 4/2, 5, 6/1, 6/2,
7/1, 7/2, 7/3, 8, 13, 14, 15, 16,
17, 18/1, 18/2, 23/1, 23/2, 24, 25,
8//3/1, 3/2, 4, 5/1, 5/2, 6, 7/1, 7/2,
8, 13/1, 13/2, 14/1, 14/2, 15, 16,
17, 18/1, 18/2, 23/1, 23/2, 24, 25,
9//1/1, 1/2, 2/1, 2/2, 9, 10, 11,
12/1, 12/2, 12/3, 19, 20/1, 20/2,
21, 22, 12//1, 2, 9/1, 9/2, 10,
13//3, 4, 5/1, 5/2, 6, 7, 8/1, 8/2.

24.00 6.30 8
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The terms and conditions of the Auction:

1. The period of contract shall commence w.e.f the date of grant of environmental clearance by
competent authority as required under EIA notification dated 14.09.2006 and as amended from time
to time by the MoEF, GoI or on expiry of a period of 12 months from the date of acceptance of
highest bid/issuance of “Letter of Intent”,(LoI) whichever is earlier;

2. Any site/area can be withdrawn from the Auction without assigning any reason;

3. Though due care had been taken in specifying the details of the areas of the mining blocks.
However, in case of any inadvertent clerical mistake, the same shall be got rectified/corrected even
after the auction but before execution of contract agreement;

4. The Block areas are Tentative and are being notified on ‘as is where is basis’ and all prospective
bidders are expected and presumed to have surveyed the areas to make their own assessment for the
potential of the areas for which bids are to be offered. The State government shall not be responsible
for any kind of loss in land / area or any other loss to the bidders/contractors at any point of time
(before or after grant of contract) on account of reduction of land/ area or otherwise. Further, the
bidders are also expected to have gone through the terms and conditions of auction notice and also
the applicable Acts and Rules for undertaking mining;

5. No request regarding reduction in bid amount on account of reduction in land/area of the Mining
Block, on any account including that of change in description of khasra numbers / location etc. at
any stage will be entertained on any ground. This shall also include any loss/reduction of area for
actual mining for want of compliance of applicable laws/restrictions for mining or part of the
contracted area had already been operated in the past.  Needless to state that this also includes the
changes, if any, as per condition no. (3) and the prospective bidder shall give their bids taking
account of all such eventualities;

6. No person shall be eligible to participate in the Auction, who or any of his family members is a
defaulter of any mining dues in respect of any mineral concession granted in the past or any other
current mineral concession. In case any of the partners of a Partnership Firm or a Director of a
company participating in the auction process or any of their family members are found to be
defaulter, the bidder firm/company would be held ineligible;

7. In case any bidder participated in the auction is found to be in arrears at any stage, his bid shall be
revoked / cancelled with forfeiture of the amount deposited by him;

8. All intended participant can view the highest quoted bid during online bidding process. The highest
bidder will be informed for confirmation of the same through e-mail and SMS alert at his online
registered email and Mobile Number respectively;

9. The highest bid received shall become the ‘annual contact money’ amount payable by the
bidder/contractor. The amount of annual contact money initially determined on the basis of
c3ompetitive bids/auctions shall be increased by 25% on completion of each block of three years;

Explanation: If the initially determined annually bid/contract Rs. 100/, it shall be increased
to Rs. 125/- with the commencement of the fourth year and to Rs. 156.25 with the
commencement of the 7th year and so on and so forth for the next each block of three
years.

10. The highest bidder would be informed about the same-  confirmation that he being declared as
highest bidder- as per which he shall be liable to deposit 25% of the annual bid/contract money
amount as “security” and one month’s advance contract money. The above said amount shall be
deposited as per following schedule:

(a) an amount equal to 10% of the annual bid amount/ highest bid, after adjusting the EMD
deposited for said mine/ block,  as ‘initial bid security’ within 24 hours of conclusion of the
bidding process. The payment has to be made through RTGS/NEFT by secured online
payment gateway ;
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(b) balance amount of bid security i.e. 15% of the annual bid amount along with one month’s
advance contract money before commencement of the mining operation or before expiry of
the period of 12 months, which ever is earlier;

11. In case the highest bidder fails to deposit 10% of the annual bid amount online towards the “Initial
bid Security” within 24 hours given for the same the earnest money deposited  shall stand forfeited.
Further such bidder(s) shall not be eligible to participate in any future auctions/Tenders/competitive
bidding process in respect of any area for obtaining mineral concession in the State for a period of 5
years;

12. The bids offered/ received during the e-auction process shall be provisionally accepted and the
Director shall obtain the orders of Government thereon. No bid shall be regarded as successful bid
unless accepted by the Government;

13. After deposit of 10% of the bid amount (as initial bid security) after the conclusion of auction by the
highest bidder(s), No request fro the highest bidder(s) regarding revocation or the withdrawal of the
highest bid shall be considered. In case, any such request is made the same shall be followed by the
Penal action i.e 10% amount deposited towards initial bid security shall stand forfeited and un- paid
15% amount towards security shall be recovered as arrears of land revenue and such bidder(s)
shall debarred from participation in any future auctions/Tenders/competitive bidding process in
respect of any area for obtaining mineral concession in the State for a period of 5 years;

14. The earnest money deposited by the bidders other than highest bidders shall be refunded upon
completion of the auction proceedings;

15. After the acceptance of highest bid by the State Government and on issuance of Letter of Intent, the
LoI holder shall execute an agreement in Form MC-I appended to the ‘Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals and Prevention of Illegal Mining Rules, 2012’
within a period of 90 days of the order of grant of LoI;

16. In case of failure to execute the agreement, after issuance of acceptance of bid/LoI within prescribed
period, the acceptance/LoI shall be deemed to have been revoked and 10% amount deposited
towards initial bid security shall stand forfeited and un- paid 15% amount towards security shall be
recovered as arrears of land revenue and such bidder shall debarred from participation in any future
auctions/Tenders/competitive bidding process in respect of any area for obtaining mineral
concession in the State for a period of 5 years;

17. After execution of agreement, either before commencement of the mining operation or before expiry
of the period of 12 months from the date of issuance of LoI, whichever is earlier. In case of failure to
deposit the balance 15% amount towards security (as required under clause 10(b) above) the
acceptance of bid/issuance of LoI/execution of agreement shall be deemed to have been revoked and
10% amount deposited towards as initial bid security after the conclusion of auction shall stand
forfeited. Further un paid 15% amount towards security shall be recovered as arrears of land revenue
and such bidder shall debarred from participation in any future
auctions/Tenders/competitive bidding process in respect of any area for obtaining mineral
concession in the State for a period of 5 years;

18. The contractor shall also deposit/pay an additional amount equal to 10% of the due contract money
alongwith installments towards the ‘Mines and Minerals Development, Restoration and
Rehabilitation Fund’;

19. The contractor shall be liable to pay advance Income Tax as per provisions of Section 206 (c) of the
Income Tax Act, in addition to the contract money payable as per term and condition of the contract
agreement;

20. On enhancement of the contract money with expiry of every three years period, the contractor shall
deposit the balance amount of security so as to upscale the security amount equal to 25% of the
revised annual contract money as applicable for one year with respect to the next block of three
years;

21. No interest, whatsoever, shall be payable on the security amount deposited under proper security
head of the government;
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22. The LoI holder/contractor shall also furnish a solvent surety for a sum equal to the amount of the
annual bid for execution of the agreement. In case the surety offered by the contractor(s) during the
subsistence of the contract is not found solvent, the contractor(s) shall offer another solvent surety
and a supplementary deed to this effect shall be executed;

23. The mining contractor shall got prepare a Mining Plan along with the Mine Closure Plan
(Progressive & Final) from the Recognised Qualified Person as per chapter 10 of the “Haryana
Minor Mineral Concession, Stocking, Transportation of Minerals and Prevention of Illegal Mining
Rules, 2012” for mining area granted on contract. The contractor shall not commence mining
operations in any area except in accordance with such Mining Plan duly approved by an officer
authorized by the Director, Mines & Geology, in this behalf.

Further, the actual mining will be allowed to be commenced only after prior Environmental
Clearance is obtained by the LoI holder/mining contractor for the Mining blocks area from
Competent Authority as required under notification dated 14/09/2006 issued by the MoE&F, GoI or
as amended from time to time.

24. The Mining contractor would also be liable to pay following to the land owners;

(a) The annual rent in respect of the land area blocked under the concession but not being operated,
and

(b) The rent plus compensation in respect of the area used for actual mining operations.

The amount of annual rent and the compensation shall be settled mutually between the landowner
and the mining contractor. In case of non-settlement of the rent and compensation, the same shall be
decided by the District Collector concerned in accordance with the provisions of Chapter 9 of the
“Haryana Minor Mineral Concession, Stocking, and Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012”.

25. The total mineral excavated and stacked by the concession holder within the area granted on mining
contract shall not exceed two times of the average monthly production as per approved Mining Plan
at any point of time;

26. The Mining contractor shall not stock any mineral outside the concession area granted on mining
contract, without obtaining a valid mineral dealer license as per provisions contained in Chapter 14
of the “Haryana Minor Mineral Concession, Stocking, Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012”;

27. The contractor shall not carry out any mining operations in any reserved/protected forest or any area
prohibited by any law in force in India, or prohibited by any authority without obtaining prior
permission in writing from such authority or officer authorized in this behalf. In case of refusal of
permission by such authority or officer authorized in this behalf, contractor(s) shall not be entitled to
claim any relief in payment of contract money on this account;

28. Following special conditions shall be applicable for excavation of minor mineral(s) from river beds
in order to ensure safety of river-beds, structures and the adjoining areas:

a. No mining would be permissible in a river-bed up to a distance of five times of the span of
a bridge on up-stream side and ten times the span of such bridge on down-stream side,
subject to a minimum of 250 meters on the up-stream side and 500 meters on the down-
stream side;

b. There shall be maintained an un-mined block of 50 meters width after every block of 1000
meters over which mining is undertaken or at such distance as may be directed by the
Director or any officer authorised by him;

c. The maximum depth of mining in the river-bed shall not exceed 3 meter from the un-mined
bed level at any point in time with proper bench formation;

d. Mining shall be restricted within the central 3/4th width of the river/ rivulet;
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e. In case of areas adjoining to rivers/rivulets, no mining shall be permissible in an area up to
a width of 500 meters from the active edges of embankments on either side of all other
rivers/ rivulets in case of river Yamuna;

f. Any other condition(s), as may be required by the Irrigation Department of the state from
time to time for river-bed mining in consultation with the Mines & Geology Department,
may be made applicable to the mining operations in riverbeds.

29. That no mining operation shall be allowed in the urbansizable zone of area notified by Town and
Country Planning Department. Further, in case of the agriculture zone notified by Town and
Country Planning Department mining shall be permissible only after obtaining prior permission
from the competent authority;

30. A safety margin of two meters (2m) shall be maintained above the ground water table while
undertaking mining and no mining operations shall be permissible below this level unless a specific
permission is obtained from the competent authority in this behalf;

31. Further the depth of excavation of mineral shall not exceed nine meters (9m) at any point of time;

32. The contractor shall not undertake any mining operations in the area granted on mining contract
without obtaining requisite permission from the competent authority as required for undertaking
mining operations under relevant laws;

33. The contractor shall be under obligation to carryout mining in accordance with all other provisions
applicable as per Mines Act, 1952, Mines and Minerals (Development and Regulation) Act, 1957,
Forest (Conservation) Act, 1980 and Environment (Protection) Act.1986 and the rules made there
under Wild Life (Protection) Act, 1972, Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981;

34. Sh. Rajbir Singh has filed a CWP No. 27700 of 2013 before the Hon’ble Punjab and Haryana High
Court challenging (i) commencement of contract period after 12 months from the date of acceptance
of highest bid/issuance of “Letter of Intent” or from date of obtaining of environmental clearance
from competent authority which ever is earlier and (ii) payment of rent and compensation to surface
right holder/land owners from where mining operations are to be carried out. Therefore,
commencement of period of contract & payment of compensation to land owners shall be as per
final outcome of court order in said CWP;

35. M/s Om Minerals, one of the LoI holders has filed a CWP No. 7991 of 2014. A few other LoI
holders have also filed separate CWPs before the Hon’ble Punjab and Haryana High Court
challenging levy of Stamp Duty on execution of ‘Contract Agreement’. The said matter is still
pending for adjudication; accordingly, the charging of stamp duty for the execution of contract
agreement shall be as per final outcome of the said CWP’s;

36. Further information, if any required, can be had on any working day from the office of the Mining
officer, Mines & Geology Department, Yamuna Nagar or from the O/o the Director General, Mines
and Geology, Haryana,30 Bays Building, Sector-17,Chandigarh.

Arun Kumar Gupta,IAS
     Director General, Mines & Geology, Haryana
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Annexure-A

Guideline for Online Payments in e-Auction

Post registration, bidder shall proceed for bidding. Bidder shall proceed to select the e-auction
he is interested in. On the respective Department’s p a g e in the e-auction p o r t a l , the
Bidder would have following options to make payment for e-Service fee & EMD:

a. Debit Card b.
Net Banking c.
RTGS/NEFT
d.   OTC

Operative Procedures for Bidder Payments

A) Debit Card

The procedure for paying through Debit Card will be as follows:

(i) Bidder selects Debit Card option in e-Procurement portal.
(ii) The e-Procurement portal displays the amount and the card charges to be paid by

bidder. The portal also displays the total amount to be paid by the bidder.

(iii) Bidder clicks on “Continue” button

(iv) The e-Procurement portal takes the bidder to Debit Card payment gateway screen.
(v) Bidder enters card credentials and confirms payment

(vi) The gateway verifies the credentials and confirms with “successful” or “failure”
message, which is confirmed back to e-Procurement portal.

(vii) The page is automatically routed back to e-Procurement portal

(viii) The status of the payment is displayed as “successful” in e-Procurement portal.
The e-Procurement portal also generates a receipt for all successful
transactions. The bidder can take a print out of the same,

(ix) The e-Procurement portal allows Bidder to process another payment attempt in case
payments are not successful for previous attempt.

B) Net banking

The procedure for paying through Netbanking will be as follows:

(i) Bidder selects Netbanking option in e-Procurement portal.
(ii) The e-Procurement portal displays the amount to be paid by bidder.
(iii) Bidder clicks on “Continue” button

(iv) The e-Procurement portal takes the bidder to Netbanking payment gateway screen
displaying list of Banks

(v) Bidder chooses his / her Bank

(vi) The Netbanking gateway redirects Bidder to the Netbanking page of the selected
Bank

(vii) Bidder enters his account credentials and confirms payment

(viii) The Bank verifies the credentials and  confirms with “successful” or “failure”
message to the Netbanking gateway which is confirmed back to e-Procurement portal.

(ix) The page is automatically routed back to e-Procurement portal

(x) The status of the payment is displayed as “successful” in e-Procurement portal.
The e-Procurement portal also generates a receipt for all successful
transactions. The bidder can take a print out of the same.
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(xi) The e-Procurement portal allows Bidder to process another payment attempt in case
payments are not successful for previous attempt.

C) RTGS/ NEFT

The bidder shall have the option to make the EMD payment via RTGS/ NEFT. Using this
module, bidder would be able to pay from their existing Bank account through RTGS/NEFT.
This would offer a wide reach for more than 90,000 bank branches and would enable the
bidder to make the payment from almost any bank branch across India.

i. Bidder shall log into the client e-procurement portal using user id and password as per
existing process and selects the RTGS/NEFT payment option.

ii. Upon doing so, the e-procurement portal shall generate a pre-filled challan. The challan
will have all the details that is required by the bidder to make RTGS-NEFT payment.

iii. Each challan shall therefore include the following details that will be pre-populated:

Beneficiary account no: (unique alphanumeric code for e-tendering)
Beneficiary IFSC Code:
Amount:
Beneficiary bank branch:
Beneficiary name:

iv. The Bidder shall be required to take a print of this challan and make the
RTGS/NEFT on the basis of the details printed on the challan.

v. The  bidder would remit the funds at least T+1 day (Transaction + One  working day)
in advance to the last day and make the payment via RTGS / NEFT to the beneficiary account
number as mentioned in the challan.

vi. Post making the payment, the bidder would login to the e-Auction portal and go to the
payment page. On clicking the RTGS / NEFT mode of payment, there would be a link for
real  time validation. On  clicking the  same, system would do auto validation of the
payment made.

List of Net banking banks

1. Allahabad Bank
2. Axis Bank
3. Bank of Bahrain and Kuwait
4. Bank of Baroda
5. Bank of India
6. Bank of Maharashtra
7. Canara Bank
8. City Union Bank
9. Central Bank of India
10. Catholic Syrian Bank
11. Corporation Bank
12. Deutsche Bank
13. Development Credit Bank
14. Dhanlaxmi Bank
15. Federal Bank
16. HDFC Bank
17. ICICI Bank
18. IDBI Bank
19. Indian Bank
20. Indian Overseas Bank
21. Indusind Bank
22. ING Vysya Bank
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23. J and K Bank
24. Karnataka Bank
25. Kotak Mahindra Bank
26. Karur Vysys Bank
27. Punjab National Bank
28. Oriental Bank of Commerce
29. South Indian Bank
30. Standard Chartered Bank
31. State Bank Of Bikaner and Jaipur
32. State Bank of Hyderabad
33. State Bank of India
34. State Bank of Mysore
35. State Bank of Travencore
36. State Bank Of Patiala
37. Tamilnad Mercantile Bank
38. Union Bank of India
39. United Bank of India
40. Vijaya Bank
41. Yes Bank

      D)  OTC

The bidder shall have the option to make the EMD payment via OTC. Using this module,

bidder would be able to pay from their existing ICICI Bank account through CASH/DD/ICICI BANK CHEQUE.

i. Bidder shall log into the client e-procurement portal using user id and password as per existing
process and selects the OTC payment option.

ii. Upon doing so, the e-procurement portal shall generate a pre-filled challan. The challan will
have all the details that is required by the bidder to make OTC payment.

iii. Each challan shall therefore include the following details that will be pre-populated:

Beneficiary account no: (unique alphanumeric code for e-tendering) Beneficiary
IFSC Code:
Amount:
Beneficiary bank branch:
Beneficiary name:

iv. The Bidder shall be required to take a print of this challan and make the
OTC on the basis of the details printed on the challan.

v. The  bidder would remit the funds at least T+1 day (Transaction + One  working day) in
advance to the last day and make the payment via OTC to the beneficiary account number as
mentioned in the challan.

For making payment through Demand Draft against the online Challan generated for OTC:

If the amount is more than 50,000 (Fifty Thousand) then the intended bidders are required to provide ICICI Bank

cheque or draw demand draft in favour of below furnished details:-

Sr No. Account Name/ title Account no

1
GOH E- PROC EMD ESCROW A/C

DSND - MINGEO
001305010048
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Instructions for Intending Bidders to participate in Auction

How to Participate:

Part A

E-Auction Portal Signup & Bidding Process

Web portal for e-Auction of Haryana Single e-Procurement portal at
https://haryanaeprocurement.gov.in

1. Signup: Bidder must required to create a login ID and password on the e-Procurement Portalby providing the basic information. Signup on the portal is free. Bidder has to create the loginaccount for participating online into e- auction.After filling up all the required details carefully, bidder has to click on submit button in order tocomplete the Sign-up process.On completion of the Sign-up process, bidder will receive a registration activation mail on theregistered email ID.
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Note:    (a) In case of Individual the bidder must entre his/her name or mentione Individual against
company Name.

(b) For vendor Category select ‘OPEN’ from the drop-down.

2. Search Auction: Bidder can view the live auction events and download the related documents
without login to the portal.

3. Bidder Login: Login to the eAuction portal for online participation on Auction event.Interested
bidders have to enter their online registered login ID and password with the portal. If the bidder forgets
his/her password, the same can be retrieved by clicking on the “forget your password” link at the website,
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and thereby furnish their registered security question and answer to recover password at the e-Auction
website. After receiving the correct security question and answer, bidder will receive auto-generated
email from the system containing the password reset link.

4. Dashboard: After successful login, bidder will be redirected to the dashboard. Dashboard is
divided into 2 Sections.

a. Current Events: Current events will display the live auctions. Bidder can be able to participate in
any of the live auction as per the scheduled date and time.

b. Completed Events: Once the auction will be concluded, it will shown in this section Current
event tab. Bidder can check for the reports in this section after the auction will be concluded.

Bidder has to click on “Bid Here” link in order to bid on the auction he/she wish to participate.
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5. Acceptance of terms and conditions: Bidder has to read carefully & accept the auction terms and
conditions before bidding online on the e-Auction portal. And the bidder will be redirected to the e-
Payment page.

6. Online payment for eService and EMD/ Registration fee: Bidder is mandatorily required to pay
eService fee of Rs. 1000/- using the online payment gateway through their Debit Card/Internet Banking.

For EMD/Registration fee payment bidders can have the option to make online payment of the amount
through Debit Card/Internet Banking/RTGS/NEFT/OTC.

To make payment through RTGS/NEFT/OTC a pre-filled Challan shall be generated at the e-Auction
portal for EMD/Registration fee payment. And remit the funds at least T+1 working day in advance to the
closing date of e-Bidding.

So therefore all the intending bidders are require submitting of their EMD / Registration fee amount well
in advance keeping in view the closing date & time of the e-Auction event / Online Registration.
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7. Auction Bidding: Once the e- challan generated by respective bidder is verified by the system,
he/she can enter into the online auction hall by clicking on the button “Go for Auction Bid”.

On the bidding page, bidder is required to bid on the auction. Bidder can check for the Auction
Documents/attachments in the real time. Page can also have a view to see the time remaining in the
auction bidding.
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Part B

Closing

The auction remains live till the closing date and time as defined in the bid document. Bidders
can see the closing date and time by accessing the auction document and even on the e-Auction
portal. However, the time of e-Auction will automatically be extended if the bidder tries to bid in
the last 5 minutes before the closing time of the auction for the next 5 minutes. However, the
increment during extended period will be multiple of 100000 (one lakh) instead of 50,000 (fifty
thousand).

E-Payment for Bid Security Amount by the H1 Bidder:

The highest bidder has to initiate online payment towards ‘Bid Security’ under the stipulated
time frame as referred to the event Document. The concern bidder require to follow the below
given screenshot for making payment online through RTGS/NEFT/OTC to the beneficiary
account number pre-filled generated under the e-challan. The aforesaid bidder must remit the
fund in due course of time.
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Note- A training-cum-orientation program for the intending bidders will be held on 15th and 22th May 2015 at
Panchkula or Chandigarh office of Nextenders from 11.00 A.M. to 1.00 P.M. Parties interested in attending
the same are requested to contact/confirm participation to Sh. Kanwarjeet Singh Mobile 09592259876, Sh. Sat
Dev Sharma 9872252144 Sh. Deepak Mobile – 9501176347 or the helpdesk on Toll Free No. 1800-180-2097
and 0172-2582008/2582009/2618292 or through E-mail: chandigarh@nextenders.com.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA 

Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA. 

 

No. SEIAA/HR/2016/989     Dated 21.12.2016 

 

To 

  M/s JSM  ds Pvt. Ltd. 

  W2/93, Basie Darapur, 1st Floor, 

  Near Senior Secondary School, 

  New Delhi-110015. 

 

Subject: Environmental Clearance for River Bed Mining of Minor 

Mineral  “Mandoli Ghaggar East Block/YNR B3” at village 
Mandoli, Tehsil & District Yamuna Nagar Over an area of 20.18 
Ha. By M/s JSM Foods Pvt. Ltd.  

***** 

  This has reference to your online application no. nil dated 17.06.2016 

addressed to Member Secretary, SEIAA Haryana for seeking prior environmental 

clearance for the above project under the EIA Notification, 2006.  The proposal has 

been appraised as per prescribed procedure in the light of provisions under the EIA 

Notification, 2006 on the basis of the mandatory documents enclosed with the 

application viz., Form-1, Pre-feasibility report, copy of approved Mining Plan, 

EIA/EMP on the basis of approved TOR and the additional clarifications furnished in 

response to the observations of the State Expert Appraisal Committee (SEAC) 

constituted by MoEF, GOI vide their Notification 21.08.2015, in its meetings held on 

09.07.2016, 03.08.2016. 

  [2]  The SEAC has examined the application and noted that the proposal is 

for River Bed Mining of Minor Mineral  “Mandoli Ghaggar East Block/YNR B3” at 

village Mandoli, Tehsil & District Yamuna Nagar. The Letter of Intent (LOI) dated 

19.06.2015. The lease has been granted  for an area of 20.18 for 10 years out of which 

6.0 Ha area is under restricted Zone. 14.18 Ha area free from restriction and the 

mining is proposed in this area only. The project proponent on 17.06.2016 submitted 

online application along with copy of approved Mining plan under category B-1(Now 

B-2) as no other mine lease area is also located within 500 mtr. The validity of Mining 

Scheme in the Mining plan is for 5 years. NOC from Forest Department has been 
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Obtained. The project proposal has been appraise as per proper processor of EIA 

Notification i.e approval of TOR and Public Hearing. 

Brief details of the project: 

1. Category/Item no. 

(in schedule): 

1 (a) B-1 (Now B-2) 

2. Location of Project Village Mandoli Ghagga, Tehsil & District 

Yamunanagar  

3. Project Details Khasra No. 

 

 

“Mandoli Ghaggar 

 West Block/YNR B-3”  

 

 

 

Production capacity 

River Bed Mining of Sand minor mineral at over an 

area of 20.18 Ha 

 

52//2,3,4,5,6,7,8,9,13,14,15,16,17,18,23,24,25 

53//1,2,3,4,7,8,9,10,11,12,13,14,17,18,19,20,21,22,2

3,24 

58//1,2,3,4,7,8,9,10,11,12,13,14,18,19,20 

59//3,4,5,6,7,8,13,14,15,16,17,18 

 

8, 50, 000 TPA @ 113 Trips/day (25 Ton/Trip) 

4. Project Cost 1.2 crores 

5. Water Requirement & Source 52.82 KLD through Tankers 

Dust suppression  6.82 KLD 

Plantation 4 KLD 

Drinking  5 KLD 
 

6. Environment Management  

Plan Budget 

11.80 lakh  

7. CSR Activates Budget 7.5 Lakh  

8. Production  The proposed production for the five years is  

@ 8, 50, 000 TPA. The ultimate depth of Mining  

will be 3 meter. The alivation range of mine  

site is 269 armsl to 273 armsl.   

9. Corner Coordinates of the 

 lease area 

 

Block Latitude Longitude 

“Mandoli 

Ghaggar West 

Block/YNR B-

3”  

30°08'10"N 77°24 '41"E 

30°08'28"N 77°25 '01"E 

 

10. Green belt/ plantation  

Year of Plantation Proposed Plantation 

I Yr. 800 Trees 

II Yr. 800 Trees 

III Yr. 800 Trees 

IV Yr. 800 Trees 

V Yr. 800 Trees 
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11. Machinery required  Excavator/ JCB Tipers/Trucks, Water Tanker  

Light Vehicles/Geep and Maintaniance Van 

 

 The recommendation of SEAC and project details as given above was taken up 

for consideration in the 95th meeting held on 26.08.2016. It was observed by the 

Authority that Environment Clearance to this project on the following conditions:- 

 

A. SPECIFIC CONDITIONS: 

[1] This Environment Clearance is granted for the proposed production for the 

five years 8, 50, 000 TPA. The ultimate depth of Mining will be 3 meter. The 

alivation range of mine site is 269 armsl to 273 armsl.  The Corner 

Coordinates of the leased area are: 

Block Latitude Longitude 

“Mandoli  

Ghaggar West  

Block/YNR B-3”  

30°08'10"N 77°24 '41"E 

30°08'28"N 77°25 '01"E 

 

 

[2] The project proponent shall carry out mining activity strictly as per the 

approved Mining Plan. 

[3] Environmental Clearance is subject to obtaining clearance, under the Wildlife 

(Protection) Act, 1972 from the National Board of Wildlife, as applicable to 

the project. 

[4]  No mining activities will be allowed in forest area, if any, for which the Forest 

Clearance is not available. 

[5] The Project proponent shall obtain consent to Operate from the State Pollution 

control Board, Haryana and effectively implement all the conditions stipulated 

therein. 

[6] Project Proponent shall appoint an Occupational Health Specialist for Regular 

and Periodical medical examination of the workers engaged in the project and 

records maintained; also, Occupational health check-ups for workers having 

some aliments like BP, diabetes, habitual smokers, etc. shall be undertaken 

once in six months and necessary remedial/preventive measures taken 
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accordingly. Recommendations of National Institute for labour for ensuring 

good occupational environment for mine workers would also be adopted. 

[7]  Project Proponent shall appoint a Monitoring Committee to monitor the 

replenishment study, traffic management, levels of production, River Bank 

erosion and maintenance of Road etc. 

[8] The number of trips of the trucks shall not exceed the estimated quantity of 

2833MT/day @ 113 Trips/day (25 Mt/Trip). Transport of minerals shall be 

done either by dedicated road or it should be ensured that the trucks/dumpers 

carrying the mineral should not be allowed to pass thought the villages. 

[9] Project Proponent shall ensure that the road may not be damaged due to 

transportation of the mineral; and transport of minerals will be as per IRC 

Guidelines with respect to complying with traffic congestion and density. 

[10] Excavation will be carried out up to a maximum depth of 3 meters from 

surface of Mineral deposit and not less thanone meter from the  water level of 

the river channel whichever is reached earlier. 

[11] The pollution due to transportation load on the environment will be effectively 

controlled & water sprinkling will also be done regularly. Vehicles with 

PUCC only will be allowed to ply. The mineral transportation shall be carried 

out through covered trucks only and the vehicles carrying the mineral shall not 

be overloaded. Project should obtain ‘PUC’ certificate for all the vehicles 

from authorized pollution testing centre. 

[12] Washing of all transport vehicles should be done inside the mining lease. 

[13] Permanent pillars has to be constructed to demarcate width of extraction of 

Reserve of Minerals leaving 25% of River width from the bank with depth of 

1.5m below the ground and 1.2 m above the ground to observe its stability. 

[14] There shall be planning, developing and implementing facility of rainwater 

harvesting measures on long term basis in consultation with Regional 

Director, Central Groundwater Board and implementation of conservation 

measures to augment ground water resources in the area in consultation with 

Central Ground Water Board. 
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[15] The Project Proponent shall also take all precautionary measures during 

mining operation for conservation and protection of endangered flora/fauna, if 

any, spotted in the study area. 

[16] Main haulage road in the mine should be provided with permanent water 

sprinklers and other roads should be regularly wetted with water tankers fitted 

with sprinklers. 

[17] Provision shall be made for the housing of construction labour within the site 

with all necessary infrastructure and facilities such as fuel for cooking, mobile 

toilets, mobile STP, safe drinking water, medical health care, crèche etc. The 

housing may be in the form of temporary structures to be removed after the 

completion of the project. 

[18] No River sand mining shall be allowed in flowing water and no mining is 

allowed in rainy season.   

[19] The project proponent shall submit annual replenishment report certified by an 

authorized agency. In case the replenishment is lower than the approved rate 

of production, then the mining activity/ production levels shall be decreased/ 

stopped accordingly till the replenishment is completed. 

[20] In River flood plain mining a buffer of 3 meter to be left from river bank for 

mining. 

[21] The project proponent shall ensure that no natural water course/water body 

shall be obstructed due to any operations. 

[22] The dumping site selected and proposed shall used for OB dump at the 

designated site within the lease area per as per the approved time plan. In no 

case the overburden should be dumped outside the lease area. 

[23] Garland drains shall be constrcuted to prevent the flow of the water in the 

dump. 

[24] Green belt should be developed as per the proposed plantation as given in the 

proposal.  Plantation should be carried out in phased manner.  

[25] Regular water sprinkling shall be carried out in critical areas prone to air 

pollution and having high levels of SPM and RPM such as haul road, loading 
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and unloading point and transfer points. It shall be ensured that the Ambient 

Air Quality Parameters conform to the norms prescribed by the CPCB. 

[26] Regular monitoring of ground water level and quality shall be carried out in 

and around the mine lease. The monitoring shall be carried out four times in a 

year-pre monsoon (April-May), monsoon (August), post monsoon 

(November); winter (January) and the data thus collected may be sent 

regularly to MOEF Regional Office, Chandigarh and Regional Director 

CGWB. 

[27] Data on ambient air quality and stack emissions shall be submitted to Haryana 

Pollution Control Board once in six months carried out by 

MOEF/NABL/CPCB/ Government approved lab. 

[28] Vehicular emissions shall be kept under control and regularly monitored. 

Measures shall be taken for maintenance of vehicles used in mining operations 

and in transportation of mineral. The vehicles shall be covered with a tarpaulin 

and shall not be overloaded. The project proponent shall ensure that the 

vehicle must have pollution under control certificate.  

[29] The project proponent shall take all precautionary measures during mining 

operations for conservation and protection of endangered fauna, if any, spotted 

in the study area. A plan for conservation shall be drawn and got approved 

from the Chief Wildlife Warden of the State before start of mining operations. 

Necessary allocation of funds for implementation of the conservation plan 

shall be made and the funds so allocated shall be included in the project cost. 

All the safeguard measures brought out in the wildlife conservation plan so 

prepared specific to the project site shall be effectively implemented. A copy 

of action plan may be submitted to the HSPCB and MOEF, Regional Office, 

Chandigarh within 3 months.. 

[30] As envisaged, the Project Proponent shall invest at least an amount of Rs 

11.80 Lakhs/annum as cost for implementing various environmental 

protection measures including recurring expenses per year.   

[31] A sum of Rs. 7.5 Lakhs/annum shall be earmarked by the Project proponent 

for investment as CSR on socio economic up-liftment activities of the area 
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particularly in the area of habitat, health or education, training programme of 

rural women & man provide the kit for employment generation. The proposal 

should contain provision for monthly medical camps, distributions of 

medicines and improvement in educational facilities in the nearby schools. 

Details of such activity along with time bound action plan be submitted to 

HSPCB/SEIAA Haryana before the start of operation.  

[32] Budgetary provision of Rs. 1.5 Lakhs/annum per year earmarked for the 

labours working in  the Mine for all necessary infrastructure facilities such as 

health facility, sanitation facility, fuel for cooking, along with safe drinking 

water, medical camps and toilets for women, crèche for infants should be 

made and submitted to HSPCB at the time of CTE/CTO/SEIAA Haryana. The 

housing facilities should be provided for mining labours. 

[33] A Final Mine Closure Plan along with details of corpus fund shall be 

submitted to the SEIAA well within the stipulated period as prescribed in the 

minor mineral concession rules 2012. 

[34] The project proponent shall ensure that the EC letter as well as the status of 

compliance of EC conditions and the monitoring data are placed on 

company’s website and displayed at the project site. 

[35] The project proponent shall ensure that loading in Trucks do not exceed the 

norms fixed by the Transport Department as per relevant rules. 

[36] The project proponent shall ensure approach roads are widened and 

strengthened as per requirements fixed by PWD and district administration 

before the start of the work. 

[37] The project proponent shall ensure supply of drinking water through RO. 

[38] The project proponent shall Strictly adhere to the sustainable sand mining 

management guidelines 2016, issued by MoEF &CC GoI on 15.03.2016 and 

shall ensure the complaince of the standard environmental conditions 

prescribed for the sand mining in the said guidelines; in addition to the 

conditions imposed in the environment clearance letter. 

[39] The project proponent shall carry out mining in semi mechanized manner using 

manpower, Excavator / Tipers / Trucks / Water Tanker / light vechicles/Jeep /  

Maintaniance Van. 
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GENERAL CONDITIONS: 

[i] Concealing factual data or submission of false/fabricated data and failure to 

comply with any of the conditions mentioned above may result in withdrawal 

of this clearance and attract action under the provisions of the Environment 

(Protection) Act, 1986. 

[ii] Any change in mining technology/scope of working shall not be made without 

prior approval of the SEIAA. 

[iii] Any change in the calendar plan including excavation, quantum of mineral 

and waste shall not be made. 

[iv] Periodic monitoring of ambient air quality shall be carried out for PM10, 

PM2.5,SO2 and NOx monitoring. Location of the stations (minimum 6) shall 

be decided based on the meteorological data, topographical features and 

environmentally and ecologically sensitive targets and frequency of 

monitoring shall be decided in consultation with the Haryana State Pollution 

Control Board (HSPCB). Six monthly reports of the data so collected shall be 

regularly submitted to the HSPCB/CPCB including the MOEF, Regional 

office, Chandigarh. 

[v] Personnel working in dusty areas shall wear protective respiratory devices 

they shall also be provided with adequate training and information on safety 

and health aspects. 

[vi] Occupational health surveillance program of the workers shall be undertaken 

periodically to observe any contractions due to exposure to dust and take  

corrective measures, if needed. 

[vii] The funds earmarked for environmental protection measures shall be kept in  

separate account and shall not be diverted for other purpose. Year wise 

expenditure shall be reported to the HSPCB and the Regional office of MOEF 

located at Chandigarh. 

[viii] The project proponent shall also submit six monthly reports on the status of 

compliance of the stipulated EC conditions including results of monitored data 

(both in hard copies as well as by e-mail) to the northern Regional Office of 

MoEF, the respective Office of CPCB, HSPCB and SEIAA Haryana. 
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[ix]  The above conditions will be enforced, inter alia, under the provision of the 

Water (Prevention & Control of Pollution) Act, 1974 the Air (Prevention & 

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and 

the Public Liability Insurance Act 1991 (all amended till date) and rules made 

hereunder and also any other orders passed by the Honb’le Supreme Court of 

India/High Court of Haryana and other Court of law relating to the subject 

matter. 

[x] The Project proponent should inform the public that the project has been 

accorded Environment Clearance by the SEIAA and copies of the clearance 

letter are available with the Haryana State Pollution Control Board & SEIAA. 

This should be advertised within 7 days from the date of issue of the clearance 

letter at least in two local newspapers that are widely circulated in the region 

and the copy of the same should be forwarded to SEIAA Haryana. A copy of 

Environment Clearance conditions shall also be put on project proponent’s 

web site for public awareness.   

[xi] All the other statutory clearances such as the approvals for storage of diesel 

from the Chief Controller of Explosives, Fire department, Civil Aviation 

Department, Forest Conservation Act, 1980 and Wildlife (protection) Act, 

1972 etc. shall be obtained, as may be applicable, by Project proponent from 

the competent authority before the start of mining operation. 

[xii]  That the grant of this EC is issued from the environmental angle only, and 

does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and 

complete responsibility, to comply with the conditions laid down in all other 

laws for the time being in force, rests with the industry/unit/project proponent. 

Any appeal against this environmental clearance shall lie with the National 

Green Tribunal, if preferred, within a period of 30 days as prescribed under 

section 16 of National Green Tribunal Act, 2010. 

[xiii] The methodology of mining shall be strictly as per orders passed by Hon’ble 

NGT/ Hon’ble Supreme Court from time to time. 
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[xiv] The PP shall not disturb/damage the position of studs in river bed and also not 

to damage the river banks and not to degrade the river bed in any manner. 

[xv] Any area which have been banned by any authority/courts shall not be used 

for mining activity. 

[xvi] Distance of mining to be maintained from Pucca Hydraulic structure/ Bridges 

shall be as per approved mining plan/ guideline issued by MoEF & CC/ Court 

Orders. 

[xvii] The PP will not violate any judicial orders/pronouncements issued by the 

Hon’ble Supreme Court/High Courts/NGT.    

 

       -Sd- 
Chairman, 

              State Level Environment Impact 

              Assessment Authority, Haryana,  
Endst. No. SEIAA/HR/2016/990-93   Dated 21.12.2016 

 A copy of the above is forwarded to the following: 

1. The Director (IA Division), MoEF&CC, GoI, Indra Paryavaran Bhavan, Zor bagh 

Road-New Delhi. 

2. The Regional office, Ministry of Environment, Forests & Climate Change, Govt. of  

India, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh. 

3. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Pkl.  

4. The Director General, Mines & Geology Department Haryana, Chandigarh. 

 

        -Sd- 

              Chairman, 

                 State Level Environment Impact 

                   Assessment Authority, Haryana,            
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA 

Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA. 

 

No. SEIAA/HR/2016/984     Dated21.12.2016 

 

To 

  M/s JSM Foods Pvt. Ltd. 

  W2/93, Basie Darapur, 1st Floor, 

  Near Senior Secondary School, 

  New Delhi-110015. 

 

Subject: Environmental Clearance for River Bed Mining of Minor 

Mineral  “Mandoli Ghaggar West Block/YNR B-4” at village 
Mandoli, Tehsil & District Yamuna Nagar Over an area of 25.56 
Ha. By M/s JSM Foods Pvt. Ltd.  

***** 

  This has reference to your online application no. nil dated 17.06.2016 

addressed to Member Secretary, SEIAA Haryana for seeking prior environmental 

clearance for the above project under the EIA Notification, 2006.  The proposal has 

been appraised as per prescribed procedure in the light of provisions under the EIA 

Notification, 2006 on the basis of the mandatory documents enclosed with the 

application viz., Form-1, Pre-feasibility report, copy of approved Mining Plan, 

EIA/EMP on the basis of approved TOR and the additional clarifications furnished in 

response to the observations of the State Expert Appraisal Committee (SEAC) 

constituted by MoEF, GOI vide their Notification 21.08.2015, in its meetings held on 

09.07.2016, 03.08.2016. 

  [2]  The SEAC has examined the application and noted that the proposal is 

for River Bed Mining of Minor Mineral  “Mandoli Ghaggar East Block/YNR B-4” at 

village Mandoli, Tehsil & District Yamuna Nagar. The Letter of Intent (LOI) dated 

19.06.2015. The lease has been granted  for an area of 25.56 for 7 years out of which 

5.70 Ha area is under restricted Zone. About 19.86 Ha area free from restriction and 

the mining is proposed in this area only. The project proponent on 17.06.2016 

submitted online application along with copy of approved Mining plan under category 

B-1. The validity of Mining Scheme in the Mining plan is for 5 years. NOC from 
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Forest Department has been Obtained. The project proposal has been appraise as per 

proper processor of EIA Notification i.e approval of TOR and Public Hearing. 

Brief details of the project: 

1. Category/Item no. (in schedule): 1 (a) B-1  

2. Location of Project Village Mandoli, Tehsil & District Yamunanagar  

3. Project Details Khasra No. 

 

 

“Mandoli Ghaggar  

West Block/YNR B-4”  

 

 

 

 

Production capacity 

River Bed Mining of Sand minor mineral at over  

an area of 25.56 Ha 

 

53//5,6,15,16/1,16/2,25 

54//1 to 25 

55//1,2,9,10,11,20 

57//1 to 4, 7 to 13 

58//5,6,15 

 

11, 91, 000 TPA @ 159 Trips/day (25 Ton/Trip) 

4. Project Cost 1.5 crores 

5. Water Requirement & Source 18.77 KLD through Tankers 

Dust suppression  13 KLD 

Plantation  3 KLD 

Drinking   2.77 KLD 
 

6. Environment Management Plan 

Budget 

11.80 lakh  

7. CSR Activates Budget 7.5 Lakh  

8. Production  The proposed production for the five years is  

@ 11, 91, 000 TPA. The ultimate depth of  

Mining will be 3 meter. The alivation range  

of mine site is 268 armsl to 272 armsl.   

9. Corner Coordinates of the  

lease area 

 

Block Latitude Longitude 

“Mandoli 

Ghaggar  

West 

Block/YNR  

B-4”  

30°08'12"N 77°25 '01"E 

30°08'28"N 77°25 '21"E 

 

10. Green belt/ plantation  

Year of Plantation Proposed Plantation 

I Yr. 800 Trees 

II Yr. 800 Trees 

III Yr. 800 Trees 

IV Yr. 800 Trees 

V Yr. 800 Trees 
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11. Machinery required  Excavator/ JCB Tipers/Trucks, Water Tanker  

Light Vehicles/Geep and Maintaniance Van 

 

 The recommendation of SEAC and project details as given above was taken up 

for consideration in the 95th meeting held on 26.08.2016. It was observed by the 

Authority that Environment Clearance to this project on the following conditions:- 

 

A. SPECIFIC CONDITIONS: 

[1] This Environment Clearance is granted for the proposed production for the 

five years 11, 91, 000 TPA. The ultimate depth of Mining will be 3 meter. The 

alivation range of mine site is 268 armsl to 272 armsl.  The Corner 

Coordinates of the leased area are: 

Block Latitude Longitude 

“Mandoli 

Ghaggar  

West Block/YNR  

B-4”  

30°08'12"N 77°25 '01"E 

30°08'28"N 77°25 '21"E 

 

[2] The project proponent shall carry out mining activity strictly as per the 

approved Mining Plan. 

[3] Environmental Clearance is subject to obtaining clearance, under the Wildlife 

(Protection) Act, 1972 from the National Board of Wildlife, as applicable to 

the project. 

[4]  No mining activities will be allowed in forest area, if any, for which the Forest 

Clearance is not available. 

[5] The Project proponent shall obtain consent to Operate from the State Pollution 

control Board, Haryana and effectively implement all the conditions stipulated 

therein. 

[6] Project Proponent shall appoint an Occupational Health Specialist for Regular 

and Periodical medical examination of the workers engaged in the project and 

records maintained; also, Occupational health check-ups for workers having 

some aliments like BP, diabetes, habitual smokers, etc. shall be undertaken 

once in six months and necessary remedial/preventive measures taken 
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accordingly. Recommendations of National Institute for labour for ensuring 

good occupational environment for mine workers would also be adopted. 

[7]  Project Proponent shall appoint a Monitoring Committee to monitor the 

replenishment study, traffic management, levels of production, River Bank 

erosion and maintenance of Road etc. 

[8] The number of trips of the trucks shall not exceed the estimated quantity of 

3970MT/day @ 159 Trips/day (25 Mt/Trip). Transport of minerals shall be 

done either by dedicated road or it should be ensured that the trucks/dumpers 

carrying the mineral should not be allowed to pass thought the villages. 

[9] Project Proponent shall ensure that the road may not be damaged due to 

transportation of the mineral; and transport of minerals will be as per IRC 

Guidelines with respect to complying with traffic congestion and density. 

[10] Excavation will be carried out up to a maximum depth of 3 meters from 

surface of Mineral deposit and not less thanone meter from the  water level of 

the river channel whichever is reached earlier. 

[11] The pollution due to transportation load on the environment will be effectively 

controlled & water sprinkling will also be done regularly. Vehicles with 

PUCC only will be allowed to ply. The mineral transportation shall be carried 

out through covered trucks only and the vehicles carrying the mineral shall not 

be overloaded. Project should obtain ‘PUC’ certificate for all the vehicles 

from authorized pollution testing centre. 

[12] Washing of all transport vehicles should be done inside the mining lease. 

[13] Permanent pillars has to be constructed to demarcate width of extraction of 

Reserve of Minerals leaving 25% of River width from the bank with depth of 

1.5m below the ground and 1.2 m above the ground to observe its stability. 

[14] There shall be planning, developing and implementing facility of rainwater 

harvesting measures on long term basis in consultation with Regional 

Director, Central Groundwater Board and implementation of conservation 

measures to augment ground water resources in the area in consultation with 

Central Ground Water Board. 
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[15] The Project Proponent shall also take all precautionary measures during 

mining operation for conservation and protection of endangered flora/fauna, if 

any, spotted in the study area. 

[16] Main haulage road in the mine should be provided with permanent water 

sprinklers and other roads should be regularly wetted with water tankers fitted 

with sprinklers. 

[17] Provision shall be made for the housing of construction labour within the site 

with all necessary infrastructure and facilities such as fuel for cooking, mobile 

toilets, mobile STP, safe drinking water, medical health care, crèche etc. The 

housing may be in the form of temporary structures to be removed after the 

completion of the project. 

[18] No River sand mining shall be allowed in flowing water and no mining is 

allowed in rainy season.   

[19] The project proponent shall submit annual replenishment report certified by an 

authorized agency. In case the replenishment is lower than the approved rate 

of production, then the mining activity/ production levels shall be decreased/ 

stopped accordingly till the replenishment is completed. 

[20] In River flood plain mining a buffer of 3 meter to be left from river bank for 

mining. 

[21] The project proponent shall ensure that no natural water course/water body 

shall be obstructed due to any operations. 

[22] The dumping site selected and proposed shall used for OB dump at the 

designated site within the lease area per as per the approved time plan. In no 

case the overburden should be dumped outside the lease area. 

[23] Garland drains shall be constrcuted to prevent the flow of the water in the 

dump. 

[24] Green belt should be developed as per the proposed plantation as given in the 

proposal.  Plantation should be carried out in phased manner.  

[25] Regular water sprinkling shall be carried out in critical areas prone to air 

pollution and having high levels of SPM and RPM such as haul road, loading 
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and unloading point and transfer points. It shall be ensured that the Ambient 

Air Quality Parameters conform to the norms prescribed by the CPCB. 

[26] Regular monitoring of ground water level and quality shall be carried out in 

and around the mine lease. The monitoring shall be carried out four times in a 

year-pre monsoon (April-May), monsoon (August), post monsoon 

(November); winter (January) and the data thus collected may be sent 

regularly to MOEF Regional Office, Chandigarh and Regional Director 

CGWB. 

[27] Data on ambient air quality and stack emissions shall be submitted to Haryana 

Pollution Control Board once in six months carried out by 

MOEF/NABL/CPCB/ Government approved lab. 

[28] Vehicular emissions shall be kept under control and regularly monitored. 

Measures shall be taken for maintenance of vehicles used in mining operations 

and in transportation of mineral. The vehicles shall be covered with a tarpaulin 

and shall not be overloaded. The project proponent shall ensure that the 

vehicle must have pollution under control certificate.  

[29] The project proponent shall take all precautionary measures during mining 

operations for conservation and protection of endangered fauna, if any, spotted 

in the study area. A plan for conservation shall be drawn and got approved 

from the Chief Wildlife Warden of the State before start of mining operations. 

Necessary allocation of funds for implementation of the conservation plan 

shall be made and the funds so allocated shall be included in the project cost. 

All the safeguard measures brought out in the wildlife conservation plan so 

prepared specific to the project site shall be effectively implemented. A copy 

of action plan may be submitted to the HSPCB and MOEF, Regional Office, 

Chandigarh within 3 months.. 

[30] As envisaged, the Project Proponent shall invest at least an amount of Rs 

11.80 Lakhs/annum as cost for implementing various environmental 

protection measures including recurring expenses per year.   

[31] A sum of Rs. 7.5 Lakhs/annum shall be earmarked by the Project proponent 

for investment as CSR on socio economic up-liftment activities of the area 
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particularly in the area of habitat, health or education, training programme of 

rural women & man provide the kit for employment generation. The proposal 

should contain provision for monthly medical camps, distributions of 

medicines and improvement in educational facilities in the nearby schools. 

Details of such activity along with time bound action plan be submitted to 

HSPCB/SEIAA Haryana before the start of operation.  

[32] Budgetary provision of Rs. 1.5 Lakhs/annum per year earmarked for the 

labours working in  the Mine for all necessary infrastructure facilities such as 

health facility, sanitation facility, fuel for cooking, along with safe drinking 

water, medical camps and toilets for women, crèche for infants should be 

made and submitted to HSPCB at the time of CTE/CTO/SEIAA Haryana. The 

housing facilities should be provided for mining labours. 

[33] A Final Mine Closure Plan along with details of corpus fund shall be 

submitted to the SEIAA well within the stipulated period as prescribed in the 

minor mineral concession rules 2012. 

[34] The project proponent shall ensure that the EC letter as well as the status of 

compliance of EC conditions and the monitoring data are placed on 

company’s website and displayed at the project site. 

[35] The project proponent shall ensure that loading in Trucks do not exceed the 

norms fixed by the Transport Department as per relevant rules. 

[36] The project proponent shall ensure approach roads are widened and 

strengthened as per requirements fixed by PWD and district administration 

before the start of the work. 

[37] The project proponent shall ensure supply of drinking water through RO. 

[38] The project proponent shall Strictly adhere to the sustainable sand mining 

management guidelines 2016, issued by MoEF &CC GoI on 15.03.2016 and 

shall ensure the complaince of the standard environmental conditions 

prescribed for the sand mining in the said guidelines; in addition to the 

conditions imposed in the environment clearance letter. 

[39] The project proponent shall carry out mining in semi mechanized manner using 

manpower, Excavator / Tipers / Trucks / Water Tanker / light vechicles/Jeep /  

Maintaniance Van. 
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GENERAL CONDITIONS: 

[i] Concealing factual data or submission of false/fabricated data and failure to 

comply with any of the conditions mentioned above may result in withdrawal 

of this clearance and attract action under the provisions of the Environment 

(Protection) Act, 1986. 

[ii] Any change in mining technology/scope of working shall not be made without 

prior approval of the SEIAA. 

[iii] Any change in the calendar plan including excavation, quantum of mineral 

and waste shall not be made. 

[iv] Periodic monitoring of ambient air quality shall be carried out for PM10, 

PM2.5,SO2 and NOx monitoring. Location of the stations (minimum 6) shall 

be decided based on the meteorological data, topographical features and 

environmentally and ecologically sensitive targets and frequency of 

monitoring shall be decided in consultation with the Haryana State Pollution 

Control Board (HSPCB). Six monthly reports of the data so collected shall be 

regularly submitted to the HSPCB/CPCB including the MOEF, Regional 

office, Chandigarh. 

[v] Personnel working in dusty areas shall wear protective respiratory devices 

they shall also be provided with adequate training and information on safety 

and health aspects. 

[vi] Occupational health surveillance program of the workers shall be undertaken 

periodically to observe any contractions due to exposure to dust and take  

corrective measures, if needed. 

[vii] The funds earmarked for environmental protection measures shall be kept in  

separate account and shall not be diverted for other purpose. Year wise 

expenditure shall be reported to the HSPCB and the Regional office of MOEF 

located at Chandigarh. 

[viii] The project proponent shall also submit six monthly reports on the status of 

compliance of the stipulated EC conditions including results of monitored data 

(both in hard copies as well as by e-mail) to the northern Regional Office of 

MoEF, the respective Office of CPCB, HSPCB and SEIAA Haryana. 
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[ix]  The above conditions will be enforced, inter alia, under the provision of the 

Water (Prevention & Control of Pollution) Act, 1974 the Air (Prevention & 

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and 

the Public Liability Insurance Act 1991 (all amended till date) and rules made 

hereunder and also any other orders passed by the Honb’le Supreme Court of 

India/High Court of Haryana and other Court of law relating to the subject 

matter. 

[x] The Project proponent should inform the public that the project has been 

accorded Environment Clearance by the SEIAA and copies of the clearance 

letter are available with the Haryana State Pollution Control Board & SEIAA. 

This should be advertised within 7 days from the date of issue of the clearance 

letter at least in two local newspapers that are widely circulated in the region 

and the copy of the same should be forwarded to SEIAA Haryana. A copy of 

Environment Clearance conditions shall also be put on project proponent’s 

web site for public awareness.   

[xi] All the other statutory clearances such as the approvals for storage of diesel 

from the Chief Controller of Explosives, Fire department, Civil Aviation 

Department, Forest Conservation Act, 1980 and Wildlife (protection) Act, 

1972 etc. shall be obtained, as may be applicable, by Project proponent from 

the competent authority before the start of mining operation. 

[xii]  That the grant of this EC is issued from the environmental angle only, and 

does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and 

complete responsibility, to comply with the conditions laid down in all other 

laws for the time being in force, rests with the industry/unit/project proponent. 

Any appeal against this environmental clearance shall lie with the National 

Green Tribunal, if preferred, within a period of 30 days as prescribed under 

section 16 of National Green Tribunal Act, 2010. 

[xiii] The methodology of mining shall be strictly as per orders passed by Hon’ble 

NGT/ Hon’ble Supreme Court from time to time. 
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[xiv] The PP shall not disturb/damage the position of studs in river bed and also not 

to damage the river banks and not to degrade the river bed in any manner. 

[xv] Any area which have been banned by any authority/courts shall not be used 

for mining activity. 

[xvi] Distance of mining to be maintained from Pucca Hydraulic structure/ Bridges 

shall be as per approved mining plan/ guideline issued by MoEF & CC/ Court 

Orders. 

[xvii] The PP will not violate any judicial orders/pronouncements issued by the 

Hon’ble Supreme Court/High Courts/NGT.    

 

       -Sd- 
Chairman, 

              State Level Environment Impact 

              Assessment Authority, Haryana, 

Panchkula. 

 

Endst. No. SEIAA/HR/2016/985-988   Dated:. 21.12.2016 

 A copy of the above is forwarded to the following: 

1. The Director (IA Division), MoEF&CC, GoI, Indra Paryavaran Bhavan, Zor bagh 

Road-New Delhi. 

2. The Regional office, Ministry of Environment, Forests & Climate Change, Govt. of  

India, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh. 

3. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Pkl.  

4. The Director General, Mines & Geology Department Haryana, Chandigarh. 

 

 

        -Sd- 

              Chairman, 

                 State Level Environment Impact 

                   Assessment Authority, Haryana, 

Panchkula. 
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JSM FOODS PRIVATE LIMITED. 
MINING SIT VLAGE MANDOLI GHAGGAR EAST& WEST, TEHSIL JAGADHRI, OISTRICT YAMUNA NAGAR.

cORP. ADD: 676, SECTOR 13, URBAN ESTATE, KARNAL (MARYANA) 
Date. 

To, 

The Mining Officer

Department of Mines and Geology.

Yamuna Neger (Haryana) 135001

Subject: Permission to M/s JSM Foods Privete Limited to dispose boulder and gravel 
mined along with sand from Mandoli Ghagger East YNR B-3 and Mandoli Ghagger West 
YNR B-4 held on mining contracts by them. 

Sir. 

That the Director General Mines and Geology (in short DGMG) issued an auction notice 

dated 27.4.2015 notifying the e-auction to be held on 10.06.2015 and 11.06.2015 on the 

State Government web portal. In the auction held on said dates, M/S JSM Foods
Private Limited (hereinafter referred to as applicant) gave the highest bids for two 

mines namely Mandoli Ghaggar EastYNR B-3 and Mandoll Ghaggar WestYNR B4. 

The detaits of the bidding as well as reserve price ofthese quaries are given as under: 

Name of the mine Reserve price Highest bid offered by 

the applcant

Mandoli Ghaggar EastYNR B-3 Rs.3,30,00,000 Rs.3,30,50,000
(hereinater refered to as East Block) 

Mandoli Ghaggar WestYNR B4 Rs.4,20,00,000 Rs.4,20,50,000 
(hereinafter referred to as West Black)

Having been declared as the highest bidder, immediately thereafter in compliance of the 
terms of the conditions of the auction notice, the aplicant deposited 10% of the highest

bids amount of Rs.33,05,000/- and Rs.42,05,000/- respectively or East Block and for 

West Block as "initial bid security". The highest bids tendered by the applicant were 

accepted by the State Goverment and separate "Letter of Intent" for both East and West 

came to be issued on 19.6.2015 so as to enable the applicant to get environmental 

clearance from the Ministry of Environment, Forest and Climate Change, Government of 

India ( in short MoEFC) as required vide its notiflcation dated l4.09.2006.

3o0 

25/al2 

in offico 

WR. 
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JSM FOODS PRIVATE LIMITED.
MINING SITE: VILLAGE MANDOI GHAGGAR EAST& WEST, TEHSIL JAGADHRI, DISTRICT YAMUNA NAGAR.

CORP. ADD: 676, SECTOR 13, URBAN ESTATE, KARNAL (HARYANA) 

Date... sloa22e 
The applicant also deposited the balance security amounting to 15% of the bids amount 

and also one month's advance contract money at the time of execution of the contract

agreement for both East and West.

3. That in compliance with condition No 3(xvi) and 3(evii)of the Lol referred to 

above, the applicant engaged an accredited consultant of MoEFC for preparation of 

Mining Plan and for seeking Environment Clearance (EC) from MoEFC. 

3. 

Environment Impact Assessment Authority (SELAA) on the basis of recommendation of 

its State Expert Appraisal Commitee (SEAC) vide its letter 21.12.2016 granted the EC to 

the applicant for East and West blocks of Mandoli Ghagger. That the applicant also 

obtained the consent to establish and consent to operate from the Haryana State Pollution 

Control Board respectively on 30.03.2017 and 13.06.2017. The mining plan prepared by 
the Recognized Qualified Person (RQP) was approved by StateMining Engineer of the 

office of DGMG. After obtaining all the clearances requiredfor commencement of mining

operation as per terms and conditions of the LOl and the contract agreement, the applicant 

started the mining operation on 18.06.2017. 

4. That the applilcant is making presentrepresentation to seek the permission of 

the Department to dispose off boulder and gravel mined along with sand by 

the applicant as they hold the mining contract of mines of minor minerals

faling in East and West blocks of Mandoli Ghagger as would be evident from 

details as given in succeeding paras It is pertinent to paint out that applilcant 

was issued a show cause notice by the DGMG dated14.08.2020 relating to 

sale of sand mineral to screening plants and stone crushers (processing units

not requiring sand as raw material) and for misuse of e-Rawanes

5 That Initially .a reply to this notice was submitted by the applicant in a hury 

on 19.08.2020 to file it within stipulated time period of seven days. However

applicant in order to further support the rephly already, submitted a supplementary 

reply dated 18.09.2020 for the consideration of the Department. In both the 

replies it was explained at length the process of formation of boulder, gravel

and sand by the river acdion and setdement of these minor minerals in the 

bed as river Yamuna traverses through the hilly and plain areas of district

Yamuna Nagar. In order to further fortify their claim for rlght to dispose of 
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JSM FOODS PRIVATE LIMITED.
MINING STTE VLAGE MANDOU GHAGGAR EAST&WEST, TEMSILJAGADNRI, DISTRICT YAMUNANAGAR. 

cORP ADO: 676, SECTOR 13, URDAN ESTATE, KARNAL (MARYANA) Dete- lenl20so
boulder and gravel incidentally mined with sand at the expenee of repetition, 

***sor***efee

applicant take the liberty of repeating some of the submiaslone already made 

in above refemed replies to the show cause notice being inter related. 

FORMATION OF BOULDER GRAVEL AND SAND DEPOSITS

6. That the process of formation of boulder, gravel and sand deposits in the river 

bed by fluvial action is a geological phenomenon. The gushing flow of water in 

the river bed in the higher reaches of hilly terrain cause erosion of hill rocks 

and fom boulder, gravel and sand which are brought downwards with fow of 

water in the iver bed. This phenomenon ls more vigorous and prominent 

during rainy season when velocity of the flow of water is very high. When he 

boulder, gravel and sand sweptwith fow of river watercomes to the lower

reaches, these start settling as per their weight and density with the reduction 

of speed of flow of water. Firstly. the heavier material i.e. boulder in major

quantity along with gravel and sand in lesser quantties start setting resulting 

in deposits of boulder, gravel and sand, Subsequently with left out boulder 

with majority of gravel and less of sand get deposited forming gravel deposits 

Finally when the river reaches the plain area sand with remnants' of gravel and 

boulder settle on the river bed forming sand deposits. The important point to 

note is that in all the three stages i.e of. boulder settlement in higher reaches,

gravel settement in lower reaches and sand settlements In plein ,these three

minerals are inextricably mixed with each other and it is very ditmicult to mine 

these minerals separately. 

AUCTION NOTICE DATED 27.04,2015 AND LOls DATED19.06.2015 

7. The submissions of applicant relating to the auction notice and LOls granted tothe 

applicant for these two blocks are as under. 

0 The auction notice dated 27.04.2015 reads "t is hereby notifed for the 

information of general public that miningcontracts for extractlon of minor

minerals from the minesof district Yamunanagar wll be granted through the 
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JSM FOODS PRIVATE LIMITED.
MINING SITE: VILLAGE MANDOLI GHAGGAR EASTA WEST, TEMSIL JAGADNRI, OISTRICT VAMUNA NAGAR.

CORP. ADD 678, SECTOR 13, URBAN STATS, KARMAL (NARVANA) 
Date.2lo9 

process of eAUction. The eAuction will be held on 10.06.2015 at 9 AM (pege 1o 
auctionAnnexure Al 
(i) On page 2 of the auction notice it is mentioned that "The detail of the aree of Mining 
Blocks along with reserve price and period of mining contract which are to be granted
contracts and also terms and conditions of the auction are given below 

District Yamunanagar

(i) On page 3 (Annexure B) of the auction notice Mandoli Ghagger East Block YNR 
B-3 and Mandoli Ghaggar west Block YNR B-4 are mentioned at Sr.No.3 and 4 of the 

table. Since the minor mineral minesof these two blocks were to be auctioned so 

no name of minerals to be given on contract are mentioned against the names of the 

mines (Sr.Na.3 and 4) in the table though the name of the villages, detail of Khasra

Numbers, areas and reseve prices are given without the mention of name of minor 

The perusalof the auctionnoticewould reveals that no where the 
namesof the minor minerals the mining contracts for extraction of which were 
to be aranted were mentioned However, admittedly in the leter of intent dated

19.08.2015 issued for Mandoli Ghaggar East and west Blocks, In LOl of East Block 

minerals 

following was mentionedt 

"You participated in the e-auction held on 10.06.2015 and 

11.06.2015... * *** **** *****.

...to obtain mininacontracts of minorminerals mines.of
district Yamunanagar. You offered the highest bidder Ra.03,30,50,0004 per 

annum against the reserve price of Rs.03,30,00,000 per annum, for obtaining 

the mining contract of the minor mineral's mines namehy Mandoll Ghegger
East BlockYNR B-3 for extraction of sand. 

8 That the combined reading of the auction notice as well as LOl convey that bye 

aucion contractwas granted for minor minerals minesof Mandol Ghaggar East 
Block with predominant availablity of sand. It was manlfestly clear that apert sand 

there would be some quantity of other minor minerals which In the present case 

obviously are boulder and gravel as no other minor minerals are avallable In the 

Yamune river of Mandoll Ghaggar. Because sand ie available predominantly for thet 
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JSM FOODS PRIVATE LIMITED. 
MINING SITE: VILLAGE MANDOU GMAGGAR EAST&WEST, TEMSIL JAaADHRI, DISTRICT YAMUNA MAGAR.

cORP. AD0: 676, SECTOR 13, URBAN SSTATE, MARNAL (HARVANA) 
Oate.. 

reason the mining plan was got approved and environment clearance was obtained

for mining of sand but fact remains that applicant helds the mining contractof 
minor minerals mines which fall in Mandolil Ghaggar East and West Blocks. It is 
aways possible that the Run Of Mine (ROM) Le. the aggregate which ie extracted from 

the river bed as sand would invariably contains little quantity of boulder as well as 

gravel which are inextricably mixed with sand. Itis not possible or economically viable

for the applicant to segregate litle quantity of boulder and gravel from the sand 

deposits. Even otherwise applicant has every right to remove boulder and gravel from 

the Mandoli Ghaggar Block as per the combined reading of the auction notice as well 

as Lol, which clearty conveys that the mining contracts for minor mineral mines of 

Mandoli Ghaggar East and West Blocks have been granted to the applicant. 

0 That the perusal of the auction notice issued by the Department for e-auction would 

reveal thet 34 blocks were auctioned for grant of mining contracts of mines of minor

minerals. Surprisingly for majority of blocks LOI for mining of boulder, gravel and sand 

were issued and for remaining a few blocks including that of applicant were 

issued Loi for mining of sand. This differentiation and discrimination is beyond any 

body's comprehension. Knowing full well the nature of deposits of these minor 

minerals in river beds it very strange and intriguing as to why in LOls of some blocks 

only sand was mentioned whereas in others boulder, gravel and sand were 

mentioned when all were auctioned in accordence with the same auction notice which 

does not have the names of minor minerals of all the blocks. This differetiation can 

lead to legal complication on the ground of discrimination. However, the liberal 

interpretation of this differentiation can be that it happened inadvertently. Ifit is do then 

it needs to be corrected at first instance by allowing applicant to dispose of boulder

and gravel. It is more than evident that sand deposits definitely contain boulder and 

gravel as impurity which cannot be mined separately as amal quantity of boulder and 

gravel are embedded in the sand deposits which are mined incidentally and form part 

of the Run of Mine (ROM). Apart from it ,the Department tself has propounded 

,adopted and implemented the policy of "one area one essee" meaning thereby that 

in one area only one lessee/contractor can work It is worthwhile to point out that that 

in order to implement this policy of "one aree one lessee" in letter and spirit a special 

rule 10 was incorporated in the State Rule,2012 to meet out such situaton. Forgoing
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JSM FOODS PRIVATE LIMITED.MINING SITE: VILLAGE MANDOLU GHAGGAR EAST& WEST, TENSIL JAGADHRI, DISTRICT YAMUNA NAGAR. CORP. AD0: 676, SECTOR 13, URBAN ESTATE, KARNAL (HARYANA) 
tedsloaethe State Pollcy of grant of mining leases of minor minerals by auction as provided in 

the rule 9 of State Rules exception hes been made in this rule to grant the leasee of 
minor minerals to the lessees of major minerals on appilication instead of auction to up 
hold the principle of one area one leesee. In these circumstancee the applicant cannot
be prevented from disposal of boulder. and gravel along with sand ( mines of minerals) 
whose mining contract was auctioned by the Department and is being held by the 

applicant

12 That it is pertinent to point out that the deposits of boulder, gravel and sand which 

are inextricably mixed with each other are available in the river bed of Yamuna since 

time immermorial and are in the knowledge of every ane including the Department and 

the applicant. Thus, in this case there is no question of discovery of any mineral during 

the course of mining so clause 6 of part llt of the contract agreement is not applicable 

in the present case and cannot be invoked for charging additional royalty on boulder

and gravel disposed of with sand as Run of the Mine. 

In these circumstancas the applicant should be permitted to dispose off small

quantities of boulder and gravel occuring as impurity with sand and form part of run 

of mine (ROM) which is extracted mechanically with JCB and cannot be segregated 

even othenwise applicant holds the contract of mines of minor minerals of Mandoli

Ghaggar East Block YNR B-3 and Mandoli Ghaggar west Block YNR B4 and has 

right to mine boulder and gravel which are also minor minerals

Thanking you, 

Yours faithfuly. 

For JSM Foods PiyateLimited.

Auth. Signatory 
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JSM FOODS PRIVATE LIMITED 
Regd. Off. : Wz-932/16, Ground Floor, Near MCD School, Village Basai, 

Darapur, West Delhi, New Delhi 110015 

CORR. ADD. : 676, Sector-13, Urban Estate, Karnal (Hr) 132001 

ute121a. Ref. No. 

To, 
The Director General, 
Mines and Geology Department, 
IT Park, Sector- 22, 

Panchkula, Haryana. 

Subject: - Request Regarding to update the Boulder, Gravel along with 

Sand on E- Ravana portal of JSM Foods Pvt. LTd., Mandoli 

Ghaggar East, Block YNR B-3. 

Sir, 
With reference to your office order no. DMG/HY/Cont./MG East 

Block/YNR B-3/2015/516 dated 05.02.2021. JSM Foods Pvt. Ltd. were 

granted mining contract for extraction of Sand for the period of 10 years 

through LOI issued on dated 19.06.2015 over an area of 20.18 hectares in 

Mandoli Ghaggar East, Block YNR B-3. AS per the above order, you have 

granted the permission of addition of the mineral i.e. Boulder and Gravel 

along with sand for our mining site Mandoli Ghaggar East, Block YNR B-3. 

In view of the above, we hereby request you to kindly update the 

Boulder, Gravel along with Sand on E- Ravana portal so that we can able to 

generate the e ravana of Boulder, Gravel and Sand. Kindly update the same 

on e- ravana portal as soon as possible. 

Thanking you 

Yours Faithfully 

For JSM Foods Pvt. Ltd. 

Authórized Signatory 
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Speed Post/Registered 
From 

The Director General
Mines & Geology, Haryana, 
DHL Square, Plot No. 9, 2nd Floor,
IT Park, Sector-22, Panchkula. 

To 

M/s JSM Foods Private Limited,
R/o House No. 676, Sector-13, Urban Estate,
Karnal-132001. 

Memo No. DMG/HY/Cont/MG East Block/YNR B-3/2015/3964 
Dated Panchkula, the o8|1o2 
Permission to M/s jSM Foods Private Limited to dispose of boulder 

and Gravel mined along with sand from Mandoli Ghaggar East YNR B 
3' held on mining contracts by them. 

Sub: 

Reference your letter dated 05.04.2021 on the subject noted above.

2. Vide letter under reference, you have requested to permit you to 

dispose of Boulder and Gravel and also allow to generate the e-Rawaana for the 

same on portal. Your matter has been considered and it has been decided to afford 

you opportunity of personal hearing by the Director General, Mines and Geology. 

3. You are, therefore, advised to appear before Director General, Mines 

&Geology, Haryana on 13.10.2021 at 12:00 Noon in his office Room No. 1. DHL 

Suare, Plot No. 9, 2nd Floor, I T Park, Sector-22, Panchkula to explain your position 

on above said date, time and venue. 

Superintefdent, 
for Director General, Mines and Géology,. 

Haryana 
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Speed Post/Registered 
From 

The Director General,
Mines&Geology, Haryana, 
DHL Squarc, Plot No. 9, 2d Floor,
TT Park, Scctor-22, Panchkula.

To 

M/s JSM Foods Private Limited, 
R/o Housc No. 676, Sector-13, Urban Estate,
Karnal-132001. 

Memo No. DMG/HY/Cont/MG West Block/YNR B-4/2015/ 
Dated Panchkula, the 
Permission to M/s JSM Foods Private.Limited to dispose of boulder
and Gravel mined along with sand from Mandoli Ghaggar West YNR 
B-4' held on mining contracts by them. 

Sub: 

Reference your letter dated 05.04:2021 on the subject noted above.

2. Vide letter under reference, you have requested to permit you to 
. " . 

dispose of Boulder and Gravel and also allow to generate the e-Rawaana for the 

same on portal. Your matter has been considered and it has been decided to afford 

you opportunity of personal hearing by the Director General, Mines and Geology.
.* 

3. You are, therefore, advlsed to appear before Director General, Mines

&Geology. Haryana on 13.10.2021 at 12:00 Noon in his office Room No. 1, DHL 
Suare, Plot No. 9, 2nd Floor, 1 T Park, Sector-22, Panchkulajto explain your position 
on above sald date, time and venue. 

Superinteddent, 
for Director General, Mines and Geology.

Naryana.
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Endst. DMG/HY/Cont/MG West Block/YNR B-4/2015/3402 rdated: 69h/21
A copy is forwarded to the following for information and necessary action: 

1. Mjning Oficer, Yamuna Nagar.

A spare copy of this letter is also forwarded to the Mining Officer, 
Mincs and Gcology Department, Yamuna Nagar with advise to ensure the 
delivery of the same to the concerned party immediately under a proper 

receipt.

2. PA to the Director General, Mines and Geology Haryana for information 
of DGMG.

Superintertent, 
for Director General, Mines and Geblogy. 

Haryana

: 

, 
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305 GI/2021 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 18 िनवरी, 2021 

का.आ. 221(अ).— कें द्रीय सरकार, तत्कालीन पयाावरण और वन मंत्रालय में, पयाावरण (संरक्षण) अजधजनयम, 

1986 की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) के अधीन अपनी िजियों के प्रयोग करत ेहुए, पयाावरण 

समाघात जनधाारण अजधसूचना, 2006 (जिसे इसके बाद उि अजधसूचना कहा गया ह)ै संख्या का. आ. 1533 (अ), तारीख 

14 जसतंबर, 2006 द्वारा प्रकाजित दकया िा चुका ह,ै उि अजधसूचना की अनुसूची में सभी संबंजधत सूचीबद्ध नई 

पररयोिनाओं या दियाकलापों के जलए उनके जवस्ट्तार और आधुजनकीकरण और/या उत्पाद जमश्रण में पररवतान दकया िा 

सकता ह ैयथाजस्ट्थजत, भूजम को अजभप्राप्त करन ेके जसवाय, पररयोिना प्रबंधन द्वारा दकसी भी संजनमााण काया या भूजम को 

तैयार करने से पूवा संबंजधत जवजनयामक प्राजधकरण से पूवा पयाावरणीय अनापजि अपेजक्षत होगी ।  

और कोरोना वायरस (कोजवड-19) के प्रकोप को देखत े हुए और तत्पश्चात इसके जनयतं्रण के जलए घोजित 

लॉकडाउन (कुल या आंजिक) ने , क्षेत्र में पररयोिनाओं या दियाकलापों के कायाान्वयन को प्रभाजवत दकया ह।ै पयाावरण 

और वन िलवायु पररवतान मंत्रालय उि अजधसूचना में अनजु्ञात अजधकतम अवजध से परे पूवा पयाावरणीय अनापजियों की 

जवजधमान्यता के जवस्ट्तार के जलए अनुरोधों की संख्या प्राजप्त में है, क्योंदक कोजवड 19 महामारी अभी तक समाप्त नहीं हुई ह।ै 

मामले की उि मंत्रालय में समीक्षा की गई ह ैऔर चचता इस तथ्य को ध्यान में रखत ेहुए ह ैदक लॉकडाउन (कुल या आंजिक) 

के कारण, क्षेत्र में दियाकलापों को िारी रखना करिन हो सकता ह।ै 

   

स.ं    201] नई ददल्ली, सोमवार, िनवरी 18, 2021/पौि 28, 1942  

No.  201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942  

सी.जी.-डी.एल.-अ.-18012021-224513
CG-DL-E-18012021-224513
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अत: अब, कें द्रीय सरकार,  पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के (4) खंड के साथ परित पयाावरण 

(संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) की उप-धारा (2) के  खंड (v) द्वारा प्रदि 

िजियों का प्रयोग करते हुए, लोक जहत में उि जनयमों के जनयम 5 के उप-जनयम (3) के खंड (क) के अधीन नोरिस की 

अपेक्षा अजभमुजि के पश्चात भारत के रािपत्र असाधारण, भाग- II, खंड 3, उपखंड (II), में प्रकाजित, भारत सरकार की 

तत्कालीन पयाावरण और वन मंत्रालय अजधसूचना का.आ.1533 (अ), तारीख 14 जसतंबर, 2006, में जनम्नजलजखत और 

संिोधन करती ह,ै  अथाात:् - 

उि अजधसूचना में,  

(i) उप िीिा II “चरण (2)_जवस्ट्तारण”, के अधीन परैा 7 के उप पैरा 7(i) में, खंड (viii) के पश्चात जनम्नजलजखत खंड 

अंत:स्ट्थाजपत दकया िाएगा अथाात्: - 

“(ix) उपरोि में अंतर्ववष्ट दकसी बात के होते हुए, 1 अप्रैल 2020 से 31 माचा 2021 की अवजध में कोरोना वायरस 

(कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर संदभा की ितों की जवजधमान्यता की अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि संदभा की ितों के संबंध में इस अवजध के दौरान 

अपनाए गए सभी दियाकलाप जवजधमान्य समझे िाएंग े।”; 

(ii) पैरा 9 क के स्ट्थान पर, जनम्नजलजखत पैरा रखा िाएगा, अथाात् : - 

"9 क. इस अजधसूचना में अतंर्ववष्ट दकसी बात के होत ेहुए, 1 अप्रैल 2020 से 31 माचा 2021की अवजध में कोरोना 

वायरस (कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 

की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर पूवा पयाावरणीय अनापजि की जवजधमान्यताकी अवजध की गणना के 

प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि पयाावरणीय अनापजि के संबंध में इस अवजध के दौरान अपनाए 

गए सभी दियाकलाप जवजधमान्य समझ ेिाएंगे ।”; 

                                                [फा. सं. 22-25/2020-आईए.III]                       

गीता मेनन, संयुि सजचव  

रिप्पण : मलू अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) संख्या का.आ. 1533 (अ), तारीख    

14 जसतंबर, 2006 द्वारा प्रकाजित की गई थी और अजधसूचना अजधसूचना संख्या का.आ. 4254 (अ),तारीख 

27 नवंबर, 2020 द्वारा अंजतम बार संिोधन दकया गया था। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th January, 2021 

S.O. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in 

exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) 

Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said 

notification) vide number S.O.1533(E), dated the 14
th

 September, 2006, making the requirement of prior 

environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in 

the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may 

be, before any construction work or preparation of land by the project management except for securing the land;  

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or 

partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of 
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior 

environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic 

has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in 

view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult. 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 

dated the 14
th

 September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II), 

namely:- 

In the said notification, - 

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. ―Stage (2) – Scoping‖, after clause (viii), the 

following clause shall be inserted, namely:- 

“(ix). Notwithstanding anything contained above, the period from the 1
st
 April, 2020 to the 31

st
 March, 

2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted 

under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent 

lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in 

respect of the said Terms of Reference shall be treated as valid.”; 

(ii) for paragraph 9A, the following paragraph shall be substituted namely:- 

“9A. Notwithstanding anything contained in this notification, the period from the 1
st
 April, 2020 to the 

31
st
 March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior 

Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus 

(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken 

during this period in respect of the Environmental Clearance granted shall be treated as valid.”.  

 [F.No.22-25/2020-IA.III] 

GEETA MENON, Joint Secy. 

  

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section  

(ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and was last amended vide the notification 

number S.O. 4254(E), dated the 27
th

 November, 2020. 
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii) 

MINISTRY OF ENVIRONMENT AND FORESTS 
New Delhi 14th September, 2006 

Notification 
S.O. 1533(E). -  Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 

new projects or activities, or on the expansion or modernization of existing projects or 

activities based on their potential environmental impacts as indicated in the Schedule to the 

notification, being undertaken in any part of India1, unless prior environmental clearance has 

been accorded in accordance with the objectives of National Environment Policy as approved 
by the Union Cabinet on 18th May, 2006 and the procedure specified in the notification, by 

the Central Government or the State or Union territory Level Environment Impact Assessment 

Authority (SEIAA), to be constituted by the Central Government in consultation 

with the State Government or the Union territory Administration concerned under sub-section 

(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification, 

was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide 

number S.O. 1324 (E) dated the 15th September ,2005 inviting objections and suggestions 

from all persons likely to be affected thereby within a period of sixty days from the date on 

which copies of Gazette containing the said notification were made available to the public; 

 
And whereas, copies of the said notification were made available to the public on 15th 

September, 2005; 

 
And whereas, all objections and suggestions received in response to the above 

mentioned draft notification have been duly considered by the Central Government; 

 
Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of 

sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of 

sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the 

notification number S.O. 60 (E) dated the 27th January, 1994, except in respect of things done 

or omitted to be done before such supersession, the Central Government hereby directs that 

on and from the date of its publication the required construction of new projects or activities or 

the expansion or modernization of existing projects or activities listed in the Schedule to this 

notification entailing capacity addition with change in process and or technology shall be 
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undertaken in any part of India only after the prior environmental clearance from the Central 

Government or as the case may be, by the State Level Environment 

Impact Assessment Authority, duly constituted by the Central Government under sub-section 

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this 

notification.  
_________________________ 
1Includes the territorial waters 
 
 
2.  Requirements of prior Environmental Clearance (EC):- The following projects or 

activities shall require prior environmental clearance from the concerned regulatory authority, 

which shall hereinafter referred to be as the Central Government in the Ministry of 

Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State 

level the State Environment Impact Assessment Authority (SEIAA) for matters falling under 

Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the 

project management except for securing the land, is started on the project or activity: 

 
(i) All new projects or activities listed in the Schedule to this notification; 

(ii) Expansion and modernization of existing projects or activities listed in the Schedule 

to this notification with addition of capacity beyond the limits specified for the concerned 

sector, that is, projects or activities which cross the threshold limits given in the Schedule, 

after expansion or modernization; 

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule 

beyond the specified range. 

 
3.  State Level Environment Impact Assessment Authority:-  (1) A State Level 

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member – 

Secretary to be nominated by the State Government or the Union territory Administration 

concerned. 

(2) The Member-Secretary shall be a serving officer of the concerned State Government or 

Union territory administration familiar with environmental laws. 

(3) The other two Members shall be either a professional or expert fulfilling the eligibility 

criteria given in Appendix VI to this notification. 
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(4) One of the specified Members in sub-paragraph (3) above who is an expert in the 

Environmental Impact Assessment process shall be the Chairman of the SEIAA. 

(5) The State Government or Union territory Administration shall forward the names of the 

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central 

Government and the Central Government shall constitute the SEIAA as an authority for 

the purposes of this notification within thirty days of the date of receipt of the names. 

(6) The non-official Member and the Chairman shall have a fixed term of three years (from 

the date of the publication of the notification by the Central Government constituting the 

authority). 
I “(7)  All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be  

unanimous: 

Provided that, in case a decision is taken by majority, the details of views, for and against 

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF.” 

 
4.  Categorization of projects and activities:- 
 
(i)  All projects and activities are broadly categorized in to two categories - Category A and 

Category B, based on the spatial extent of potential impacts and potential impacts on 

human health and natural and man made resources. 

 
(ii) All projects or activities included as Category ‘A’ in the Schedule, including expansion 

and modernization of existing projects or activities and change in product mix, shall 

require prior environmental clearance from the Central Government in the Ministry of 

Environment and Forests (MoEF) on the recommendations of an Expert Appraisal 

Committee (EAC) to be constituted by the Central Government for the purposes of this 

notification; 

 
(iii) All projects or activities included as Category ‘B’ in the Schedule, including expansion 

and modernization of existing projects or activities as specified in sub paragraph (ii) of 

paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, 

but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule, 

will require prior environmental clearance from the State/Union territory Environment 

Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the 

recommendations of a State or Union territory level Expert Appraisal Committee (SEAC) 

as to be constituted for in this notification. II “In the absence of a duly constituted SEIAA 
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or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category ‘B’ 

project;” 

 
5.  Screening, Scoping and Appraisal Committees:- 
 

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall 

screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively. 

EAC and SEAC’s shall meet at least once every month. 

 
(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or 

the Union territory level shall be constituted by the Central Government in consultation 

with the concerned State Government or the Union territory Administration with identical 

composition; 

 
(b)  The Central Government may, with the prior concurrence of the concerned State 

Governments or the Union territory Administrations, constitutes one SEAC for more than 

one State or Union territory for reasons of administrative convenience and cost; 

 
(c)  The EAC and SEAC shall be reconstituted after every three years; 
 
(d)  The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 

connected with the project or activity in respect of which the prior environmental 

clearance is sought, for the purposes of screening or scoping or appraisal, with prior 

notice of at least seven days to the applicant, who shall provide necessary facilities for 

the inspection; 

 
(e)  The EAC and SEACs shall function on the principle of collective responsibility. The 

Chairperson shall endeavour to reach a consensus in each case, and if consensus 

cannot be reached, the view of the majority shall prevail. 

 
6.  Application for Prior Environmental Clearance (EC):- 
 

An application seeking prior environmental clearance in all cases shall be made in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in 

Appendix II, after the identification of prospective site(s) for the project and/or activities to 

which the application relates, before commencing any construction activity, or preparation of 

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy 

291 652



 

----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

of the pre-feasibility project report except that, in case of construction projects or activities 

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the 

conceptual plan shall be provided, instead of the pre-feasibility report. 
 
7.  Stages in the Prior Environmental Clearance (EC) Process for New Projects:- 
 
7(i)  The environmental clearance process for new projects will comprise of a maximum of 

four stages, all of which may not apply to particular cases as set forth below in this 

notification. These four stages in sequential order are:- 

• Stage (1) Screening (Only for Category ‘B’ projects and activities) 

• Stage (2) Scoping  

• Stage (3) Public Consultation  

• Stage (4) Appraisal 

 
I.  Stage (1) - Screening: 
  In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an 

application seeking prior environmental clearance made in Form 1 by the concerned State 

level Expert Appraisal Committee (SEAC) for determining whether or not the project or 

activity requires further environmental studies for preparation of an Environmental Impact 

Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending 

up on the nature and location specificity of the project . The projects requiring an 

Environmental Impact Assessment report shall be termed Category ‘B1’ and remaining 

projects shall be termed Category ‘B2’ and will not require an Environment Impact 

Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the 

Ministry of Environment and Forests shall issue appropriate guidelines from time to time. 

 
II.  Stage (2) - Scoping: 
 
(i)   “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of 

Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case 

of Category ‘B1’ projects or activities, including applications for expansion and/or 

modernization and/or change in product mix of existing projects or activities, determine 

detailed and comprehensive Terms Of Reference (TOR) addressing all relevant 

environmental concerns for the preparation of an Environment Impact Assessment (EIA) 

Report in respect of the project or activity for which prior environmental clearance is 

sought. The Expert Appraisal Committee or State level Expert Appraisal Committee 
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concerned shall determine the Terms of Reference on the basis of the information 

furnished in the prescribed application Form1/Form 1A including Terns of Reference 

proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or 

State level Expert Appraisal Committee concerned only if considered necessary by the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms 

of Reference suggested by the applicant if furnished and other information that may be 

available with the Expert Appraisal Committee or State Level Expert Appraisal Committee 

concerned. All projects and activities listed as Category ‘B’ in Item 8 of the Schedule 

(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and 

will be appraised on the basis of Form 1/ Form 1A and the conceptual plan. 

 
(ii)  The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as concerned within sixty days of 

the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the 

Schedule the Terms of Reference shall be conveyed along with the clearance for pre-

construction activities .If the Terms of Reference are not finalized and conveyed to the 

applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by 

the applicant shall be deemed as the final Terms of Reference approved for the EIA 

studies. The approved Terms of Reference shall be displayed on the website of the 

Ministry of Environment and Forests and the concerned State Level Environment Impact 

Assessment Authority. 

 
(iii)  Applications for prior environmental clearance may be rejected by the regulatory 

authority concerned on the recommendation of the EAC or SEAC concerned at this stage 

itself. In case of such rejection, the decision together with reasons for the same shall be 

communicated to the applicant in writing within sixty days of the receipt of the application. 

 
III.  Stage (3) - Public Consultation: 
 
(i)  “Public Consultation” refers to the process by which the concerns of local affected persons 

and others who have plausible stake in the environmental impacts of the project or activity 

are ascertained with a view to taking into account all the material concerns in the project or 

activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall 

undertake Public Consultation, except the following:- 

 
(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule). 
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the 

Schedule) approved by the concerned authorities, and which are not disallowed in 

such approvals. 

 
(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve 

any further acquisition of land. 

 
III “(cc)  maintenance dredging provided the dredged material shall be disposed within port 

limits.”; 

 
III “(d)  All Building or Construction projects or Area Development projects (which do not 

contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in 

the Schedule to the notification).” 

 
e) all Category ‘B2’ projects and activities. 

 
f) all projects or activities concerning national defence and security or involving other 

strategic considerations as determined by the Central Government. 

 
(ii)  The Public Consultation shall ordinarily have two components comprising of:- 
 
(a)  a public hearing at the site or in its close proximity- district wise, to be carried out in the 

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons; 

 
(b)  obtain responses in writing from other concerned persons having a plausible stake in the 

environmental aspects of the project or activity. 

 
(iii)  the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted 

by the State Pollution Control Board (SPCB) or the Union territory Pollution Control 

Committee (UTPCC) concerned in the specified manner and forward the proceedings to 

the regulatory authority concerned within 45(forty five ) of a request to the effect from the 

applicant. 

 
(iv)  in case the State Pollution Control Board or the Union territory Pollution Control 

Committee concerned does not undertake and complete the public hearing within the 

specified period, and/or does not convey the proceedings of the public hearing within the 

prescribed period directly to the regulatory authority concerned as above, the regulatory 
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authority shall engage another public agency or authority which is not subordinate to the 

regulatory authority, to complete the process within a further period of forty five days,. 

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to 

the regulatory authority concerned that owing to the local situation, it is not possible to 

conduct the public hearing in a manner which will enable the views of the concerned 

local persons to be freely expressed, it shall report the facts in detail to the concerned 

regulatory authority, which may, after due consideration of the report and other reliable 

information that it may have, decide that the public consultation in the case need not 

include the public hearing. 

 
(vi)  For obtaining responses in writing from other concerned persons having a plausible 

stake in the environmental aspects of the project or activity, the concerned regulatory 

authority and the State Pollution Control Board (SPCB) or the Union territory Pollution 

Control Committee (UTPCC) shall invite responses from such concerned persons by 

placing on their website the Summary EIA report prepared in the format given in 

Appendix IIIA by the applicant along with a copy of the application in the prescribed form, 

within seven days of the receipt of a written request for arranging the public hearing. 

Confidential information including non-disclosable or legally privileged information 

involving Intellectual Property Right, source specified in the application shall not be 

placed on the web site. The regulatory authority concerned may also use other 

appropriate media for ensuring wide publicity about the project or activity. The regulatory 

authority shall, however, make available on a written request from any concerned person 

the Draft EIA report for inspection at a notified place during normal office hours till the 

date of the public hearing. All the responses received as part of this public consultation 

process shall be forwarded to the applicant through the quickest available means. 

 
(vii)  After completion of the public consultation, the applicant shall address all the material 

environmental concerns expressed during this process, and make appropriate changes 

in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the 

applicant to the concerned regulatory authority for appraisal. The applicant may 

alternatively submit a supplementary report to draft EIA and EMP addressing all the 

concerns expressed during the public consultation. 

 
IV.  Stage (4) - Appraisal: 
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(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level 

Expert Appraisal Committee of the application and other documents like the Final EIA 

report, outcome of the public consultations including public hearing proceedings, 

submitted by the applicant to the regulatory authority concerned for grant of 

environmental clearance. This appraisal shall be made by Expert Appraisal Committee or 

State Level Expert Appraisal Committee concerned in a transparent manner in a 

proceeding to which the applicant shall be invited for furnishing necessary clarifications 

in person or through an authorized representative. On conclusion of this proceeding, the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall 

make categorical recommendations to the regulatory authority concerned either for grant 

of prior environmental clearance on stipulated terms and conditions, or rejection of the 

application for prior environmental clearance, together with reasons for the same. 

 
(ii)  The appraisal of all projects or activities which are not required to undergo public 

consultation, or submit an Environment Impact Assessment report, shall be carried out 

on the basis of the prescribed application Form 1 and Form 1A as applicable, any other 

relevant validated information available and the site visit wherever the same is 

considered as necessary by the Expert Appraisal Committee or State Level Expert 

Appraisal Committee concerned. 

 
(iii)  The appraisal of an application be shall be completed by the Expert Appraisal Committee 

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of 

the final Environment Impact Assessment report and other documents or the receipt of 

Form 1 and Form 1 A, where public consultation is not necessary and the 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee shall be placed before the competent authority for a final decision within the 

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ; 

 
7(ii).  Prior Environmental Clearance (EC) process for Expansion or Modernization or 

Change of product mix in existing projects: 

 
 All applications seeking prior environmental clearance for expansion with increase in the 

production capacity beyond the capacity for which prior environmental clearance has been 

granted under this notification or with increase in either lease area or production capacity 

in the case of mining projects or for the modernization of an existing unit with increase in 
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the total production capacity beyond the threshold limit prescribed in the Schedule to this 

notification through change in process and or technology or involving a change in the 

product –mix shall be made in Form I and they shall be considered by the concerned 

Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days, 

who will decide on the due diligence necessary including preparation of EIA and public 

consultations and the application shall be appraised accordingly for grant of environmental 

clearance. 

 
8. Grant or Rejection of Prior Environmental Clearance (EC): 
 
(i)   The regulatory authority shall consider the recommendations of the EAC or SEAC 

concerned and convey its decision to the applicant within forty five days of the receipt of 

the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned or in other words within one hundred and five days of the receipt of 

the final Environment Impact Assessment Report, and where Environment Impact 

Assessment is not required, within one hundred and five days of the receipt of the 

complete application with requisite documents, except as provided below. 

 
(ii)   The regulatory authority shall normally accept the recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases 

where it disagrees with the recommendations of the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned, the regulatory authority shall request 

reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned within forty five days of the receipt of the recommendations of the 

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while 

stating the reasons for the disagreement. An intimation of this decision shall be 

simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level 

Expert Appraisal Committee concerned, in turn, shall consider the observations of the 

regulatory authority and furnish its views on the same within a further period of sixty days. 

The decision of the regulatory authority after considering the views of the Expert Appraisal 

Committee or State Level Expert Appraisal Committee concerned shall be final and 

conveyed to the applicant by the regulatory authority concerned within the next thirty days. 

 
(iii)  In the event that the decision of the regulatory authority is not communicated to the 

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if the environment clearance sought for has been granted or 

denied by the regulatory authority in terms of the final recommendations of the Expert 

Appraisal Committee or State Level Expert Appraisal Committee concerned. 

 
(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph 

(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final 

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 

Committee concerned shall be public documents. 

 
(v)   Clearances from other regulatory bodies or authorities shall not be required prior to 

receipt of applications for prior environmental clearance of projects or activities, or 

screening, or scoping, or appraisal, or decision by the regulatory authority concerned, 

unless any of these is sequentially dependent on such clearance either due to a 

requirement of law, or for necessary technical reasons. 

 
(vi)  Deliberate concealment and/or submission of false or misleading information or data 

which is material to screening or scoping or appraisal or decision on the application shall 

make the application liable for rejection, and cancellation of prior environmental clearance 

granted on that basis. Rejection of an application or cancellation of a prior environmental 

clearance already granted, on such ground, shall be decided by the regulatory authority, 

after giving a personal hearing to the applicant, and following the principles of natural 

justice. 

 
9.  Validity of Environmental Clearance (EC): 
 

The “Validity of Environmental Clearance” is meant the period from which a prior 

environmental clearance is granted by the regulatory authority, or may be presumed by the 

applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start 

of production operations by the project or activity, or completion of all construction 

operations in case of construction projects (item 8 of the Schedule), to which the 

application for prior environmental clearance refers. The prior environmental clearance 

granted for a project or activity shall be valid for a period of ten years in the case of River 

Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal 

Committee or State Level Expert Appraisal Committee subject to a maximum of thirty 

years for mining projects and five years in the case of all other projects and activities. 

However, in the case of Area Development projects and Townships [item 8(b)], the validity 
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period shall be limited only to such activities as may be the responsibility of the applicant 

as a developer. This period of validity may be extended by the regulatory authority 

concerned by a maximum period of five years provided an application is made to the 

regulatory authority by the applicant within the validity period, together with an updated 

Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the 

Schedule). In this regard the regulatory authority may also consult the Expert Appraisal 

Committee or State Level Expert Appraisal Committee as the case may be. 

 
10.  Post Environmental Clearance Monitoring: 
 

IV “(i)(a) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to 

make public the environment clearance granted for their project along with the 

environmental conditions and safeguards at their cost by prominently advertising it at 

least in two local newspapers of the district or State where the project is located and in 

addition, this shall also be displayed in the project proponent’s website permanently. 

(b) In respect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the 

project proponent shall prominently advertise in the newspapers indicating that the 

project has been accorded environment clearance and the details of the MoEF website 

where it is displayed. 

(c) The Ministry of Environment and Forests and the State/Union Territory Level 

Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also 

place the environmental clearance in the public domain on Governmental portal. 

(d) The copies of the environmental clearance shall be submitted by the project 

proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to 

the relevant offices of the Government who in turn has to display the same for 30 days 

from the date of receipt.”; 

 
IV (ii)  It shall be mandatory for the project management to submit half-yearly compliance 

reports in respect of the stipulated prior environmental clearance terms and conditions in 

hard and soft copies to the regulatory authority concerned, on 1st June and 1st December 

of each calendar year. 

 
IV (iii)  All such compliance reports submitted by the project management shall be public 

documents. Copies of the same shall be given to any person on application to the 
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concerned regulatory authority. The latest such compliance report shall also be displayed 

on the web site of the concerned regulatory authority. 
 
11.  Transferability of Environmental Clearance (EC): 
 A prior environmental clearance granted for a specific project or activity to an applicant 

may be transferred during its validity to another legal person entitled to undertake the 

project or activity on application by the transferor, or by the transferee with a written “no 

objection” by the transferor, to, and by the regulatory authority concerned, on the same 

terms and conditions under which the prior environmental clearance was initially granted, 

and for the same validity period. No reference to the Expert Appraisal Committee or State 

Level Expert Appraisal Committee concerned is necessary in such cases. 

 
12.  Operation of EIA Notification, 1994, till disposal of pending cases: 
 
 From the date of final publication of this notification the Environment Impact Assessment 

(EIA) notification number S.O.60 (E) dated 27th January, 1994 is hereby superseded, 

except in suppression of the things done or omitted to be done before such suppression to 

the extent that in case of all or some types of applications made for prior environmental 

clearance and pending on the date of final publication of this notification, the Central 

Government may relax any one or all provisions of this notification except the list of the 

projects or activities requiring prior environmental clearance in Schedule I , or continue 

operation of some or all provisions of the said notification, for a period not exceeding one 

year from the date of issue of this notification. 
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SCHEDULE 
 

(See paragraph 2 and 7) 
 

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 
 

Category with threshold limit Conditions if any Project or Activity 
A B  

1 Mining, extraction of natural resources and power generation (for 
a specified production capacity) 
 

(1) (2) (3) (4) (5) 
V “1(a) (i) Mining of minerals. 

 
 
 
 
 
 
 
 
 
 
 
(ii) Slurry pipelines 
(coal lignite and other 
ores) passing through 
national parks / 
sanctuaries / coral 
reefs, ecologically 
sensitive areas. 

≥ 50 ha. of mining lease 
area in respect of non-
coal mine lease. 
 
> 150 ha of mining 
lease area in respect of 
coal mine lease. 
 
Asbestos mining 
irrespective of 
mining area 
 
 
All projects. 

<50 ha ≥ 5 ha .of 
mining lease area in 
respect of non-coal 
mine lease. 
 
≤ 150 ha ≥ 5 ha of 
mining lease area in 
respect of coal mine 
lease. 
 
 
 

General Condition 
shall apply 
Note: 
Mineral prospecting 
Is exempted.”; 

1(b) Offshore and 
onshore oil and gas 
exploration, 
development & 
production 

All projects  Note 
Exploration Surveys 
(not involving drilling) 
are exempted provided 
the concession areas 
have got previous 
clearance for physical 
survey 

1(c) River Valley 
pojects 

(i) ≥ 50 MW 
hydroelectric 
power generation; 
(ii) ≥ 10,000 ha. of 
culturable 
command area 
 

(i) < 50 MW ≥ 25 MW 
hydroelectric 
power generation; 
(ii) < 10,000 ha. of 
culturable command 
area 

V “General Condition 
shall apply. 
Note: Irrigation projects 
not involving 
submergence or inter-
state domain shall be 
appraised by the SEIAA 
as Category ‘B’ 
Projects.”; 
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(1) (2) (3) (4) (5) 

1(d) Thermal Power 
Plants 
 

V ″ ≥ 500 MW  (coal / 
lignite / naphtha 
& gas based); 
≥ 50 MW (Pet coke 
diesel and 
all other fuels including 
refinery residual oil 
waste except biomass); 
≥ 20 MW (based on 
biomass or non 
hazardous municipal 
waste as fuel).”; 
 

< 500 MW (coal / 
lignite / naphtha & 
gas based); 
<50 MW ≥ 5MW (Pet 
coke, diesel and all 
other fuels including 
refinery residual oil 
waste except 
biomass); 
≥ 20 MW > 15 MW 
(based on biomass or 
non hazardous 
municipal waste as 
fuel).”; 
 

V “General Condition 
shall apply. 
Note: 
(i) Power plant up to 15 
MW, based on biomass 
and using auxiliary fuel 
such as coal / lignite / 
petroleum products up 
to 15% are exempt. 
(ii) Power plant up to 15 
MW, based on non-
hazardous municipal 
waste and using 
auxiliary fuel such as 
coal / lignite / petroleum 
products up to 15% are 
exempt. 
(iii) Power plants using 
waste heat boiler 
without any auxiliary 
fuel are exempt.”; 

1(e) Nuclear power 
projects and 
processing of 
nuclear fuel 

All projects   

2  Primary Processing 
2(a) Coal washeries ≥ 1 million ton/annum 

throughput of coal 
 

<1million ton/annum 
throughput of coal 
 

General Condition shall 
apply 
(If located within mining 
area the proposal shall 
be 
appraised together with 
the mining proposal) 

2 (b) Mineral 
beneficiation 

≥ 0.1million ton/annum 
mineral throughput 

< 0.1million 
ton/annum 
mineral throughput 

General Condition shall 
apply 
(Mining proposal with 
Mineral beneficiation 
shall 
be appraised together 
for grant of clearance) 
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3  Materials Production 

(1) (2) (3) (4) (5) 
3(a) Metallurgical 

industries (ferrous 
& non ferrous) 
 

a)Primary metallurgical 
industry 
 
All projects 
 
b) Sponge iron 
manufacturing 
≥ 200TPD 
 
c) Secondary 
metallurgical 
processing industry 
 
 
All toxic and heavy 
metal producing units 
≥ 20,000 tonnes 
/annum 
 

 
 
 
 
 
Sponge iron 
manufacturing 
<200TPD 
 
Secondary 
metallurgical 
processing industry 
 
i.)All toxic 
and heavy metal 
producing units 
<20,000 tonnes 
/annum 
 
ii.)All other non –toxic 
secondary 
metallurgical 
processing industries 
 
>5000 tonnes/annum 
 

V “General condition 
shall apply. 
Note: 
(i) The recycling 
industrial units 
registered under the 
HSM Rules, are 
exempted. 
(ii) In case of secondary 
metallurgical 
processing industrial 
units, those projects 
involving operation of 
furnaces only such as 
induction and electrical 
arc furnace, submerged 
arc furnace, and cupola 
with capacity more than 
30,000 tonnes per 
annum (TPA) would 
require environmental 
clearance. 
(iii) Plant / units other 
than power plants 
(given against entry no. 
1(d) of the schedule), 
based on municipal 
solid waste (non-
hazardous) are 
exempted.”  

3( b) Cement plants 
 

≥ 1.0 million 
tonnes/annum 
production capacity 
 

<1.0 million 
tonnes/annum 
production capacity. 
All Stand alone 
grinding units 

General Condition shall 
apply 
 

4  Materials Processing 
(1) (2) (3) (4) (5) 

4(a) Petroleum refining 
industry 

All projects - - 

4(b) Coke oven plants ≥2,50,000 
tonnes/annum 

<2,50,000 & ≥25,000 
tonnes/annum 

V “General Condition 
shall apply.” 

4(c ) Asbestos milling 
and asbestos based 
products 

All projects 
 

- - 
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(1) (2) (3) (4) (5) 

4(d) Chlor-alkali 
industry 
 

≥300 TPD production 
Capacity or a unit 
located out side the 
notified industrial area/ 
estate 

V  “(i) All projects 
irrespective of the 
size, if located in a 
Notified Industrial 
Area/ Estate. 
(ii) <300 tonnes per 
day (TPD)  
and located outside a 
Notified Industrial 
Area/ Estate.” 
 

V “General as well as 
specific condition shall 
apply. 
No new Mercury Cell 
based plants will be 
permitted and existing 
units converting to 
membrane cell 
technology 
are exempted from this 
notification.” 

4(e) Soda ash Industry All projects - - 
4(f) Leather/skin/hide 

processing 
industry 
 

New projects outside 
the industrial area or 
expansion of existing 
units out side the 
industrial area 
 

All new or expansion 
of 
projects located 
within a notified 
industrial area/ 
estate 

V “General as well as 
specific condition shall 
apply.” 
 

5  Manufacturing / Fabrication  

5(a)  Chemical fertilizers  V  “All projects except 
Single Super 
Phosphate.” 

V  “Single Super 
Phosphate.” 

- 

5(b) Pesticides industry 
and pesticide 
specific 
intermediates 
(excluding 
formulations) 

All units producing 
technical grade 
pesticides 

- - 

5(c) Petro-chemical 
complexes 
(industries based 
on processing of 
petroleum 
fractions & natural 
gas and/or 
reforming to 
aromatics) 

All projects 
- 

- - 

5(d) Manmade fibers 
manufacturing 

Rayon 
 

Others General Condition shall 
apply 

5(e) Petrochemical 
based processing 
(processes other 
than cracking & 
reformation and 
not covered under 
the complexes) 

Located out side the 
notified industrial area/ 
estate 
- 

Located in a notified 
industrial area/ estate 
 

V “General as well as 
specific condition shall 
apply.” 
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(1) (2) (3) (4) (5) 

5(f) Synthetic organic 
chemicals industry 
(dyes & dye 
intermediates; bulk 
drugs and 
intermediates 
excluding drug 
formulations; 
synthetic rubbers; 
basic organic 
chemicals, other 
synthetic organic 
chemicals and 
chemical 
intermediates) 

Located out side the 
notified industrial area/ 
estate 

Located in a notified 
industrial area/ estate 
 

V “General as well as 
specific condition shall 
apply.” 
 

5(g) Distilleries 
 

(i)All Molasses based 
distilleries 
(ii) All Cane juice/ 
non-molasses based 
distilleries ≥30 KLD 

All Cane juice / non-
molasses 
based distilleries 
– 
<30 KLD 
 

General Condition shall 
apply 
 

5(h) Integrated paint 
industry 

- All projects General Condition shall 
apply 

5(i) Pulp & paper 
industry excluding 
manufacturing of 
paper from waste 
paper and 
manufacture of 
paper from ready 
pulp with out 
bleaching 

Pulp manufacturing 
and 
Pulp& Paper 
manufacturing industry 
 

Paper manufacturing 
industry without pulp 
manufacturing 

General Condition shall 
apply 
 

5(j) Sugar Industry - ≥ 5000 tcd cane 
crushing capacity 

General Condition shall 
apply 
 

5(k)  V  Omitted 
6  Service Sectors 
6(a) Oil & gas 

transportation pipe 
line (crude and 
refinery/ 
petrochemical 
products), passing 
through national 
parks / sanctuaries 
/coral reefs / 
ecologically 
sensitive areas 
including LNG 
Terminal 

All projects 
 

 - 
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(1) (2) (3) (4) (5) 

6(b) Isolated storage & 
handling of 
hazardous chemicals 
(As per 
threshold planning 
quantity indicated 
in column 3 of 
schedule 2 & 3 of 
MSIHC Rules 
1989 amended 
2000) 

- All projects General Condition shall 
apply 
 

7  Physical Infrastructure including Environmental Services 
7(a) Air ports V  “All projects 

including airstrips, 
which are for 
commercial use.” 

- V “Note:  
Air strips, which do not 
involve bunkering/ 
refueling facility and or 
Air Traffic Control, are 
exempted.”  

7(b) All ship breaking 
yards including 
ship breaking units 

All projects 
 

- - 

7© Industrial estates/ 
parks/ complexes/ 
areas, export 
processing Zones 
(EPZs), Special 
Economic Zones 
(SEZs), Biotech 
Parks, Leather 
Complexes. 

If at least one industry 
in the proposed 
industrial estate falls 
under the Category A, 
entire industrial area 
shall be treated as 
Category A, 
irrespective of the area. 
 
Industrial estates with 
area greater than 500 
ha. and housing at least 
one Category B 
industry. 

Industrial estates 
housing at least one 
Category B 
industry and area 
<500 ha. 
 
 
 
 
Industrial estates of 
area> 500 ha. and not 
housing any industry 
belonging to Category 
A or B. 

V  “Genral as well as 
special conditions shall 
apply. 
 
Note: 
1. Industrial Estate of 
area below 500 ha. and 
not housing any 
industry of 
Category ‘A’ or ‘B’ does 
not require clearance. 
2. If the area is less 
than 500 ha. but 
contains building and 
construction projects > 
20,000 Sq. mts. And or 
development area more 
than 50 ha it will be 
treated as activity listed 
at serial no. 8(a) or 8(b) 
in the Schedule, as the 
case may be.” 

7(d) Common 
hazardous waste 
treatment, storage 
and disposal 
facilities (TSDFs) 

All integrated facilities 
having incineration 
&landfill or 
incineration alone 
 

All facilities having 
land fill only 

General Condition shall 
apply 
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(1) (2) (3) (4) (5) 

7(e) 
 

V  “Ports, harbours, 
break waters, 
dredging.” 
 

≥ 5 million TPA of 
cargo handling 
capacity (excluding 
fishing harbours) 
 

< 5 million TPA of 
cargo handling 
capacity and/or 
ports/ harbours 
≥10,000 TPA of fish 
handling 
capacity 
 

V  “General Condition 
shall apply. 
Note: 
1. Capital dredging 
inside and outside the 
ports or harbors and 
channels are included; 

2. Maintenance 
dredging is exempt 
provided it formed part 
of the original proposal 
for which Environment 
Management Plan 
(EMP) was prepared 
and environmental 
clearance obtained.” 

7(f) Highways i) New National High 
ways; and 
ii) Expansion of 
National High ways 
greater than 30 KM, 
involving additional 
right of way greater 
than 20m involving 
land acquisition and 
passing through more 
than one State. 

V “ i) All State 
Highway Project;  
and 
ii) State Highway 
expansion projects in 
hilly terrain (above 
1,000 m AMSL) and or 
ecologically sensitive 
areas.” 

General Condition shall 
apply. 
Note: 
Highways include 
expressways.” 
 

7(g) Aerial ropeways  V(xvi)(a) “(i) All projects 
located at altitude of 
1,000 mtr. And above. 
(ii) All projects located 
in notified ecologically 
sensitive areas.” 

 V(xvi)(b) “All projects 
except those covered 
in column (3).” 

General Condition shall 
apply 

7(h) Common Effluent 
Treatment Plants 
(CETPs) 

 All projects 
 

General Condition shall 
apply 

7(i) Common 
Municipal Solid 
Waste Management 
Facility 
(CMSWMF) 

 All projects General Condition shall 
apply 

8  Building /Construction projects/Area Development projects and 
Townships 

8(a) Building and 
Construction 
projects 

 ≥20000 sq.mtrs and 
<1,50,000 sq.mtrs. of 
built-up area# 
 

#(built up area for 
covered construction; 
in the case of facilities 
open to the sky, it 
will be the activity area) 

8(b) Townships and 
Area Development 
projects. 

 Covering an area ≥ 50 
ha and or built up 
area 
≥1,50,000 sq .mtrs ++ 

++All projects under 
Item 
8(b) shall be appraised 
as 
Category B1 
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Note:- 
 
V(xvii)  “General Condition (GC): 
Any project or activity specified in Category ‘B’ will be treated as Category A, if located in 

whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild 

Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution 

Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the 

Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran, 

Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international 

boundaries: 

 
Provided that the requirement regarding distance of 10 km of the inter-State boundaries 

can be reduced or completely done away with by an agreement between the respective States 

or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of 

the areas mentioned at item (i), (ii) and (iii) above.” 

 
Specific Condition (SC): 
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech 

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 

5(f), or those Industrial estates with pre –defined set of activities (not necessarily 

homogeneous, obtains prior environmental clearance, individual industries including proposed 

industrial housing within such estates /complexes will not be required to take prior 

environmental clearance, so long as the Terms and Conditions for the industrial 

estate/complex are complied with (Such estates/complexes must have a clearly identified 

management with the legal responsibility of ensuring adherence to the Terms and Conditions 

of prior environmental clearance, who may be held responsible for violation of the same 

throughout the life of the complex/estate). 
 

[No. J-11013/56/2004-IA-II (I)] 
(R.CHANDRAMOHAN) 

JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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APPENDIX I 
(See paragraph – 6) 

FORM 1 
VI(a)  “(I) Basic Information 
 
Serial 
Number 

Item Details 

1. Name of the project/s  
2. S. No. in schedule  
3. Proposed capacity/area/length/tonnage to be 

handled/command area/lease area/number of 
wells to be drilled 

 

4. New/Expansion/Modernization  
5. Existing Capacity/Area etc.  
6. Category of Project i.e. ‘A’ or ‘B’  
7. Does it attract the general condition? If’ Yes, 

please specify. 
 

8. Does it attract the specific condition? If’ Yes, 
please specify.  

 

Location  
Plot/Survey/Khasra No.  
Village  
Tehsil  
District  

9. 

State  
10. Nearest railway station/airport along with 

distance in kms. 
 

11. Nearest Town, city, District Headquarters along 
with distance in kms. 

 

12. Village Panchayats, Zilla Parishad, Municipal 
Corporation, Local body (complete postal 
addresses with telephone nos. to be given) 

 

13. Name of the applicant  
14. Registered Address  

Address for correspondence:  
Name   
Designation (Owner/Partner/CEO)  
Address  
Pin Code  
E-mail  
Telephone No.   

15. 

Fax No.  
16 Details of Alternative Sites examined, if any.  

Location of these sites should be shown on a 
topo sheet. 

Village-District-State 
1. 
2. 
3. 

17. Interlinked Projects  
18 Whether separate application of interlinked 

project has been submitted? 
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19. If yes, date of submission  
20. If no, reason  
21. Whether the proposal involves approval/ 

clearance under: If yes, details of the same and 
their status to be given. 

(a) The Forest (Conservation) Act, 1980 ? 
(b) The Wildlife (Protection) Act, 1972 ? 
(c) The C.R.Z. Notification, 1991 ? 

 

22. Whether there is any Government Order/Policy 
relevant/ relating to the site ? 

 

23. Forest land involved (hectares)  
24. Whether there is any litigation pending against 

the project and/or land in which the project is 
propose to be set up ? 

(a) Name of the Court. 
(b) Case No. 
(c) Orders/directions of the Court, if any and 

its relevance with the proposed project. 

 

 
 
 (II)  Activity 

1.  Construction, operation or decommissioning of the Project involving 
actions, which will cause physical changes in the locality (topography, land 
use, changes in water bodies, etc.) 

 
S.No. Information/Checklist 

confirmation 
Yes/No 
 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 
of information data 

1.1 Permanent or temporary change 
in land use, land cover or 
topography including increase in 
intensity of land use (with respect 
to local land use plan) 

  

1.2 Clearance of existing land, 
vegetation and 
buildings? 

  

1.3 Creation of new land uses?   
1.4 Pre-construction investigations 

e.g. bore 
houses, soil testing? 

  

1.5 Construction works?   
1.6 Demolition works?   
1.7 Temporary sites used for 

construction works or 
housing of construction workers? 

  

1.8 Above ground buildings, 
structures or earthworks 
including linear structures, cut 
And fill or excavations 
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1.9 Underground works including 
mining or tunneling? 

  

1.10 Reclamation works?   
1.11 Dredging?   
1.12 Offshore structures?   
1.13 Production and manufacturing 

processes? 
  

1.14 Facilities for storage of goods or 
materials? 

  

1.15 Facilities for treatment or 
disposal of solid waste or liquid 
effluents? 

  

1.16 Facilities for long term housing of 
operational workers? 

  

1.17 New road, rail or sea traffic 
during construction or operation? 

  

1.18 New road, rail, air waterborne or 
other transport infrastructure 
including new or altered routes 
and stations, ports, airports etc? 

  

1.19 Closure or diversion of existing 
transport routes or infrastructure 
leading to changes in traffic 
movements? 

  

1.20 New or diverted transmission 
lines or pipelines? 

  

1.21 Impoundment, damming, 
culverting, realignment or other 
changes to the ydrology of 
watercourses or aquifers? 

  

1.22 Stream crossings? 
 

  

1.23 Abstraction or transfers of water 
form ground or surface waters?  

  

1.24 Changes in water bodies or the 
land surface affecting drainage 
or run-off? 

  

1.25 Transport of personnel or 
materials for construction, 
operation or decommissioning? 

  

1.26 Long-term dismantling or 
decommissioning 
or restoration works? 

  

1.27 Ongoing activity during 
decommissioning which could 
have an impact on the 
environment? 

  

1.28 Influx of people to an area in 
either temporarily or 
permanently? 

  

1.29 Introduction of alien species?   
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1.30 Loss of native species or genetic 
diversity? 

  

1.31 Any other actions?   
 

2. Use of Natural resources for construction or operation of the Project (such as 
land, water, materials or energy, especially any resources which are non-
renewable or in short supply): 

 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No 
 

Details thereof (with approximate 
quantities /rates, wherever possible) 
with source of information data 

2.1 Land especially undeveloped or 
agricultural land (ha)   

2.2 Water (expected source & 
competing users) unit: KLD   

2.3 Minerals (MT)   

2.4 
Construction material – stone, 
aggregates, sand / soil 
(expected source – MT) 

  

2.5 Forests and timber (source – 
MT)   

2.6 
Energy including electricity and 
fuels (source, competing users) 
Unit: fuel (MT), energy (MW) 

  

2.7 Any other natural resources (use 
appropriate standard units)   

 
 

3. Use, storage, transport, handling or production of substances or materials, 
which could be harmful to human health or the environment or raise concerns 
about actual or perceived risks to human health. 

 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No 
 

Details thereof (with approximate 
quantities /rates, wherever possible) 
with source of information data 

3.1 

Use of substances or materials, 
which are hazardous (as per 
MSIHC rules) to human health or 
the environment (flora, fauna, 
and water supplies) 

  

3.2 
Changes in occurrence of 
disease or affect disease vectors 
(e.g. insect or water borne 
diseases) 

  

3.3 Affect the welfare of people e.g. 
by changing living conditions?   

3.4 
Vulnerable groups of people who 
could be affected by the project 
e.g. hospital patients, children, 
the elderly etc., 

  

3.5 Any other causes   
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4. Production of solid wastes during construction or operation or 

decommissioning (MT/month) 
 

S.No. 
 

Information/Checklist 
confirmation Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

4.1 Spoil, overburden or mine 
wastes   

4.2 Municipal waste (domestic and 
or commercial wastes)   

4.3 
Hazardous wastes (as per 
Hazardous Waste Management 
Rules) 

  

4.4 Other industrial process wastes   
4.5 Surplus product   
4.6 
 

Sewage sludge or other sludge 
from effluent treatment.   

4.7 Construction or demolition 
wastes   

4.8 Redundant machinery or 
equipment   

4.9 Contaminated soils or other 
materials   

4.10 Agricultural wastes   
4.11 Other solid wastes   
 
 

5. Release of pollutants or any hazardous, toxic or noxious substances to air 
(Kg/hr) 

 

S.No. 
 

Information/Checklist 
confirmation Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

5.1 
Emissions from combustion of 
fossil fuels from stationary or 
mobile sources. 

  

5.2 Emissions from production 
processes   

5.3 
Emissions from materials 
handling including 
storage or transport  

  

5.4 
Emissions from construction 
activities including plant and 
equipment 

  

5.5 
Dust or odours from handling of 
materials including construction 
materials, sewage and waste 

  

313 674



 

----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

5.6 Emissions from incineration of 
waste   

5.7 
Emissions from burning of waste 
in open air (e.g. slash materials, 
construction debris) 

  

5.8 Emissions from any other 
sources   

 
6. Generation of Noise and Vibration, and Emissions of Light and Heat: 
 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

6.1 
From operation of equipment 
e.g. engines, ventilation plant, 
crushers 

  

6.2 From industrial or similar 
processes   

6.3 From construction or demolition   
6.4 From blasting or piling   

6.5 From construction or operational 
traffic   

6.6 From lighting or cooling systems   
6.7 From any other sources   
 
 
7. Risks of contamination of land or water from releases of pollutants into the ground 
or into sewers, surface waters, groundwater, coastal waters or the sea: 
 
S.No. 
 

Information/Checklist 
confirmation 

Yes/No Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

7.1 From handling, storage, use or 
spillage of hazardous materials   

7.2 

From discharge of sewage or other 
effluents to water or the land 
(expected mode and place of 
discharge) 

  

7.3 By deposition of pollutants emitted 
to air into the land or into water   

7.4 From any other sources   

7.5 
Is there a risk of long term build up 
of pollutants in the environment 
from these sources? 

  

 

314675



 

----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

8. Risk of accidents during construction or operation of the Project, which could affect 
human health or the environment 
 

S.No. 
 

Information/Checklist 
confirmation 
 

Yes/No 
 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

8.1 

From explosions, spillages, fires 
etc from storage, handling, use or 
production of hazardous 
substances 

  

8.2 From any other causes   

8.3 

Could the project be affected by 
natural disasters causing 
environmental damage (e.g. 
floods, earthquakes, landslides, 
cloudburst etc)?  

  

 
9. Factors which should be considered (such as consequential development) which 
could lead to environmental effects or the potential for cumulative impacts with other 
existing or planned activities in the locality 
 
S.No. 
 

Information/Checklist 
confirmation 
 

Yes/No 
 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

9.1 

Lead to development of 
supporting. lities, ancillary 
development or development 
stimulated by the project which 
could have impact on the 
environment e.g.: 
• Supporting infrastructure (roads, 
power supply, waste or waste 
water treatment, etc.) 
• housing development 
• extractive industries 
• supply industries 
• other 

  

9.2 
Lead to after-use of the site, which 
could have an impact on the 
environment 

  

9.3 Set a precedent for later 
developments   

9.4 

Have cumulative effects due to 
proximity to other 
existing or planned projects with 
similar effects 
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(III) Environmental Sensitivity 
 

S.No. Areas 
 

Name/ 
Identity 
 

Aerial distance (within 15 
km.) Proposed project 
location boundary 

1 

Areas protected under 
international conventions, 
national or local legislation for their 
ecological, landscape, cultural or 
other related value 

  

2 

 Areas which are important or 
sensitive for ecological reasons - 
Wetlands, watercourses or 
other water bodies, coastal zone, 
biospheres, mountains, forests 

  

3 

Areas used by protected, 
important or sensitive species of 
flora or fauna for breeding, esting, 
foraging, resting, over wintering, 
migration 

  

4 Inland, coastal, marine or 
underground waters   

5 State, National boundaries   

6 
Routes or facilities used by the 
public for access to recreation or 
other tourist, pilgrim areas 

  

7 Defence installations   
8 Densely populated or built-up area   

9 

Areas occupied by sensitive man-
made land uses (hospitals, 
schools, places of worship, 
community facilities) 

  

10 

Areas containing important, high 
quality or scarce Resources 
(ground water resources, surface 
resources, forestry, agriculture, 
fisheries, tourism, minerals) 

  

11 

Areas already subjected to 
pollution or environmental 
damage. (those where existing 
legal environmental standards are 
exceeded) 

  

12 

Areas susceptible to natural 
hazard which could cause the 
project to present environmental 
Problems (earthquakes, 
subsidence, landslides, erosion, 
Flooding or extreme or adverse 
climatic conditions) 
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 (IV). Proposed Terms of Reference for EIA studies 
 
 
 
 
 
 
 
 

VI(b) “I hereby given undertaking that the data and information given in the application 
and enclosures are true to the best of my knowledge and belief and I am aware that if any part 
of the data and information submitted is found to be false or misleading at any stage, the 
project will be rejected and clearance give, if any to the project will be revoked at our risk and 
cost.” 

 
Date: 
 

Place:  
Signature of the applicant 

With Name and Full Address 
(Project Proponent/Authorised Signatory) 

 
 
NOTE: 

1. The projects involving clearance under Coastal Regulation Zone Notification, 1991 
shall submit with the application a C.R.Z. map duly demarcated by one of the 
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR) 
and the recommendations of the State Coastal Zone Management Authority (at the 
stage of EC).  Sinmultaneous action shall also be taken to obtain the requisite 
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be 
located in the CRZ. 

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere 
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the 
map duly authenticated by Chief Wildlife Warden showing these features vis-à-vis the 
project location and the recommendations or comments of the Chief Wildlife Warden 
thereon (at the stage of EC).” 

3. All correspondence with the Ministry of Environment & Forests including aubmission of 
application for TOR/Environmental Clearance, subsequent clarifications, as may be 
required from time to time, participation in the EAC Meeting on behalf of the project 
proponent shall be made by the authorized signatory only.  The authorized signatory 
should also submit a document in support of his claim of being and authorized 
signatory for the specific project.” 

 
 

----------------------------------------------- 
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APPENDIX II 
(See paragraph 6) 

 
FORM-1 A (only for construction projects listed under item 8 of the Schedule) 
 
CHECK LIST OF ENVIRONMENTAL IMPACTS 
 
(Project proponents are required to provide full information and wherever necessary 
attach explanatory notes with the Form and submit along with proposed environmental 
management plan & monitoring programme) 
 

1. LAND ENVIRONMENT 
 

(Attach panoramic view of the project site and the vicinity) 
 
1.1. Will the existing landuse get significantly altered from the project that is not consistent 

with the surroundings? (Proposed landuse must conform to the approved Master Plan / 
Development Plan of the area. Change of landuse if any and the statutory approval from 
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding 
features of the proposed site (within 500 meters) and (iii) the site (indicating levels & 
contours) to appropriate scales. If not available attach only conceptual plans. 

  
  
1.2. List out all the major project requirements in terms of the land area, built up area, water 

consumption, power requirement, connectivity, community facilities, parking needs etc.  
  
  
1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to 

the proposed site? (Such as open spaces, community facilities, details of the existing 
landuse, disturbance to the local ecology). 

  
  
1.4. Will there be any significant land disturbance resulting in erosion, subsidence & 

instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc 
may be given).  

  
  
1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a 

contour map showing the natural drainage near the proposed project site) 
  
  
1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling, 

reclamation etc. (Give details of the quantities of earthwork involved, transport of fill 
materials from outside the site etc.)  
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1.7. Give details regarding water supply, waste handling etc during the construction period. 
 

  
  
1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and 

wetlands are getting modified from the proposed activity)  
  
  
1.9. Whether construction debris & waste during construction cause health hazard? (Give 

quantities of various types of wastes generated during construction including the 
construction labour and the means of disposal) 

  
  
2. WATER ENVIRONMENT 

 
2.1. Give the total quantity of water requirement for the proposed project with the breakup of 

requirements for various uses. How will the water requirement met? State the sources & 
quantities and furnish a water balance statement.  

  
  
2.2. What is the capacity (dependable flow or yield) of the proposed source of water? 
  
  
2.3. What is the quality of water required, in case, the supply is not from a municipal source? 

(Provide physical, chemical, biological characteristics with class of water quality) 
  
2.4. How much of the water requirement can be met from the recycling of treated 

wastewater? (Give the details of quantities, sources and usage)  
  
  
2.5. Will there be diversion of water from other users? (Please assess the impacts of the 

project on other existing uses and quantities of consumption)  
  
  
2.6. What is the incremental pollution load from wastewater generated from the proposed 

activity? (Give details of the quantities and composition of wastewater generated from the 
proposed activity) 
 

  
  
2.7. Give details of the water requirements met from water harvesting? Furnish details of the 

facilities created.  
  
  
2.8. What would be the impact of the land use changes occurring due to the proposed project 

on the runoff characteristics (quantitative as well as qualitative) of the area in the post 
construction phase on a long term basis? Would it aggravate the problems of flooding or 
water logging in any way?  
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2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of 

ground water; give the details of ground water table, recharging capacity, and approvals 
obtained from competent authority, if any)  

  
  
2.10. What precautions/measures are taken to prevent the run-off from construction activities 

polluting land & aquifers? (Give details of quantities and the measures taken to avoid the 
adverse impacts)  

  
  
2.11. How is the storm water from within the site managed?(State the provisions made to 

avoid flooding of the area, details of the drainage facilities provided along with a site 
layout indication contour levels)  

  
  
2.12. Will the deployment of construction labourers particularly in the peak period lead to 

unsanitary conditions around the project site (Justify with proper explanation) 
 

  
  
2.13. What on-site facilities are provided for the collection, treatment & safe disposal of 

sewage? (Give details of the quantities of wastewater generation, treatment capacities 
with technology & facilities for recycling and disposal)  

  
  
2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or 

any other use. 
  
  
3. VEGETATION 
  
3.1. Is there any threat of the project to the biodiversity? (Give a description of the local 

ecosystem with it’s unique features, if any) 
  
  
3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide a 

detailed account of the trees & vegetation affected by the project)  
  
  
3.3. What are the measures proposed to be taken to minimize the likely impacts on important 

site features (Give details of proposal for tree plantation, landscaping, creation of water 
bodies etc along with a layout plan to an appropriate scale)  

  
  
4. FAUNA 
  
4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of 

barriers for their movement? Provide the details.  
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4.2. Any direct or indirect impacts on the avifauna of the area? Provide details. 
  
  
4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on 

fauna  
  
  
5. AIR ENVIRONMENT 
  
5.1. Will the project increase atmospheric concentration of gases & result in heat islands? 

(Give details of background air quality levels with predicted values based on dispersion 
models taking into account the increased traffic generation as a result of the proposed 
constructions) 

  
  
5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous 

gases? Give details in relation to all the meteorological parameters. 
  
  
5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the 

present level of transport infrastructure and measures proposed for improvement 
including the traffic management at the entry & exit to the project site.  

  
  
5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian 

pathways, footpaths etc., with areas under each category. 
  
  
5.5. Will there be significant increase in traffic noise & vibrations? Give details of the 

sources and the measures proposed for mitigation of the above. 
  
5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in & 

ambient air quality around the project site? Provide details.  
  
6. AESTHETICS 
  
6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic 

amenity or landscapes? Are these considerations taken into account by the proponents? 
  
6.2. Will there be any adverse impacts from new constructions on the existing structures? 

What are the considerations taken into account?  
  
6.3. Whether there are any local considerations of urban form & urban design influencing the 

design criteria? They may be explicitly spelt out. 
  
6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any 

other significant features in the vicinity of the proposed site have been considered.  
  
7. SOCIO-ECONOMIC ASPECTS 
  
7.1. Will the proposal result in any changes to the demographic structure of local 

population? Provide the details. 
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7.2. Give details of the existing social infrastructure around the proposed project. 
  
7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites 

or other cultural values? What are the safeguards proposed?  
  
8. BUILDING MATERIALS 
  
8.1. May involve the use of building materials with high-embodied energy. Are the 

construction materials produced with energy efficient processes? (Give details of 
energy conservation measures in the selection of building materials and their energy 
efficiency)  

8.2. Transport and handling of materials during construction may result in pollution, noise 
& public nuisance. What measures are taken to minimize the impacts?  

  
8.3. Are recycled materials used in roads and structures? State the extent of savings 

achieved? 
  
8.4. Give details of the methods of collection, segregation & disposal of the garbage 

generated during the operation phases of the project.  
  
9. ENERGY CONSERVATION 
  
9.1. Give details of the power requirements, source of supply, backup source etc. What is 

the energy consumption assumed per square foot of built-up area? How have you 
tried to minimize energy consumption?  

  
9.2. What type of, and capacity of, power back-up to you plan to provide? 
  
9.3. What are the characteristics of the glass you plan to use? Provide specifications of its 

characteristics related to both short wave and long wave radiation?  
  
9.4. What passive solar architectural features are being used in the building? Illustrate the 

applications made in the proposed project. 
  
9.5. Does the layout of streets & buildings maximise the potential for solar energy 

devices? Have you considered the use of street lighting, emergency lighting and solar 
hot water systems for use in the building complex? Substantiate with details.  

  
9.6. Is shading effectively used to reduce cooling/heating loads? What principles have 

been used to maximize the shading of Walls on the East and the West and the Roof? 
How much energy saving has been effected?  

  
9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical 

systems? Provide technical details. Provide details of the transformers and motor 
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using 
CFC and HCFC free chillers? Provide specifications.  

  
9.8. What are the likely effects of the building activity in altering the micro-climates? 

Provide a self assessment on the likely impacts of the proposed construction on 
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creation of heat island & inversion effects?  
  
9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external 

walls; and (c) fenestration? Give details of the material used and the U-values or the 
R values of the individual components.  

  
9.10. What precautions & safety measures are proposed against fire hazards? Furnish 

details of emergency plans.  
  
9.11. If you are using glass as wall material provides details and specifications including 

emissivity and thermal characteristics. 
 

  
9.12. What is the rate of air infiltration into the building? Provide details of how you are 

mitigating the effects of infiltration. 
 

  
9.13. To what extent the non-conventional energy technologies are utilised in the overall 

energy consumption? Provide details of the renewable energy technologies used. 
 

  
10. Environment Management Plan 
  
 The Environment Management Plan would consist of all mitigation measures for each 

item wise activity to be undertaken during the construction, operation and the entire 
life cycle to minimize adverse environmental impacts as a result of the activities of the 
project. It would also delineate the environmental monitoring plan for compliance of 
various environmental regulations. It will state the steps to be taken in case of 
emergency such as accidents at the site including fire.  
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APPENDIX III 
 

(See paragraph 7 
 

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT 
 
S.NO EIA STRUCTURE CONTENTS 
   
1. Introduction • Purpose of the report 

 
• Identification of project & project proponent 
 
• Brief description of nature, size, location of the project 
and its importance to the country, region 
 
• Scope of the study – details of regulatory scoping 
carried out (As per Terms of Reference) 
 

2. Project Description • Condensed description of those aspects of the project 
(based on project feasibility study), likely to cause 
environmental effects. Details should be provided to give 
clear picture of the following: 
 
• Type of project 
 
• Need for the project 
 
• Location (maps showing general location, specific 
location, project boundary & project site layout) 
 
• Size or magnitude of operation (incl. Associated 
activities required by or for the project 
 
• Proposed schedule for approval and implementation 
 
• Technology and process description 
 
• Project description. Including drawings showing project 
layout, components of project etc. Schematic 
representations of the feasibility drawings which give 
information important for EIA purpose 
 
• Description of mitigation measures incorporated into 
the project to meet environmental standards, 
environmental operating conditions, or other EIA 
requirements (as required by the scope) 
 
• Assessment of New & untested technology for the risk 
of technological failure 
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3. Description of the 
Environment 
 

• Study area, period, components & methodology 
 
• Establishment of baseline for valued environmental 
components, as identified in the scope 
 
• Base maps of all environmental components 
 

4. Anticipated 
Environmental Impacts 
& Mitigation Measures 
 

• Details of Investigated Environmental impacts due to 
project location, possible accidents, project design, 
project construction, regular operations, final 
decommissioning or rehabilitation of a completed project 
 
• Measures for minimizing and / or offsetting adverse 
impacts identified 
 
• Irreversible and Irretrievable commitments of 
environmental components 
 
• Assessment of significance of impacts (Criteria for 
determining significance, Assigning significance) 
 
• Mitigation measures 
 

5. Analysis of Alternatives 
(Technology & Site) 

• In case, the scoping exercise results in need for 
alternatives: 
 
• Description of each alternative 
 
• Summary of adverse impacts of each alternative 
 
• Mitigation measures proposed for each alternative and 
 
• Selection of alternative 
 

6. Environmental 
Monitoring Program 
 

• Technical aspects of monitoring the effectiveness of 
mitigation measures (incl. Measurement methodologies, 
frequency, location, data analysis, reporting schedules, 
emergency procedures, detailed budget & procurement 
schedules) 
 

7. Additional Studies • Public Consultation 
 
• Risk assessment 
 
• Social Impact Assessment. R&R Action Plans 
 

8. Project Benefits •  Improvements in the physical infrastructure 
 
•  Improvements in the social infrastructure 
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•  Employment potential –skilled; semi-skilled and 
unskilled 

•  Other tangible benefits 
 

9. Environmental Cost 
Benefit Analysis 

If recommended at the Scoping stage 
 

10. EMP 
 

• Description of the administrative aspects of ensuring 
that mitigative measures are implemented and their 
effectiveness monitored, after approval of the EIA 

11 Summary & Conclusion 
(This will constitute the 
summary of the EIA 
Report ) 
 

•  Overall justification for implementation of the project 
 
•  Explanation of how, adverse effects have been 
mitigated 
 

12. Disclosure of 
Consultants engaged 
 

•  The names of the Consultants engaged with their 
brief resume and nature of Consultancy rendered 
 

 
 
 

APPENDIX III A 
 

(See paragraph 7) 
 

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT 
 

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4 
size pages at the maximum. It should necessarily cover in brief the following Chapters of the 
full EIA Report: - 
 
1. Project Description 

2. Description of the Environment 

3. Anticipated Environmental impacts and mitigation measures 

4. Environmental Monitoring Programme 

5. Additional Studies 

6. Project Benefits 

7. Environment Management Plan 
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APPENDIX IV 

 
(See paragraph 7) 

 
PROCEDURE FOR CONDUCT OF PUBLIC HEARING 

 
1.0  The Public Hearing shall be arranged in a systematic, time bound and 
transparent manner ensuring widest possible public participation at the project site(s) or in its 
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the 
Union Territory Pollution Control Committee (UTPCC). 
 
2. 0  The Process: 
 
2.1  The Applicant shall make a request through a simple letter to the Member 
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose 
jurisdiction the project is located, to arrange the public hearing within the prescribed 
statutory period. In case the project site is covering more than one District or State or Union 
Territory, the public hearing is mandated in each District, State or Union Territory in which the 
project is located and the applicant shall make separate requests to each concerned SPCB or 
UTPCC for holding the public hearing as per this procedure. 
 
2.2  The Applicant shall enclose with the letter of request, at least 10 hard copies 
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic 
structure given in Appendix III including the Summary Environment Impact Assessment 
report in English and in the official languageof the state/local language, prepared strictly in 
accordance with the Terms of 
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange 
to forward copies, one hard and one soft, of the above draft EIA Report along with the 
Summary EIA report to the following authorities or offices, within whose jurisdiction the project 
will be located: 
 

(a)  District Magistrate/District collector/Deputy commissioner/s 
(b)  Zila Parishad or Municipal Corporation or Panchayats Union 
(c)  District Industries Office 
(d) Urban Local Bodies (ULBs) / PRIs Concerned / Development authorities. 
(d)  Concerned Regional Office of the Ministry of Environment and Forests 
 

2.3  On receiving the draft Environmental Impact Assessment report, the abovementioned 
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their 
respective jurisdictions requesting the interested persons to send their comments to the 
concerned regulatory authorities. They shall also make available the draft EIA Report for 
inspection electronically or otherwise to the public during normal office hours till the Public 
Hearing is over.  
 
2.4  The SPCB or UTPCC concerned shall also make similar arrangements for 
giving publicity about the project within the State/Union Territory and make available the 
Summary of the draft Environmental Impact Assessment report (Appendix III A) for 
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inspection in select offices or public libraries or any other suitable location etc. They shall also 
additionally make available a copy of the draft Environmental Impact Assessment report to the 
above five authorities/offices as given in para 2.2. 
  
3.0  Notice of Public Hearing: 
 
3.1  The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date, 
time and exact venue for the conduct of public hearing within 7(seven) days of the date of 
receipt of the draft Environmental Impact Assessment report from the project proponent, and 
advertise the same in one major National Daily and one Regional vernacular Daily / Official 
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for 
furnishing their responses; 
 
3.2  The advertisement shall also inform the public about the places or offices where 
the public could access the draft Environmental Impact Assessment report and the Summary 
Environmental Impact Assessment report before the public hearing. In places where the 
newspapers do not reach, the Competent Authority should arrange to inform the local public 
about the public hearing by other means such as by way of beating of drums as well as 
advertisement / announcement on radio / television. 
 
3.3  No postponement of the date, time, venue of the public hearing shall be undertaken, 
unless some untoward emergency situation occurs and then only on the recommendation of 
the concerned District Magistrate/District collector/Deputy Commissioner,  the postponement 
shall be notified to the public through the same National and Regional vernacular dailies and 
also prominently displayed at all the identified offices by the concerned SPCB or Union 
Territory Pollution Control Committee; 
 
3.4  In the above exceptional circumstances, fresh date, time and venue for the public 
consultation shall be decided by the Member – Secretary of the concerned SPCB or UTPCC 
only in consultation with the District Magistrate/District collector/Deputy Commissioner and 
notified afresh as per procedure under 3.1 above. 
 
4.0  Supervision and Presiding over the Hearing: 
 
4.1  The District Magistrate/District collector/Deputy Commissioner or his or her 
representative not below the rank of an Additional District Magistrate assisted by a 
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing 
process. 
  
5.0  Videography 
 
5.1  The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy 
of the videotape or a CD shall be enclosed with the public hearing proceedings while 
Forwarding it to the Regulatory Authority concerned. 
 
6.0  Proceedings 
 
6.1  The attendance of all those who are present at the venue shall be noted and 
annexed with the final proceedings. 
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6.2  There shall be no quorum required for attendance for starting the proceedings. 
 
6.3  A representative of the applicant shall initiate the proceedings with a presentation 
on the project and the Summary EIA report. 
 
6.4  Persons present at the venue shall be granted the opportunity to seek information or 
clarifications on the project from the Applicant. The summary of the public  
hearing proceedings accurately reflecting all the views and concerns expressed shall be 
recorded by the representative of the SPCB or UTPCC and read over to the audience at the 
end of the proceedings explaining the contents in the local/vernacular language and the 
agreed minutes shall be signed by the District Magistrate/District collector/Deputy 
Commissioner or his or her representative on the same day and forwarded to the 
SPCB/UTPCC concerned. 
 
6.5  A Statement of the issues raised by the public and the comments of the Applicant shall 
also be prepared in the local language or the Official State language, as the case may be, and 
in English and annexed to the proceedings: 
 
6.6  The proceedings of the public hearing shall be conspicuously displayed at the 
office of the Panchyats within whose jurisdiction the project is located, office of the 
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the 
SPCB or UTPCC . The SPCB or 
UTPCC shall also display the proceedings on its website for general information. Comments, 
if any, on the proceedings which may be sent directly to the concerned regulatory authorities 
and the applicant concerned. 
 
7.0  Time period for completion of public hearing 
 
7.1  The public hearing shall be completed within a period of 45 (forty five) days from 
date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC 
concerned shall sent the public hearing proceedings to the concerned regulatory authority 
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be 
provided to the project proponent.The applicant may also directly forward a copy of the 
approved public hearing proceedings to the regulatory authority concerned along with the final 
Environmental Impact Assessment report or supplementary report to the draft EIA report 
prepared after the public hearing and public consultations incorporating the concerns 
expressed in the public hearing along with action plan and financial allocation, item-wise, to 
address those concerns.”. 
 
7.2  If the SPCB or UTPCC fails to hold the public hearing within the stipulated 
45(forty five) days, the Central Government in Ministry of Environment and Forests for 
Category ‘A’ project or activity and the State Government or Union Territory Administration 
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other 
agency or authority to complete the process, as per procedure laid down in this notification. 
 
 

 
 

APPENDIX –V 
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Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

(See paragraph 7) 
 

PROCEDURE PRESCRIBED FOR APPRAISAL 
 
1.  The applicant shall apply to the concerned regulatory authority through a simple 
communication enclosing the following documents where public consultations are mandatory: 
  
•  Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft 

copy)] 
•  A copy of the video tape or CD of the public hearing proceedings 
•  A copy of final layout plan (20 copies) 
•  A copy of the project feasibility report (1 copy) 
 
2.  The Final EIA Report and the other relevant documents submitted by the applicant 
shall be scrutinized in office within 30 days from the date of its receipt by the concerned 
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be 
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC 
enclosing a copy each of the Final EIA Report including the public hearing proceedings and 
other public responses received along with a copy of Form -1or Form 1A and scheduled date 
of the EAC /SEAC meeting for considering the proposal. 
 
3.  Where a public consultation is not mandatory, the appraisal shall be made on the basis 
of the prescribed application Form 1 and EIA report, in the case of all projects and activities 
other than Item 8 of the Schedule. In the case of Item 8 of the Schedule, considering its 
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or 
activities on the basis of Form 1, Form 1A and the conceptual plan and make 
recommendations on the project regarding grant of environmental clearance or otherwise and 
also stipulate the conditions for environmental clearance.”  
 
4.  Every application shall be placed before the EAC/SEAC and its appraisal completed 
within 60 days of its receipt with requisite documents / details in the prescribed manner. 
 
5.  The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of 
the EAC /SEAC meeting for considering the project proposal. 
 
6.  The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the 
meeting and displayed on the website of the concerned regulatory authority. In case the 
project or activity is recommended for grant of EC, then the minutes shall clearly list out the 
specific environmental safeguards and conditions. In case the recommendations are for 
rejection, the reasons for the same shall also be explicitly stated. 
 
Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 

3, Sub-section (ii) vide notification number S.O. 1533 (E), dated 14th September, 2006 
and amended vide S.O. 1737 (E), dated the 11th October, 2007. 

 
 
 

APPENDIX VI 
 

(See paragraph 5) 
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----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

 
COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL 
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT 
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE 
CONSTITUTED BY THE CENTRAL GOVERNMENT ` 
 
1.  The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal 
Committees (SEACs) shall consist of only professionals and experts fulfilling the following 
eligibility criteria: 
 
Professional: The person should have at least (i) 5 years of formal University training in the 
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering 
/Technology/Architecture disciplines, 4 years formal training in a professional training course 
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree, 
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University 
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and 
pass examinations conducted by the concerned professional association (e.g. Chartered 
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University 
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience 
gained by them in their respective fields will be taken note of. 
 
Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant 
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at 
least 10 years of relevant experience. 
 
Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a 
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed 
up to 75 years 
 
2. The Members of the EAC shall be Experts with the requisite expertise and experience 
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are 
not available, Professionals in the same field with sufficient experience may be considered: 
 
•  Environment Quality Experts: Experts in measurement/monitoring, analysis and 
interpretation of data in relation to environmental quality 
 
•  Sectoral Experts in Project Management: Experts in Project Management or 
Management of Process/Operations/Facilities in the relevant sectors. 
 
•  Environmental Impact Assessment Process Experts: Experts in conducting and 
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental 
Management Plans (EMPs) and other Management plans and who have wide expertise and 
knowledge of predictive techniques and tools used in the EIA process 
 
•  Risk Assessment Experts 
 
•  Life Science Experts in floral and faunal management 
 
•  Forestry and Wildlife Experts 
 

331 692



 

----------------------------------------------------------------------------------------------------------------------------------------------------------------------- 

I; II; III (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv) 

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII  of the Notification, S.O. 3067(E) dated 01.12.2009 of the 
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and 
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC 
notification S.O.1533(E) dated 14.09.2006  

•  Environmental Economics Expert with experience in project appraisal 
3.  The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However 
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting 
of the Committee. 
4.  The Chairperson shall be an outstanding and experienced environmental policy expert 
or expert in management or public administration with wide experience in the relevant 
development sector. 
5.  The Chairperson shall nominate one of the Members as the Vice Chairperson who 
shall 
preside over the EAC in the absence of the Chairman /Chairperson. 
6.  A representative of the Ministry of Environment and Forests shall assist the Committee 
as its Secretary. 
7.  The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 
3 (three) years each. 
8.  The Chairman / Members may not be removed prior to expiry of the tenure without 
cause and proper enquiry. 
 

----------------------------------------- 
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To, 
Date: 20.10.2021

The Chairman,
State Environmental Impact Assessment Authority, Bays No. 55 -58, ParyatanBhawan, 1st floor,Sector -2, Panchkula, Haryana.

Subject: Request for consideration ofamendment in EC and EC validity extension 
for M/s JSM Foods Private Limited located at MandoliGhaggar East Block/ YNR B- 

3 over an area of 20.18 Ha. in District Yamuna Nagar, Haryanaproposed by JSM 

Food Private Limited.

Reference: 

1. EC Letter No SEIAA/HR/2016/989 Dated: 21.12.2016 

2. DMG/HY/CONT/M.G. EAST BLOCK/YNR B-3/2015/516 dated 05.02.2021 

Dear Sir, 

We, M/s. JSM Foods Pvt. Ltd., have been granted the Letter of Intent(LOI) by the 
Director General, Mines and Geology department,Haryanavide letter no 

DMG/HY/cONT/M.G.EAST BLOCK/YNR B-3/2015/3915 dated 19.06.2015 for the 

mineral sand.

Mining plan for the mineral sand has been approved by the Department of Mines and 

Geology, Haryana vide letter no DMG/HY/M/YNR B-3/2015 454-455 dated 08.01.2016

for production of 08,50,000 MTPA of sand mineral.

M/s JSM Foods Private Limited obtained Environmental Clearance fromState

Environment Impact Assessment Authority (SElIAA) for Mining of Sand (Minor Mineral) 

only for five years (valid upto 21.12.2021)at MandoliChaggar East Block/ YNR B-3 
over an area of 20.18 Ha. in District Yamuna Nagar, Haryana vide Letter

No:SEIAA/HR/2016/989 Dated 21.12.2016 for the production capacity of 08,50,000

MT per annum, afterobtaining Consent to Operate from the Haryana State Pollution 

ControlBoard mining operation was commenced on 18.06.2017. 

M/s P.S. Buildtech having their mining lease on the downstream side of the contractor

firm namely M/s JSM Foods Private Limited informed that the mining area also has 

Boulder and Gravel along with Sand and sought permission for the grant of mineral 

concession for said newly discovered mineral for which they will pay all applicable 

dues/ royalty i.e. for mining and disposal of boulder and gravel mineral. 

Upon seeking detailed reports about the availability of new mineral (whichwas not part 

of existing LOI granted) by a team of officers, it was revealed thatmixed material/ 

Boulder, Gravel and Sand (BGS) was found in the lease area (MandoliGhaggar (East) 
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Block 3) of said contractor aswell as in the nearby upstream mining area of M/s JSM foods Pvt. Ltd, inMandoliGhaggar(West) Block 4.In case of mines in thevillage 
MandoliGhaggar [MandoliGhaggar (West) Block-4 and MandoliGhaggar [East) Block- 3] 
it was found that Boulder/Gravel was 27.45 % ofoverallmineral. 

A show cause notice has been issued by the Mining department vide letter no 

DMG/HY/CONT./M.G. East Block/YNR B-3/2015 for M/s jSM Food Pvt. Ltd. and asked 
to submit the reply for misuse of e-Rawaana by sale of sand to the processing unit 

screeningplant/stone crusher as the processing unit not required sand as the raw 

material). 

M/s JSM Foods Private Limited, vide letter dated 25.09.2020 submittedapplication for 

the grant of LOI for the additional mineral as per the Mineral Concession Rule for the 

said newly discoveredmineral, for which they will pay all applicable dues/ royalty i.e. 

for the miningand disposal of boulder and gravel mineral.

The mining department has been considered the fact as per the rule 56 (17) and 56 (19) 

of Rules, 2012 i.e."any mineral concession holder finds any other minor mineral not 

granted under said concession, the discovery of same shall be reported without any 

delay to the Director or an officer authorized by him and shall not win or dispose of 

the same without obtaining a separate mineral concession from the Director "Rule 

56 (19) further"provides that where the newly discovered minor mineral is not 

available in sufficient quantity and the grant ofa separate mininglease/contractis 

not found justified, the Director may allow the lessee/ contractor to excavate and 

dispose of such newly discovered mineral by issuing a separate permit in Form 

PIM-B' on payment of advance royalty at the rates prescribed in the First Schedule. 

The royalty payable for the newly discovered minor mineral and prorated 

contribution to the R & R Fund shall be in addition to the dead rent/ contract

money/ contribution to the R &R Fund for the mineral already granted on mining

lease/contract/permit. The mineral concession holder shall also be liable to pay all

other sums as prescribed for disposal of the mineral as if the same had been 

allowed under a regular mineral concession". The contractor has beengranted the 

permission/ mining contractwith additional conditions for the period co-terminus with 

contract of existing mining contract granted for sand mineral (Mining Department letter 

is attached).

There will be no change in the production capacity, mining methodology, lease area, 

mining machinery etc. for which environment clearance has been granted by SElAA 

Haryana.

Now, M/s JSM Foods Private Limitedrequesting you to please consider the case for EC 

amendment and validity 
extension. 

For M/s JSM Foods Privatekimited

(Authorizéd Signatorý)
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JSM FOODS PVL, LTD. 
WZ/92, BASIE DARAPUR. 1 FLOOR, NEAR SENIOR SECONDARY SCHooL, NEW DELHI-11OI 

To, 
Date: 11.11.2021 

The Member Secretary. 

State Environment Impact Assessment Authority, 
Bays No.:55-58, Paryatan Bhawan, 
1 Floor, Sector-2, Panchkula Haryana 

Sub: Demand Draftfor the Scrutinyfees for Proposed "Amendment in EC and EC validity 
extension for the Sand mine of M/s JSM Foods Private Limited located at Mandoli 

Ghaggar ast Block/ YNR B-3" situated at Village- Mandolai Ghaggar East Block 
YNR B-3, Tehsil- Chhachroli District- Yamunanagar, Haryana over an area of 20.18 
ha proposed by M/s JSM Foods Private Limited.

Ref: Haryana GoveramentGazette Notificationdated 14.10.2021.

Dear Sir, 

In regards to the above mentioned subject and reference, we are submitting the Demand
draft of the scrutiny fees for Proposed "Amendment in EC and EC validity extension for 
the Sand mine of M/s JSM Foods Private Limited located at Mandoli Ghaggar East Block/ 
YNR B-3situated at Village Mandolai Ghaggar East Block YNR B-3, Tehsil- 

Chhachroli District- Yamunanagar, Haryana over an area of 2018 ha proposed by M/s 
JSM FoodsPrivateLimited, The estimatecost of our projectis INR 3.0 Cr. Hence, we are 
submitting Demand draft of Rs. 1.50 Iakh (Rupees One Lakh FiftyOnly).Demand Draft
(original)dated 02.11.2021 vide DD No. 000663is enclosed as Annexure.

We request you to kindly process our application for issuance Amendment and Extension of 

validityEnvironment Clearance for our above mentionedprojectat the earliest. 

For 
JSM 

FOODS

PVTLTDD

Asss,

**** Receint o. 

M/s JSM Foods Private Limited

(Authorized Signatory) Pe wipt troKecere{ 

Pato3 12 

5esbinen

OuJIAU 8Jeis 
eue 
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JSM FOODS PRIVATE LIMITED 
Regd. Of. : WZ-932/16, Ground Floor, Near MCD School, Village Basai,

Darapur, West Delhi, New Delhi 110015 

CORR. ADD. 676, Sector-13, Urban Estate, Karnai (Hr,) 132001
To, 

Ref. No. Date 28/2/2-2
The Chairman

SEIAA, Haryana
Bays No. 55-58, Ist Floor, 

Sector-02, Paryatan Bhawan,

Panchkula, Haryana

Subject. Issuance of Corrigendum in the subject for already issued Ee dated 

21/12/2016 in the respect of J.SM. Foods Pvt. Ltd.- Mandoli Gagghar East 

Reference: EC Letter No. SEIAA/HR/2016/989 dated 21.12.2016 

Respected Sir, 

I wish to submit that your good self was kind enough for issuing the E.C. to 

the _ubject mention project vide SEIAA office letter SEIAA/HR/2016/989 
Date 

21.12.2016. The under signed was issued lease, by way of E auction for mining of Minor 

Minerals in Block no. YNR B-3 Yamuna Naga 

Due to some oversight (may be at our level) the words of Bolder & Gravel stood missed. It is 

pertinent to submít that Bolder, Gravel & Sand is covered under the definition of minor 

minerals as stood reflected in the MMRD. It is further intimated that the under signed has 

been given mining contract for the block no YNR B-3, for extraction of minor minerals 

keeping in view the above and cited details it is humbly requested that the words & 

expression "Bolder & Gravel" need to be incorporated besides sand being all are covered

under the definition of minor minerals. It is again humbly submitted to issue a needful 

corrigendum for adding Bolder & Gravel besides Sand in the existing EC. 

Needful may kindly be done at the earliest. Thanking you in anticipation of a positive 

response. 

Yours Faithfully, 

For JSM Foods Private Limited 

Kerened

AS5es5 

Recem '4 

ujA 
Authorized Signatory 

Enclosure: 

1. E-Auction Notice 

LOI 2. 
3. EC Letter 

4. DMG Letter for Addition of Boulder & Gravel 
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JSM FOODS PRIVATE LIMlTED 
Kega. Off. : WZ-932/16, Ground Floor. Near MCO School, Village Dd2d 

Darapur, West Delhi, New Delhi 110013 

CORR, ADD. : 676, Sector-13, Urban Estate, Karnal (Hr) 15200 

Rei. No. To, 
Date./e1/pe2 

The Chairman 

SEIAA, Haryana 

Bays No. 55-58, IstFloor,

Sector-02, Paryatan Bhawan,

Panchkula, Haryana

Subject-Revised Application for Isuance of Corrigendum in the subject for 

already issued E.C. dated-21/12/2016 in the respect of J.SM. Foods

Pvt. Ltd.- MandoliGaggharWest 

Reference: EC Letter No. SEIAA/HR/2016/985 dated 21.12.2016

Respected Sir, 

I wish to submit that your good self was kind enough for issuing the 

EC. to the subject mention project vide SEIAA office letter SEIAA/HR/2016/985 

Date 21.12.2016. The under signed was issued lease by way of E auction for mining

of Minor Minerals in Block no. YNR B-4Yamuna Nagar.

Due to some oversight (may be at our level) the words of Bolder& Gravel

stood missed. It is pertinent to submit that Bolder, Gravel & Sand is covered under

the definition of minor minerals as stood reflected in the MMRD. Ilt is further

intimated that the under signed has been given mining contract for the block no YNR 
B-4, for extraction of minor minerals keeping in view the above and cited details it is 
humbly requested that the words & expression "Bolder & Gravel"need to be 
incorporated besides sand being all are covered under the definition of minor 
minerals.It is again humbly submitted to issue a needful corrigendum for adding 
Bolder&Gravel besides Sand in the existing EC. 

,cnt 

ent Authorecere

uouIAU 

ON 1diaoey/ 
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Needful may kindly be done at the earliest.Thanking you in anticipation or a 

positive response. 

YoursFaithfully, 
For JSM Foods Private Limited

Authorfzed Signatory 

Enclosure: 

1. E-Auction Notice vide memo number DMG/HY/e Auction/YNR/2015/2150 
Dated:27th April, 2015 

2. LOlissued by DMG vide memo no.DMG/HY/Cont/ MG West Block/ YNR B4 
/2015/3918 Dated: 19.06.2015 

3. EC Letterissued by SEIAA Haryana vide letter no. SElAA/HR/2016/985, Dated: 
21.12.2016 

4. DMG Letter for Addition of Boulder & Gravel issued by DMG vide memo no. 
DMG/HY/Cont/MG West Block/ YNR B-4/2015/145Dated:05.01.2022 
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State Environment Impact Assessment Authority' Haryana,
Bays No.55-58, PrayatanBhawan, Sector-2 Panchkula.

T elt O 17 2-2565232, 40 439 56
E-mail Id: .e iritt'l L.i1', ,t lrtr...1'r . 

jlr

To

Memo No: SEIAA/HR/2o221 ISPI Date: olll"l)"2L

M/s JSM Foods Pvt. Ltd.
WZl932, Basie Darapur, lst floor,
Near Senior Secondary school, New Delhi -l10015

Subject:

Extension of validitv of Environment Clea rance (EC).

This has reference to your Proposals No. SIA/HR/M1N125734212022 dated

08.03.2022 and SIA/HRA4IN/276004/2022 dated 02.06.2022 for obtaining

addition of Boulder & Gravel in the earlier EC and Extension of validity of EC

along with submission of required Scrutiny Fee amounting of Rs.1,50,000/- vide

DD No. 000454 Dated 22.06.2022 & Rs. 1,50,000/- bearing No. 000663 dated

02.11.2021 in compliance of Haryana Govemment, Environment & Climate Change

Notification No. DE&CCFU3060 dated 14'h October, 2021. The proposal has been

appraised as per prescribed procedure in the light of provisions under the EIA

Notification, 2006 on the basis of the mandatory documents enclosed with the

application viz. Replenishment Study Report, Approved Mining Plan and additional

clarifications furnished in response to the observations of the State Expert Appraisal

Committee (SEAC) constituted by MoEF& CC, Gol vide their Notification dated

21.02.2022, in its meeting held on 29.06.2022, 25.07.2022, 23.08.2022 &

30.08.2022.

It is inter-alia, noted that the project involves the addition of Boulder & Gravel in

the earlier EC and Extension of validity of Environment Clearance (EC) for the

project located at Mandoli Ghaggar East Block / YNR B-3 located at Village

Mandoli Ghaggar East, Tehsil Chhachhrauli District Yamuna Nagar, Haryana over

an area of 20. 1 8 Ha. With production capacity of 08,50,000 TPA.

The State Expert Appraisal Committee, Haryana after due consideration of the

relevant documents submitted by the project proponent and additional clarification

2

3

EC for Boulder, Gravel and Sand Minor Mineral Project located at
Mandoli Ghaggar East Block / YNR B-3 located at Village Mandoli
Ghaggar east Tehsil Chhachhrauli District Yamuna Nagar' Haryana
over an area of 20.18 Ha. With production capacity of 08,50,000 TPA

- Resardins addition of Boulder & Gravel in the earlier EC and

t.
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furnished in response to its observations, have recommended proposals for

Addition of (minor mineral) Boulder And Gravel" in earlier Environmental

Clearance and for grant od Extension of validity in EC as per Director

General, Mines and Geology Department letter No. DMG/ HY/Cont. /IVIG East

Block/YNR B.-312015/142 dated 05.01.2022 subject to the outcome of the

decision of Hon'ble Punjab and Haryana High Court in CWP No. 10595 of

2022 as well as Hon'ble NGT in OA No. 423 of 2022 as well as any Court of

Law and Honoble NGT.

The recommendations of SEAC were laken up in the t4dh meeting of SEIAA held

on 20.09.2022; The Authorifii after perusal of relevont record & evamination of

facts, arrived at the conclusion that the proiect proponent to be granted exlension

of vatidiS in the earlier Envirunment Clearance (dated 21.12.2016) as per the

approved and accepted mining plan by DMG Haryana.

It is pertinent to mention thut one year Zero petiod conveyed by MoEF vide

NotiJication No. 5,O.221 (E) dated ldh January, 2021 for the Covid Period

concess ion also stunds included/covered.

Therefore, the Authority decided to extend the volidity of the eristing EC upto

20.12.2026 i.e. as per the approved Mining Plan dated 12.10-2021 issued by Mines

& Geologt Department, Haryana,

Ir is further relevant to place on the recortl that the AuthoriSt in its 14th

Meeting held on 09.09.2022 in respect of ltem No. 18, decided to ollow addition of

Boulder & Gravel in the EC dated 21.12.2016 of the Proiect Proponent, in

pursuance to the letter duted 12.10.2021 & 05.01.2022 issued by Mines & Geologt

Department, Haryana and the recommendation made by SEAC in its 246th Meeting

held on 23.08.2022.

Atthough, the decision of the Authority was uploaded on PARIVESH Web

Portal, but letter for the same could not be issued till 13.09.2022 (process was under

way), when Hon'ble Punjab & Haryana High Court inCWP No. 10588 of 2022

titled as M/s Gansa Yamuna Minine Co. V/s State of Haryana & Ors made certain

obseruations vide order dated 1 3 .09.2022 in reeard to Minine ofBoulders & Gravels at

the site beins used for Sand Minins bv the Pro iect P nent.

In view of the above, The Authority decided to list again the Item No. 18 of

145th Meeting in its 146'h Meeting held on 20.09.2022 to take a holistic &

comprehensive view of the facts mentioned above.

The Authority keeping in view, the recommendations of the SEAC and

4.
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observation of Hon'ble Punj ab & Haryana High Court in the above mentioned case

alongwith perusal of record, details received from Mines & Geology Department,

Haryana decided as under:

1 . Proposal for the extension of validity of EC dated 21.12.2016 allowed to be

extended ril|20.12.2026 as per the approved Mining Plan issued by Mines &

Geology Department, Haryana.

2. Decision to add Boulders & Gravels as allowed in 145th Meeting will stand

allowed with the condi tions as made in the CWP No. 10588 of 2022 titled as

I\4/s Ganga Yamuna Mining Co. V/s State of Haryana & Ors made certain

observations vide order dated 13.09.2022.

Order dated 13.09.2022 is reproduced for the information & strict

compliance of the Project Proponent:

CM- 1 4 I 69-CWP -2022 inl & CWP- 1 05 88-2022

M/S GANGA YAMUNA MINING CO. V/S STATE OF HARYANA & ORS

On the asking of the Court, Mr. Deepak Bhardwai, DAG, Haryana,
accepts notice on behalf of the State of Haryana. Counsel for the State
submits lhat in the light of the order passed by the National Green
Tribunal, tlated 31.05.2022, the contractors have been restrained from
mining boulders and gravel in the three contact areas. They are, lherefore,
now required to extract only sand.

This fact is disputed by the learned senior counsel for the applicant -
petitioner.

To put the things to rest especially in lhe light ofthe order passed by the

National Green Tribanal, dated 31.05.2022, mining of boulders and gravel

from the three controcl sites shall remain stayed till further orders,

Applicotion stands disposed of accortlingly.

cwP-t0588-2022

Reply to the writ petition beJiled within a period of four weeks with a
copy in advance to the counselfor the petitioner.

Counsel for lhe petilioner has not file the process fee and therefote,
responclents No.4 snd 5 could nol be served. Process dasti only to effict
service upon the said respondents for 03.11.2022.

It is made cleur that in case the private respondents are not served for
the nevt date of hearing, the Court would consider vacating the stty
granted today.

13.09.2022 (AUGUSTINE GEORGE MASIH)
JUDGE

( ALOK JAIN)
JUDGE

In view of the above, Project Proponent is directed to ensure strict compliance
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of the directions made above without any exception, till the final outcome of the

pending proceedings in the Hon'ble NGT & Hon'ble Punjab &Haryana High Courl.

NOTE: The Authority deem it appropriate to again to clarifu that the project

proponent shall not undertake mining of Boulder & Gravel in the allotted mining

areas, despite the facts that extension of validity in the earlier EC dated 21.12.2016 &

addition of these items have been allowed by SEIAA to the Project Proponent.

lW'
(Pardeep'Kumar' IAS)

Member Secretary,
State Level Environment Impact

olCAssessment Authority, Haryana, Panch

6r,&-I ru, : {erl}s lH[ lL.rLl W I L' I s 88 Dl:'*
A copy of the above is forwarded to the following:

1. Director (IA Division), MoEF & CC, Gol, Indira Paryavaran Bhavan, Zor bagh
Road-New Delhi-1 10003.

2. Chairman, State Environment Impact Assessment Authority, Bay No. 55-58,
Prayatan Bhawan, Sector-2, Panchkula, Haryana

3. Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula.

4. Director, Environment & Climate Change Department, Haryana, Bay No. 55-58,

Prayatan Bhawan, Sector-2, Panchkula, Haryana

5. Director General, Mines & Geology Department, Haryana

6. Regional Ofhce, Ministry of Environment, Forests & Climate Change, Govt. of
India, Bay's No. 24-25,Sector 31-A, Dakshin Marg, Chandigarh-160018.

7. Concemed File/ Office Copy

0lrvl
lPardeefKumar' IAS)

Member Secretary,
State Level Environment ImPact

o1 Assessment Authority, Haryana, Panchkula.
@-

l<da*
lblL,zL
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, PrayatanBhawan, Sector-2 Panchkula.

"t el: 017 2 -2 565232, 40 439 56
E-mail Id:

Memo No: sErAA/rrR/2o2y l{99 Date: o*11"1 t*21.

To

M/s JSM Foods Pvt. Ltd.
W4932, Basie Darapur, lst floor,
Near Senior Secondary school, New Delhi -110015

Subject: EC for Boulder, Gravel and Sand Minor Mineral Project located at
Mandoli Ghaggar West Block / YNR B-4 at Village Mandoli Ghaggar
west Tehsil Chhachhrauli District YamunaNagar, Haryana over an
area of 25.56 Ha With production capacity of 11,91,000 TPA - -
Regardins addition of Boulder & Gravel in the earlier EC and
Extension of validi8 of Environment Clearance (EC).

This has reference to your Proposals No. SIA/HR/IvI1N127611112022 dated

02.06.2022 & SIA/ HR/MIN/25831612022 dated 08.03.2022 for obtaining addition

of Boulder & Gravel in the earlier EC and Extension of validity of EC under

category 1(a) of EIA Notification dated 14.09.2006 along with submission of

required Scrutiny Fee amounting of Rs.1,50,000/- vide DD No. 000455 Dated

22.06.2022 & Rs. 1,50,000/- bearing No. 000664 dated 02.11.2021 in compliance of

Haryana Govemment, Environment & Climate Change Notification No.

DE&CCFV3060 dated l4th October, 2021.The proposal has been appraised as per

prescribed procedure in the light ofprovisions under the EIA Notification, 2006 on

the basis of the mandatory documents enclosed with the application viz.

Replenishment Study Report, Approved Mining Plan and additional clarifications

fumished in response to the observations of the State Expert Appraisal Committee

(SEAC) constituted by MoEF& CC, GoI vide their Notification dated 21.02.2022, in

its meeting held on 29.06.2022, 25.07 .2022, 23.08.2022 & 30.08.2022.

It is inter-alia, noted that the project involves the addition of Boulder & Gravel in

the earlier EC and Extension of validity of Environment Clearance (EC) for the

project located at Mandoli Ghaggar West Block / YNR B-4 at Village Mandoli

Ghaggar West Tehsil Chhachhrauli District Yamuna Nagar, Haryana over an area of

25.56 Ha With production capacity of 1 1 ,91,000 TPA..

The State Expert Appraisal Committee, Haryana after due consideration of the

1.

.,

3.
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relevant documents submitted by the project proponent and additional clarification

fumished in response to its observations, have recommended proposals for

Addition of (minor mineral) Boulder And Gravel" in earlier Environmental

Clearance and for grant od Extension of validity in EC as per Director

General, Mines and Geology Department letter No. DMG/ HY/Cont. /MG West

Block/YNR B-4120151145 dated 05.01.2022 subject to the outcome of the

decision of Hon'ble Punjab and Haryana High Court in CWP No. 10595 of

2022 aswell as Hon'ble NGT in OA No. 423 of 2022 aswell as any Court of

Law and Hon'ble NGT

The recommendations of SEAC were taken up in the 14dh meeting of SEIAA hettt

on 20.09.2022; The Authority after perusal of relevant record & eramination of

facts, arrived at the conclusion thot the project proponent to be granted extension

of validily in the earlier Environment Clearunce (dalecl 21.12.2016) as per the

approved and accepted mining plan by DMG Haryana.

It is pertinent to mention lhat one year Zero period conveyed by MoEF vide

NotiJication No. 5.O.221 (E) ttatett ldh Jonuary, 2021 for the Covitl Periotl

concession also stands inclutled/covered.

Therefore, the Authority decided to extend the validity of the existing EC upto

20.12.2026 i.e. as per the approved Mining Plan dated 12.10.2021 issued by Mines

& Geologt Deparlment, Haryana.

It is further relevanl to place on the record thal lhe Authority in its 14!h

Meeting held on 09.09.2022 in respect of hem No. 19, decided to ullow addition of

Boulder & Gravel in the EC dated 21.12.2016 of the Project Proponent, in

pu$uance to the letter dated 12.10.2021 & 05.01.2022 issued by Mines & Geologt

Department, Haryana and the recommendation made by SEAC in its 24dh Meeting

held on 23.08.2022.

Although, the decision of the Authori4, was uploaded on PARIVESH Web

Portal, but letter for the same could nol be issued till 13.09.2022 (process was under

way), when Hon'ble Punjab & Haryana High Court in CWP No. 10588 of 2022

titled as I\4/s Ganea Yamuna Minins Co. V/s State of Haryana & Ors made certain

observations vide order dated 13.09.2022 inresard to Mining of Boulders & Gravels at

the site being used for Sand Minine by the Proiect Proponent.

In view of the above, The Authority decided to list again the Item No. 18 of

145'h Meeting in its 146'h Meeting held on 20.09.2022 to take a holistic &

comprehensive view of the facts mentioned above.
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The Authority keeping in view, the recommendations of the SEAC and

observation of Hon'ble Punj ab & Haryana High Court in the above mentioned case

alongwith perusal of record, details received from Mines & Geology Department,

Haryana decided as under:

l. Proposal for the extension of validity of EC dated 21.12.2016 allowed to be

extended till 20.12.2026 as per the approved Mining Plan issued by Mines &

Geology Department, Haryana.

2. Decision to add Boulders & Gravels as allowed in l45th Meeting will stand

allowed with the conditions as made in the CWP No. 10588 of 2022 titled as

M/s Ganga Yamuna Mining Co. V/s State of Haryana & Ors made cerlain

On the asking of the Court, Mr. Deepak Bhardwaj, DAG, Haryana,
dccepts nolice on behalf of the State of Haryana. Counsel for the Stale
submits thst in the light of the order passed by the National Green
Tribunal, dated 31.05,2022, the contractors have been restrained from
mining boulders and gravel in the three contact areas. They are, lherefore,
now required to extract only sand.

This fact is dispuled by the learned senior counsel for the applicant -
petitioner.

To put the things to resl especially in lhe light ofthe order passed by the
National Green Tribunal, dated 31.05.2022, mining of bouklers and gravel

from the lhree contract sites shall remain stayed till further orders.
Application stands disposed of accordingly.

cwP-10s88-2022

Reply lo lhe writ petition be Jiled within u period of four weeks with s
copy in advance to the counsel for the petitioner.

Counsel for the petitioner has not Jile the process fee and therefore,
respondents No,4 and 5 could not be served. Process dasli only to effecl
service upon the said respondentsfor 03.11.2022.

It is made clear that in case the private respondents are not served for
the next date of hearing, the Court would consider vacating the stay

granted today.

(AUGUSTINE GEORGE MASIH)
JUDGE

( ALOK JAIN)
JUDGE

13.09.2022

observations vide order dated 13.09.2022.

Order dated 13.09.2022 is reproduced for the information & strict

compliance of the Project Proponent:

CM- l4 1 69-CWP -2022 in/ & CWP- I 0588-2022

IWS GANGA YAMUNA MINING CO. V/S STATE OF HARYANA & ORS

299346707
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(Pardeep ftfmar, IAS;
Member Secretary,

State Level Environment Impact
a1a;{ssessment Authority, Haryana, Panchku Ia.a-
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A copy of the above is forwarded to the following:

1. Director (IA Division), MoEF & CC, GoI, Indira Paryavaran Bhavan, Zor bagh
Road-New Delhi- 1 I 0003.

2. Chairman, State Environment Impact Assessment Authority, Bay No. 55-58,
Prayatan Bhawan, Sector-2, Panchkula, Haryana

3. Chairman. Haryana State Pollution Control Board, C-ll, Sector-6, Panchkula.

4. Director, Environment & Climate Change Department, Haryana, Bay No. 55-58,
Prayatan Bhawan, Sector-2, Panchkula, Haryana

5. Director General, Mines & Geology Department, Haryana

6. Regional Office, Ministry of Environment, Forests & Climate Change, Govt. of
India, Bay's No. 24-25,Sector 3l-A, Dakshin Marg, Chandigarh-l60018.

7. Concerned File/ Office Copy

q

(Pardeep K#Kar.IAS;
Member Secretary,

State Level Environment Impact
Assessment Authoritv. Haryana. Panchkula.

ol t-. A-.

In view of the above, Project Proponent is directed to ensure strict compliance

of the directions made above without any exception, till the final outcome of the

pending proceedings in the Hon'ble NGT & Hon'ble Punjab &Haryana High Court.

NOTE: The Authority deem it appropriate to again to clarifu that the project

proponent shall not undertake mining of Boulder & Gravel in the allotted mining

areas, despite the facts that extension of validity in the earlier EC dated 21.12.2016 &

addition of these items have been allowed by SEIAA to the Project Proponent.
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M/S JSM FOODS PRIAVTE LIMITED. AAINING SITE- VILLAGE MANDOLI GHAGGAR EAST AND WEST TEHSIL JAGADHRI, YAMUNA NAGAR. 

Dateo5|20.22 

To, 

The Chairman 

HWRA 

Sector 6 Panchkula (HR) 134109 

Subject: Reply of Notice. 

Reference: Notice via Email dated 28.03.2022 

Respected Sir, 

With above reference to your notice dated 28.03.2022 regarding obtaining 

oermission/NOC for abstraction of ground water used in mining activity for Mandoli 

Ghaggar East Block YNR/B-3. As per Environment clearance (Copy enclosed) issued by State 

Environment Impact Assessment Authority, Haryana (SEIAA) on dated 21.12.2016 we are 

required 52.82 KLD Water for three different activities mentioned in environment clearance. 

Also clearly mentionedi copy of environment clearance we have to obtained respective 

water through Tankers onily. As followed by the conditions of EC we have hired tankers for 

obtaining water. As not using Borewell for obtaining water. As per E Form by your 

department we have to fill maximum information regarding Borewell so what we can filled 

in this form. 

We hereby request you to please issue a NOC as soon as possible. 

Thanking You 

For ISM Foods Pgivate-tíimited. 

Authorized Signatory 

Receiled 3).as222 

S:349 
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M/S ISM FOODS PRIAVTE LIMITED. MINING SITE- VILLAGE MANDOLI GHAGGAR EAST AND WEST TEHSIL JAGADHRI, YAMUNA NAGAR. 

Date.3e125/2012 
TO 

The Chairman 

HWRA 

Sector 6 Panchkula (HR) 134109 

Subject: Reply of Notice. 

Reference: Notice via Email dated 28.03.2022 

Respected Sir, 

With above reference to your notice dated 28.03.2022 regarding obtaining 

permission/NOC for abstraction of ground water used in mining activity for Mandoli 

Ghaggar West Block YNR/B-4. As per Environment clearance (Copy enclosed) issued by 

State Environment Impact Assessment Authority, Haryana (SEIAA) on dated 21.12.2016 we 

are required 18.77 KLD Water for three different activities mentioned in environment 

clearance. Also clearly mentioned in copy of environment clearance we have to obtained 

respective water through Tankers only. As folowed by the conditions of EC we have hired 

tankers for obtaining water. As not using Borewell for obtaining water. As per E Form by 

your department we have to fill maximum information regarding Borewell so what we can 

filled in this form. 

We hereby request you to please issue a NOC as soon as possible. 

Thanking You 

For JSM Foods ROvate Limited. 

Authorized Signatory 

ReceVed 

S 
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